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LOK SABHA

Wednesday, September, 4, 1963/
Bhadra 13, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

University Text Books

+
Shri Yashpal Singh:
Shri Bishanchander Seth:
“476.4{ Shri D. C. Sharma:
Shri P. C. Borooah:
lShri Hem Raj:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Union Ministry of Education have
formulated a scheme to assist the
publication of university text books
written by Indian authors; and

(b) if so, the broad outlines of the
scheme?

The Minister in charge Ministry of
Education (Shri Humayun Kabir):
(al Yes, Sir.

(b) The main object of the Scheme
is to bring out low-priced republica-
tions of standard educational works
at university level written by Indian
authors on the basis of evaluation by
a panel of experts. The Ministry of
Education will offer a suitable sub-
sidy not exceeding Rs. 5000 to the
publishers concerned for bringing
down the price of the book.

ft agara oy 7 & 99 awar
g % a5 amar fag 9 #1 Frarat
& fod & a1 arft A fargmam 7 e
Sy & T F g o 27
1076 (Ai) LSD—1.
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Shri Humayun Kabir: There can be
no limit to that. In the beginning,
about 25 titles have been evaluated,
but this will be a continuous process.

Shri Kapur Singh: May I know
whether the scheme is confined to
mere selection out of existing written
material or also extends to the com-
missioning of new writing, and if the
latter, whether Government accept
the principle of State direction over
such intellectual activity?

Shri Humayun Kabir: This scheme
is confined to standard books which
have already been established as
classics, and, therefore, this will not
appiy to new books. For new books
we have other schemes.

Dr. Ranen Sen: There are some
publications by the universities con-
cerned on certain classical matters
and important matters. What would
be the effect of these publications by
the Uuion Ministry of Education on
those publications that are used in
the universities?

Shri Humayun Kabir: I think that
the hon. Member is not perhaps clear
about the scheme. If you would per-
mit me, I shall explain it very briefly.
One of the major handicaps of stu-
dents is to get standard text-books
at reasonable prices. Most of the
textbooks from abroad are very high-
ly priced. So, at first the American
Government and then the British
Government are co-operating in a
scheme to reduce substantially the
price of standard textbooks. The
Soviet Government have also offered

54 3% SN
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a similar scheme. When we accepted
these schemes, Indian publishers re-
presented that there were also cer-
tain standard textbooks by Indian
authors, ang if these American and
British and Soviet books were sub-
sidised, the Indian authors would
suffer. So, we accepted the scheme
that in the case of standard books by
Indian authors, which have recogni-
tion not only in this country but out-
side we should also subsidise them
so that they could compete on equal
terms with books which are spon-
sored by the Americans or the British
or the British or the Soviet,

Shri D. C. Sharma: May I know the
criteria for selecting the. standard
books published by Indian authors,
whether a committee will be set up to
give a list of such standard books, and
also whether the list will be placed
on the Table of the House?

Shri Humayun Kabir: My hon.
friend is a distinguished educationist
himself, and he knows how books
become standard. Some books are
recognised. Nevertheless, we have a
panel of experts in every subject,
who will make recommendations, and
then these will be placed before a
committee consisting of one repre-
sentative of the University Grants
Commission. one of the Ministry of
Education and one of the Ministry of
Scientific  Research and  Cultural
Affairs.

Shri Fatehsinhrao Gaekwad: Mey
I know whether these textbooks will
be standardised on an all-India basis,
or whether they would wvary from
State to State and from university to
university?

Shri Humayun Kabir: My hon.
friend perhaps did not hear me when
1 said earlier that these were books
which had already been recognised
as standard text-books and were some-
times in use even putside the country.

Dr. Colaco: May I know whether
among these textbooks is included any
book on civic education such as is
prescribed in some  countries from

SEPTEMBER 4, 1963

Oral Answers 4280

the primary stage and going up to
the secondary and the other higher
rungs of education, because that is
necessary for the working of a succes-
ful democracy?

Shri Humayun Kabir: As I have
stated, the scope is limited. This con-
cerns only universities. Therefore,

primary education does not come into
this.

=1 fra Artrgen : & ag 997 AEAT
¢ fr wita § Feax F AT A1 e
meed & 3 A fadt g gEwi &1
@it affafad ¥ fag ame ¥ @ur
smife 27 F1 TaaAr sfefads
T TEEH A I WO AeE
% TEEH F1 7

Shri Humayun Kabir: This is an
academic question. If I have to reply
to that. it will take too much of time.

Mr. Speaker: Then, he need not
reply.
Shrimati Savitri Nigam: May 1

know whether the hon. Minister is
satisfied with the price at which these
books will be sold after the grant of
this subsidy under this scheme?

Shri Humayun Kabir: It is precise-
1¥ in order to reduce the prices that
we have done this.

Science Graduates and
Holders

Diploma

*477. Shri Surendra Pal Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a job
analysis has been conducted at the
instance of the Home Ministry’s Man-
power Directorate regarding the
replacement of science graduates by
diploma holders; and

{b) if so, the purpose of such ana-
lysis?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekker): (a) and (b). No job
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analyses have been conducted regard-
ing replacement of science graduates
by diploma holders. A job analysis
was conducted in certain engineering
departments at the Centre with a
view to find out whether the duties
of some of the posts meant for en-
gineering graduates at present could
not be satisfactorily discharged by
diploma holders in engineering cr
science graduates with some further
training. The State Governments have
also been requested to carry cut a
similar job analysis.

Shri Surendra Pal Singh: Will the
diploma holders be eligible for pro-
motion to higher ranks in the same
way as science graduates or will a
bar be placed at a certain level
beyond which they will not be able
to rise?

Shrimati Chandrasekhar: This is
only a job analysis in certain depart-
ments. It is not a general pattern.
When we think of such a scheme, all
these consideraions mentioned by the
hon. Member will be taken into
account.

Shri Priya Gupta: In respect of
Central Government departments like
the Railways, Posts and Telegraphs,
Irrigation and Power and so on, has
the Home Ministry analysed the
jobs of class III posts of senior sub-
orinates and subordinates which are
now being manned by graduates in
engineering or diplomga holders in en-
Eineering or other science subjects and
evaluated them, with a chart of
duties to be performed maintained?

Mr. Speaker: Disallowed,
Shri Priya Gupta: I would submit. .
Mr. Speaker: What he wanted to

submit, 1 have very well appreciated.
But it is not relevant.

Shri Priya Gupta: She says......

Mr. Speaker: He might just accept
wny decision. 1 will request him to do
s0.

Shri S. M. Banerjee: The hon.
Deputy Minister said that there was

BHADRA 13, 1885 (SAKA)
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a job analysis. Was this conducted
only in respect of those graduates and
diploma holders employed by the
Central Government or was it a
general job analysis?

Shrimati Chandrasekhar: It was a
general job analysis. There was no-
thing specific in view. It was just to
see whether diploma holders could
function and relieve graduates to do a
better type of work.

Buddhist University at Leh

+
J Shri Bhagwat Jha Azad:
1 Shri Bhakt Darshan:

Will the Minister of Education be
pleased to state:

(a) whether efforts have been made
to set up a Buddhist University at
Leh in Ladakh; and

(b) if so, whether Central Govern-
ment have been requested for any
help in this venture?

*478,

The Minister in charge Ministry
of Education (Shri Humayun Kabir):
(a) The Central Government have no
information.

(b) No, Sir.

With your permission, ] would like
to add that a School of Buddhist
Philosophy established with assistance
from the Government of India has
been in existence since October 1959.

Shri Bhagwat Jha Azad: Has any
proposal at any time been received
by the J. & K. Government in this
regard?

Shri Humayun Kabir: That ques-
tion should be addressed to the J. &
K. Govt.

Mr. Speaker: That meahs he has no
information.

o W A §A A 7 i §
fom wefarmem &1 fax fF £, 9 &
fawra w3 & ol 59 faarg 51 399
FA F o7 gq1 #1¢ F=w 3T AT



4283 Oral Answers

W@, A #T AWAE TEE ATEAT
g FE FIF ST T

Shri Humayun Kabir: This School
of Buddhist Philosophy at Leh is
intended to be developed as an insti-
tution of higher Buddhist learning.
The objects are to foster, maintain
and strengthen study and research in
Buddhist philosophy. It has begun
on a very modest scale, At present,
there are 30 students and it is pro-
posed to increase the number of stu-

dents by 10 every wear till it reaches
50.

st W THA - A T2 AT STAT
g 5 = wgfaam #1 fawfanag
& w7 ¥ o F for s s /e
F F1¢ fas sraean &1 8, FE =W
FAE ¢ a1 W F I § T S
gfn fug w7 foar 27

Shri Humayun Kabir: As I stated,
it has started on a modest scale. We
have given the grants that were asked
for, but it will take time before it can
develop into a real university.

o Mfar Tmm : a2 51 favafaam=m
F:7 vifag F¢T F7 fa=ne fear @ ©oo
g 3 1 fowm #1 "remw F@m EAm,
W i §8 faam fFm s owr
g7

=t gaaA sfav: s F1 =fE
o & e A P wr &, 3z
afaaer a1 9 & ¥ & wafow 3
a2 #H)

o fifars T : K 77 g5 Tr AT
f& a:1 1 foer #7 wrew | gOW,
FYT &Y A0 gy ?

= TAgA wfar ;T 3T B,
afgmr ot T qor a1 fr 7 enfra
FTH FT @A [HAT AT L7, AT W AT
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Shri Humayun Kabir: As I said, it
is on a very modest scale now. WQ
have received a request from .Sh"
Kushak Bakula to establish a univer-

sity in Delhi. The whole matter will
be examined.

sﬂqml’aq:ﬁqzma'r.ﬂ

(#fr form ATaTEm 53)
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Shri Humayun Kabir: They are
given scholarships and stipends, and
in the case of this institute at Leh.
the students do not have to pay any-
thing at all. Similarly, there is an
institution at Gangtok. There also,
the students are subsidised, and we
have an institution at MNalanda where
also assistance is given, but not fully.

Shri Kapur Singh: I would ask
whether this existing institute at
Leh encourages studies and dis-
semination of knowledge of all
schools of Buddhism or merely
specialises in Lamaism.

Shri Humayun Kabir: At present it
really cannot be called a higher
institute, though that is their aim.
They are only teaching the elements
at this stage, and in course of time, it
may develop into a higher institution.

w5 WETIETT STEY ; HNT A
qAT T 7 fame F e # waa e
# s wnar § fF oo faest &
e atg fag & IEEF "Ew #
AT 7 faeet favafaarem & £1€ foig
faar &7 afz 21, av 7 ?

WSS REIAY © A2 G TATA EAI |

Lubricants Plant

+
[ Shri A. K. Gopalan:
Shri Bibhuti Mishra:
Shri Morarka:
Shri Ravindra Varma:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

*479.

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether Government have any
proposal to set up a lubricants plant
in collaboration with Esso;

BHADRA 13, 1885 (SAKA)
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(b) if so, the main features there-
of; and

(¢) the estimated cost of the pro-
posal?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes, Sir.

(b) and (c¢). A new Indian Company
will be established with Government
and Esso holding equal shares for the
construction and operation of a plant
of about 145,000 tons capacity per
annum. The cost is estimated a#
Rs. 7.1 crores excluding the working
capital,

Shri Bibhuti Mishra: May I know
where this factory is going to be
located?

Shri Alagesan: In Bombay.

Shri Bibhut Mishra: What will be
the output of this company?

Shri Alagesan: The capacity will
be 145,000 tons.

Shri P, Venkatasubbaiah: Will it
be the policy of the Government to
set up a lubricants plant along with
the refineries that will be started?

Shri Alagesan: Yes, Sir. This is
going to be established very near the
ESSO refinery at Bombay,

Shrimati Savitri Nigam: May I
know when this factory wil; go into
full production, and how much of
the demand in the country it will
cover?

Shri Alagesan: The demand at pre-
sent is estimated at 3 lakh tons. It
is also estimated that it may go up
by anoher 2 lakh tons by the end of
the Third Plan. I have said the capa=-
city of this is 145,000 tons.

Shrimati Renu Chakravarity: What
will be the percentage of share capi-
ta] owned by ESSO and that owned
by Government?

Shri Alagesan: It is contained in
the answer. Government and ESSO
will hold efqual shares,
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Dr. Ranen Sen: In the Industrial
Policy Resolution of the Government
of India it was stated that {further
development of the oil industry would
be in the State sector. May I know
if there has been any change in policy
in this respect?

Shri Alagesan: There is no change
in policy.

o WY TR M@ I OGRET W
fFaT w#T ¥ Fa0F T FATG IOH TR

Shri Alagesan: 1 am not able to
give the answer al once.

Shri Kashi Ram Gupta: What about
the quality?

Mr,_ Speaker: Let it be produced and
then we will know.

Shri D. D_ Puri: Whai will be the
saving in foreign exchange?

Shri Alagesan: We are spending at
present about Rs. 14 crores, Ag a re-
sult of this project the foreign ex-
change saving ig estimated to be Rs.
3.50 crores.

Chilg Welfare

+
*480 [ Shri Dinen Bhattaeharya:
" Shrimati Vimla Devi:

Will the Minister of Education be
pleased to statei—

(a) whether any integraled pro-
gramme of Child Welfare has been
prépared by Government;

(b) if so, the main features of the
programme; and

() the expenditure to be incurred
by the Central Government in this
respect?

The Deputy Minister in the Ministry
of Education (Shrimati Soundram
Ramachandran): (a) Yes sir.
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(b) A statement is laid on the table
of the House.

(e) Rs. 166.25 lakh  (Programme
limit) and Rs, 91.25 lakh (Financial
limit) during the third Five Year
Pilan.

STATEMENT

The main featurss of the scheme
knowpn as ‘Integratei Services for
Child Welfare—Demonstration Pro-
jects' are given below:—

(1) Under this scheme, there will
be 20 Demonstration Projects,
one in each State major Union
Administration,

(2) (i) The block selected for
locating the Demonstration
Project should be a C.D. Block
where a good deul of develop-
men: hag alrzadv taken place.

(il) It should have a totai popula=-
tion of about 75000, 46 per
cent of which or 30.000 should
be children of the ugr-group
0-16.

(3) The duresuon of each project
should be 4-5 years,

(4) Each project should provide
integrated and comprehensive
services in the field of health
and nutrition, Education and
Vocational Training and Wel-
fare and Recreaiion in order
to meet the total well-being
of all the Children in a given
area.

(5) The entire expenditure on
each project (Rs. 5.00 lakh on
an average) is ‘v be met by
the Government of India and
the implementation is to be
dong through the concerned
State GovernmentiUniop Ad-
ministration.

(6) The Voluntary welfare organ-
isations like the Siate Social
Weifare Advisory Board, the
State and District branches of
the Indian Council for Child
Welfare etc, should give their
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cooperation and assist the
project in acnieving the de-
sired objectives.

Shri Dinen Bhattacharya: In view
of the fact that ‘more ang more of our
women folk are taking to work, have
Government any arrangement or sche-
me for keeping the children of such
womenfolk?

Shrimat; Soundaram Ramachandran:
I suppose the hon, Member means
creches. The establishment of creches
is an important point. But these pro-
jects wil] function in rural areaz; and
in community devalopment blocks.
Wherever it is needed, creches would
be started. Emphasis would be on
immunisation of children of balwadis
1o begin with,

Shri Dinen Bhattacharya: Has any
arrangement! been made for distribut-
ing free milk and other nuiritioug food
to such children who join primary
schools?

Shrimati Soundaram Ramachandran:
The school mea] prograntme is essen-
tially a State programme subsidised
by the Cenire. A few State Govern-
menls are implementing the school
meal programme and are extending it
to the balwadis children of 3-5 age
group and we are trying to persuade
the other Stale Governmentis to im-
plement this programme for the child-
ren of the 3-5 age group.

Shrimatji Renu Chakravarity: In the
statement it says that each project
should provide integraled and com-
prehensive serviceg in the field of
health and nutrition and for which
there ig a provision of Rs, § lakhs.
What exactly is the integrated com-
prehensive service which we seek to
provide?

Shrimatj Soundaram Ramachandran:
I am glad you asked that question.
Rs. 5 lakhs is not meant to give all
the services in the biock. A certain
amount of health, education, recrea-
tion, ete. are already awvailable.
That is why we say that it should be
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a fairly well-developed biock, By
co-ordinating and improving, quite a
lot could be done. A]'" that js the
State Government's responsiblity and
we are giving Rs. 5 lakhs for five vears
for implementing ceriaip schemes and
for strengthening certain schemes, The
Social Welfare Board and other volun-
tary agencies alsp will work there so
that it is a co-operaiive programme
from all sides.

Shri S, M. Banerjee: In the state-
ment it appears that a sum of Rs. 5
lakhs has been sanctioned by the Cen=
tral Government. In addition to this
is any amount to be spent by the
State Government?

Mr. Speaker: She has said so.

Shrimati Soundaram Ramachandran:
The State Governmeni intensifives all
the immunisation programmes, ete,

Shri Buty Singh: May [ know whe-
ther the ultimate object uf the Gov-
ernment is to condition the children
of the nation by bypassing the purenis?

Mr. Speaker: He will not be by-
passed,

Shri Kapur Singh: It is an interest-
ing question. If you have no objec-
tion, it may be answered.

Mr, Speaker: I do not think any
answer is called for.

Dr. Govind Das: Does the hon. Min-
ister know that in different States
different circumstances prevail? Is
this scheme going to be uniform for
every State or thereg wil]l be different
schemes in different States?

Shrimati Soundaram Ramachapdran:
This project is implemented through
the State Governments where they
bring in voluntary institutions’ co-
operation. But quite a lot of initia-
tive ig left with the States. We have
only indicateq the pattern. So, every
State, according to the block and
the availability of services, can frame
its own budget, ete., and they are
given quite a lot of freedom in that.
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Shri D. J, Naik: May I know whe-
ther non-official agencies will be en-
trusted with the work of pre-primary
schools and, if so, what is the basis of
grant-in-aid?

Shrimati Soundaram Ramachandran:
The Centra] Social Welfare Board is
taking a great responmsibility in spon-
soring and helping pre-primary edu-
cation. Also in the States, a State level
co-ordination committee and a blcck
level co-ordination committee are
formed and it is for them to chalk
out this programme.

Shri Tulshidas Jadhav: May I know
when this scheme will begin in the
whole of India?

Shrimati Soundaram Ramachandran:
Because of the emergency there was
a setback in starting this programme.
Out of 20 projectg we have sanction-
ed 17, but only in seven States it is
being implemented fully and the
others are just beginning,

Standard of Science Education

+
( Shri Vasudevan Nair:
*481.{ Shri Warior:
Shri M. N. Swamy:

Will the Minister of Education be
pleased to state the steps so far taken
by Government to improve he stan-
dard of science education in schools
and colleges?

The Minister in charge Ministry of
Eduecation (Shri Humayun Kabir): A
statement is laid on the table of the
House. [Placed in Library see No.
LT-1644/63].

Shri Vasudevap Nair: From the
statement, 1 understand that this de-
partment of science education has
a very impressive programme. May
1 know, out of these fiive iteras, what
concrete achievements can be given
to the credit of this department?

Shri Huriayun Kabir: 1 take it that
the hon. Member is referring to the
schools side.

Shri Vasudevap Nair: Yes,
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Shri Humayun Kabir: The prepara-
tion of mode] syllabug has been taken
in hand. Three committee have been
set up for physics, chemistry and bio-
logy under the chairmanship of Dr.
Kothari, Dr. Bharatan and Dr. Mahesh-
wari respectively. Then, this is pro=-
ceeding, Then, there is the prepara-
tion of model syllabus and rodel text-
books and supplementary reading. We
are encouraging this in var.ous ways.
We give grant for the publication of
books in different Indian ]anguages in
science, We have also assisted in the
bringing out of scientific journals in
Indian languages for popular reading.
These are all matterg which wlj take
a long time in working out and show=
ing the effects, but the process has
begun,

Shri Vasudevan Nair: May I know
whether the Government ig aware of
the fact that many of our schoolg are
lacking in what is called a laboratory?
Practically some schools have no labo-
ratory worth the name. May 1 know
what steps the Government are tak-
ing to see that al] schools have got
something which can at least be called
a laboratory?

Shri Humayun Kabhir: Wherever
these schools have been upgraded and
higher secondary schools have been
established with science courses, the
Government of India do give granis
for the establishment of laboratories.
Unfortunately, there hag not been as
rapid a progress ag we had expected
at one time. But wherever there are
higher secondary schoois, laboratories
have been established. In addition,
the existing schools are alsg assisted.
Wherever there are Vigyan Mandirs,
there are small laboratories there.
Science clubs have been established.
At the moment, about 650 science
clubg have already been established
in schools. So, in all these wavs we
are trying to expedite the process.

ol ge qwEg AW 97§ oagd
AT FAT A A A ACH & G 97
# W 7w § Avw #1 9@rg & fAg
sl AT FEd wifz # =@
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g, & s =g fs wrEw T A
H o 7 S !

St gEga wfax . aw d9m
e #1 gy fear man &1 ww Ex
g aEw feEw F1 i F Ao
g 3 T gAemm 2
Shri Kapur Singh: "I want to know
whether the stress on our science
education is on the knowledge of
science with a view to have techno-

logically trained cadres or to achieve
a scientific temper and outlook,

Shri Humayun Kabir: It is both.
You cannot leave out the one or the
other. In the school stage, 1 think
the major emphasis should be on
arousing the curiosity of the students.

st mma frg . TS difEe
#1 qat 7§ fawiem 71 Az w07 & fomr
T AHT AEAEE A ITREEAA
F F9TE1 $1 OF K74 & 477 A 5 TFY
2.

Shri Humayun Kabir: This question
does not arise in thig connection,

WY wgaATT . T OARIC R OIH
awz & fowmd fust  fr 30 midw
Fafett & we< franfrEt &1 qpm w
e e S S 93 T
g7

Shri Humayun Kabir: I could not
follow the latter part of the question.

Mr. Speaker: He wants to know
whether there are any complaintsz that
some furniture or other eguipmaents
have been stolen from such institu-
tions.

Shri Kapur Singh: If s0, by whom?

Shri Humayupn Kabir: 1T have ng in-
formation on that matter.

= g fag - ey AEEE, A
FETA &1 TAL fRET WT
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WA WG : T2 T F AT T
@A # |

=t qware fag ;&9 geT & fF
HEfaaT ol IwEAiT & FE S
UF FTH & I H q9HTT AT @27

W WA : 7 UF qAgaT qATT
& A 3% AU = wew & Aifew £
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Shri Kashi Ram Gupta: Are the
standards visualised expected to be
on a par with the standards in other
countries like the United Kingdom
and the United States of America?

Shri Humayun Kabir: Why should
my friends be satisfied with a standard
which is lower?

Shri P, R Patel: In the rurai side
we are now getting high schoois and
colleges. May I know what steps
are being taken to improve the educa=
tion of science in such colleges and
high schools situated in the rura] side
of the country?

Shri Humayun Kabir: So far as faci-
lities for teaching of science is con-
cerned like provision of laboratories
and other things, obviously no dis-
tinction can be made betweep rural
areas and towns.

Shrimati Sarojini Mahishi: May I
know the number of Vigvan Mandirs
in the country and the visible results
achieved by them?

Shri Humayun Kabir: It does not
arise strictly out of this question, but
as far as I recollect their number is
roughly about 50.

Shri Basappa: May I know whether
any extra allowance or extra pay is
thought of for the science teachers?

Shri Humayun Kabir: T do not think
it would be a salutary principle to
give any specia] pay for science tea-
chers, but the pay should be on the
basiz of qualifications,
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Shrimati Savitri Nigam: On page
two of the statement, in item No. (iii)
it has been mentioned that colleges
are provided with foreign exchange
for purchase of scientific equipments.
I want to know what was the amount
sanctioned by way of foreign exchange
for purchnsing equipments from for-
-eign countries, what i the amount
that has already been® spert and
‘which is the State that has benefited
most?

Shri Humiyun Kabir: There are
three or four questions roiled into one.

Mr. Speaker: He might answer only
one,

Shri Humayun Kabir: The Univer-
sity Grants Commission have inforin-
ed us that they have made some pro-
vision for foreign exchange but they
have not given the guantum. But I
can tell ‘my hon. friend that the
amount required for a!l the universi-
ties in India in foreign osxchange is
roughly about Rs. 1 crore for the
whole country per vear.

Shrimati Savitri Nigam: Even one

guestion hag not hecn replied fully. |

I want to know what has been al-
ready spent.

Mr. Speaker: He has chosen one
question, but that may not be what
she wanted.

Tro Titfare T/ FT AAATT gET
F1 WA § & TTo T AT A7 7
am ®: 9% ¢ {5 dwfaw = 9 Ew
zafan F9 78 21 2 € fF % uw
fagsit wray & wmeaw gy e 4 s
TE & o w37 qveT § F1E 5ae
frm o1 & 5 ag ardr forem 2w
ATeATT wraTH & Aremm F gTO &1
g ?
Shri Humayun Kabir: So far as
:secondary education is concerned, by
and large the education is through

the mother tongue, and, therefore, this
-question does not arise,
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University at Ramakrishna Mission,
Belar

+
s4gp, J Shri Subodh Hansta:
| Dr. P. N. Khan:

Will the Minister of Education be
pleased to state:

(a) whether any representation was
made to Government from Rama-
krishna Mission, Belur in West Ben-
gal for any financial help to set up a
university in the name of Swami
Vivekananda to commemorate his
birth centenary; and

(b if so. whether Government pro-
pose 1o help setting up the university?

The Minister in Charge Ministry of
Education (Shri Humayun Kabir): (a)
The Government of West Bengal has
forwarded an application and a draft
Bill submitted by the Ramakrishna
Mission, Belur for obtaining the advice
of the University Grants Commission.

(b) Neither the Central Govern-
ment nor the Commission pay any
grants for the establishment of Uni-
versities, but the Commission's help is
available for developmen: projects
after a University has started func-
tioning.

Shri Subodh Hansda: The hon.
Minister stated that the Government
of West Bengal has forwarded a
scheme submitted by the Ramakrishna
Mission, Beiur, May I know whether
the details of the scheme have been
given and, if so, what type of univer-
sity is going to be set up there?

Shri Humayun Kabir: I staied that
they have sent not only an application
but a draft Bill. So, obviously, all the
details are there. The TUniversity
Grants Commission will send the
appropriate advice to the Government
of West Bengal.

Shri Subodh Hansda: Since the
centenary of Swami Vivekananda is
being celebrated throughout the coun-
try and, also, all over the world, may
I know whether the Government pro-
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pose te do anything as was done in
the Tagore Centenary?

Shri Humayun Kabir: This ques-
tion does not, strictly speaking, arise
from the main question, But we have
given very substantial assistance for
the publication of Swami Viveka-
nanda’s books in every Indian langu-
age and in English.

Shrimati Renuka Ray: I3 Govern-
ment considering any proposal to set
up a central university in the name of
Swami Vivekananda?

Shri Humayun Kabir: I would raw
the attention of the hon. Member o
an article in the Constitution under
which the Government connot
cstablish a central university. It can
only take over an instituticn and
declare it ag of national importance.

Shrimati Renuka Ray: Is there any
such proposal?

Shri Humayun Kabir: Since there
i« no institution at the moment. the
question does not arise.

Shri A. C. Guha: The hon. Minister
has stated that the detailed proposals
about the university are contained in
the Bill. May I know whether it will
be a unitary university or it will cover
all the educationa] institutions run by
Ramakrishna Mission both in Bengal
and outside Bengal?

Shri Humayun Kabir: Let us await
the recommendations of the University
Grants Commission and see in what
form it will ultimately emerge and be
passed by the West Bengal Govern-
ment.

it ®GAM . F 7z AFAT FEAT
g foF 731 gferr wrea 7 A7 5561 9
# A w1 §; At gf, a1 FYFT F
=8 9% 4 famr= fear € 7

ot garg A wfaw ;oA #E A
afeqer wrea & @ A€ £
Dr. Ranen Sen: It was reported that

this university is going to be estab-
lished by the efforts of the Rama-
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krishna Mutt, Belur. It was also
reported that they wanted a big plot
of land to establish that universily by
having a building. Hag the Govern-
ment thought over this matter ard
tried to help them?

Shri Humayun Kabir: As I said, this
concerng the State Government and in
fact the question should be addressed
to the State Government.

Botanical Garden in Delhi
ol

" Shri D. C. Sharma:

Shri P. C. Borooah:
Shrimatt Savitri Nigam:
Shri Imder J. Malhotra:
*483./ Shri Surendra Pal Singh:
Shri Warior:

Shri Vasudevan Nair:
Shri Dinen Bhatiacharya:
| Shri P. K. Deo:

Will the Minister of Scientific Re-
search and Cultural Affairs be picaced
to slate:

(a) whether it is proposed {u have
a botanical garden in Delhi; and

(b) if so, the broad features .f ithe
proposal?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) Yes, Sir.

(b) The proposal is to havz ‘he
garden located in the “Green Belt”
around the Qutab as recommended by
the Landscape Committee in the
Master Plan of Delhi. The detuils are
yet to be worked out,

With your permission, Sir, I may
add that this is only a proposal before
the Central Government and final
decision can be taken only if the
required funds are available and ‘he
Planning Commission gives its appro-
val to the scheme.

Shri D. C. Sharma: May I know the
efforts that are being made (0 get the
required amount of funds from the
Planning Commission and alse from
the Government of India?
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Dr. M. M. Das: Some steps are

being taken at present, For example,
we have written to the Delhi Adminis-
tration asking for information about
the cost of land that will be utilized
for this purpose, because the land
belongs to private individuals, We
have also asked the Botanical Survey
of India to send their proposals
about it, When the detailed proposals
from the Botanical Survey of India
are received, we wil] take up the
other necessary steps.

Shrimati Savitri Nigam: May I
know whether any special committce
consisting of members of the various
concerned departments has been set
up to expedite this matter and, if the
answer is in the affirmative, the names
of the members of that committee?

Dr. M. M. Das: As I have already
stated, it is now only in the proposal
stage and a final decision is yet to be
taken. The scheme involves a huge
expenditure. If we take about 200
across of land for the establishment of
this garden, we have to pay about
Rs. 40 lakhs to the owners of those
lands. So, we have to receive the
permission or approval of both the
Planning Commission and the Finance
Ministry.

Shri Surendra Pa] Singh: Before
making this proposal to set up a
botanical garden in Mehrauli, may I
know if the Landscape Committee
took the opinion of certain eminent
botanists in the country regarding the
choice of the site and the iines on
which this garden should be develop-
ed?

Dr. M. M. Das: The Iandscape Cum-
mittee has recommended the establish-
ment of this garden round about
Qutab. 1 do not know whether the
Landscape Committee took the views
of eminent botanists in the matter.

Shri D. C. Sharma: There iz a
botanical parden in Calcutta and an-
other one in Lucknot. What will be
the special features of this botanical
garden in order to distinguish it from
the other two?
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): It is obvious that in a vast
country like India we must have more
botanical gardens than one or two, I
think specia] steps will be taken to
see that the botanical garden in Delhi
will have some special features

Mr. Speaker: Shri Tyagi:

Shri D. C. Sharma: What will be
the special feature?

Shri Tyagi: Despite these days of
eMergency........

Mr, Speaker: The special ‘feature
will be that it will be in Delhi; other-
wise, it will be a botanical garden.

Shri Tyagi: What is the justifica-
tion for incurring an expenditure of
more than a crore of rupees on this
botanical garden which is a luxury
during these days of emergency? Do
soldiers not need money? Do we not
need money for defence purposes?

Mr. Speaker: Order, order.
Shri Tyagi: In the light of the
emergency and our demand for

defence is there any justification for
indulging in this luxury?

Mr. Speaker: These facts might be
kept in view,

Shri Tyagi: The Ministry has com-

‘mitted itself.

Mr. Speaker: Next question. Shri
Bhakt Darshan,
wfes wrEm ¥ qwE

st W T
*¥ey, Jsﬁ THER JHATEHT :
| e
AT TF-HT FAT 2o FIAL, 9853
F ATCfFET 99 AT qY¥o F ITAL F
Traed H TF AT %0 §O7 &4 fw
(%) 71 wfaw wrem d@ T4H-
g H ogmeRR TOeT  (3ETe)
F1 TS T T4GT TAF A (At
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OFi F1 0 & & fa99 ®& @1% fag
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Tg W HATEY W oW /AT (s
goeEm) - (F) #T (=), #@fEw
WIAE T &1 e A
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F1 5 wEE faErTdEA G 2
FA9 A ET 994 &9 ATF TAT ATAN
F qerawr & faarmd & f smeneer
F fora afuswaw e w5 faifa
AE | T TF IH aeEe # A faorg
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[(a) and (b). There is no proposal
10 do away with interviews for exami-
nations for the All India Services.
The only question that is being consi-
dered in consultation with the Union
Public Service Commission is regard-
ing the maximum marks that should
be prescribed for personality test. No

decision has vet been taken in the
matter.]

WY WA TR ¢ AT TG AF AH
AA 2, WAYT Mg A, @i o= A7,
A @ gE@ F wifdm &1 &=
fawar a1 1 & a7 s =g g & R
A AvaRd AT T4 Z19 &7 FT F107
£ W %9 A% 9 A0 § w=w o
T S wERT O

ot goadta : faog At el &
e 21 sraa, #few 9z oF @ WA
FT 4T § WL X AL H AT AF HAT
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Shri Bhagwat Jha Azad: In view
of the unsatisfactory position of these
interviews, may I know whether Gov-
ernment is proposing to fix anv time
limit for the submission of its recom-
mendationg since it is being guestion-
ed in this House for a pretty long
time?

Shri Hajarnavis: The Government
is as anxious as the hon. Membper and
the House to see that this question
should finally be decided, bui it is a
very difficult and complex question.

Bhri Ranga: Difficult for how many
vears?

Shri Bhagwat Jha Azad: For how
many years?

Mr. Speaker: The question is whe-
ther Government propose to place a
time limit.

Shri Bhagwat Jha Azad: We get the
same answer every time. We would
like to know whether some time is
fixed or not.

The Minister of Home Affairs (Shri
Nanda): May I state, Sir, that by
the time we meet in the next session
of Parliament we will have decided
the matter.

Shri Tyagi: Have the Government
made any study of the procedure
adopted in many other democracies
with regard to recruitment tp services
by written examination alone? Are
interviews not held in foreign coun-
tries?
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Shri Hajarmavis: That study, of
eourse, must have been undertaken. 1
do not have the details now ai present;
but certainly that would be taken into
consideration. But, as I said, there is
no correlation.

Mr. Speaker: Shri Ram Sewak
Yadav.

st T BEE TRA: T AT
sgm g fF w wmewm & 9w oW
w7 &1 frwrA omg # TR mmemeE
% Tg TB TERAA IET 91 /1 A fA
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Mr. Speaker: Does he doubt my
powers?

Shri Priya Gupta: No, Sir. I am
very grateful for the ruling. But I
could not understand.

Mr. Speaker: He should not cast
reflectiong in such a manner, Certain-
ly this question also is no question at
all. The question that is being put is
whether in the all-India services the
number ‘of marks is going 1o be
reduced so far as interview is concern-
ed. Now, what is the question? I
put it to him.

Shri Priva Gupta: The guestion is:
I want to know the policy of the Gov-
ernment in respect of taking a person
departmentally to be promoted within
the purview of this all-India service,
because in the all-India services a
certain quota is by departmental pro-
motions and technical examinations
and also by interviews as well as nn
the basis of past service. I wanted
to know the policy of the Government
in this regard. When the person
passes UPSC and qualifies, still he is
not promoted. Somebody else is pro-
moted. What is the policy of the
Government about this?

Mr. Speaker: Is there any answer
to this?

Shri Hajarnavis: If I may add, this
does not arise out of this question.
But there is no examination so far as
departmental promotions are ~oncern-
ed. There is a quota fixed.

Mr. Speaker: What he means to
say is whether in departmental pro-
motion tests also there is some number
or quota fixed for those interviews,
and whether that also is being consi-
dered that a reduction might be made
there.

Shri Hajarnavis: Ag far as I know,
there is no interview for departmen-
tal promotions. There is a sub-com-
mittee of the UPSC which on the
basis of past records make; certain
recommendations.

Mr. Speaker: I am very sorry,
though it is late for me to say, that
Mr. Priva Gupta cast reflection on my
judgement also and then he said
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THE! Y AT ATHL FGT 7 THHT ATAT
a: gur e &% e feam o & wmoay
Tl O & AU zEEr somem at
2 & FfeT a7 gare ot uT, sEeY A
T A 9T Tae A1, a2 W EEe
TE 41|

Shri Priya Gupta: Kindly do not
misunderstand me,

Mr. Speaker: [ have rightly under-
stood him always. He should not
misunderstand me.

Shri Kapur Singh: May [ ask :he
Minister to take this House into con-
fidence as to whether this re-exami-
nation of maximum marks for viva
voce has been promoted by some
complaints about the improper use of
vive voce tests gr by some fresh
insight into the significance of wviva
voce as the base for selection of can-
didates.

Shri Hajarnavis: 1 do mnet think
that we have received any specific
complaint against the UPSC of any
abuse of power. But all the systems
of examinations and recruitments are
constantly under review and we are
certainly trying to improve them.
There was a suggestion made in the
House that the marks allotted for the
personality test are out of proportion
to the marks allotted for the written
test. Therefore, the matter is being
examined. There is no reflection cast
upon the UPSC.

Y @A 9w TH A #
s mewrel & Wy gfafEar s w1
Fiferor &1 € & =T afz £ o€ & &
feadt Tva FLHFIL F T R
AT T AT &7
Shri Hajarmavis: That detail is not

with me. We will certainly take that
in view.

Dr. Sarojini Mahishi: May 1 know
on what greund the distinetion as
regards the allotment of marks for
the personality test for ithe all-India

BHADRA 13, 1885 (SAKA)

Oral Answers 4306

services examinations and the Central
services examinations is maintained?

Shri Hajarmavis: I just could not
give you the details about the theory
on which distinction rests. Of course,
the facts are that for IAS and IFS
personality tests the marks are 400
and for IPS and other Central services.
they are 300.

=t fayfa ft @z | 4 f
ot gfean afafew # famdt Egam
& | fHs q=1 & St F1 59q7Er
sfafafaes & @ & =iz afwat &1 48
o 4

t gereay ;7 AR AL T

T 2
Mr, Speaker: Now, Question No.
485. Shri Harish Chandra Mathur.

The hon. Member is absent. Now,
next question.

Shri Prakash Vir Shastri: Q. No.
486, i2ad

Shri Ranga: The NEFA report has
not leaked out yet,

Shri Tyagi: We have passed on to
the next question already.

fgt ® yafa

*¢og. SN WEMWEAIT  WEA v
TE-wTG WAT Ag FATT A1 FA F4

(%) zforr s ofmg § #ar
TEA ¢ GFT q #2147 fF ey
% fg=t &1 swfa 2@ @A & foo £
F=21g @ 97 afafq g7 3 Frm:

(=) afe zf, At =9 dww #
9 7% AAA AT £ T & Jvrar
A

() == afafy w1 =7 fFw amwe
o T TG e THaT AT FTH ZR

TE-ETE HATIR F T WAt (o

goTAEil) ¢ (F) S oE
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(@) "7 (7). F9FF 3R T ol gACAEE . WHT AT 9RO FT
FCEE | FT FAT GATE | T ATF 395 AT 7
[(a) Yes. I T AH G gE 2 T
(b) and (c). The matter is receiv- T FT gg AT TR ET ﬂ'ﬁn? | T/ TF
ing the atiention of the Government.] afrT a7 El for & 37% gfafafa E.s{
Dr. L. M. Singhvi: On a point of AT TART ATFAFTL 21 | 59 59 F 1€

prder. This answer seems to be

:parently wrong, because ihis state-
ment which is attributed to the Home . R
Minister was not made by the present Mo WeHIWew Tewal © W1 WA
Home Minister. So, the simple answer faarndtT @, S99 FT  E=vET 27
‘ves’ is not accurate really. In the i
records, it should be made correct.

Tz A\ TEE |

[(a) Yes. W WO . ETET A1 AR
(b) and (c). The matter is receiving g g&ar § | 99 afafq a7 s aft
the attention of the Government.] qaT FET | " 0F sfafafy wfafT a:T

Mr, Speaker: Whatever it be, let it #HAT &, 98 a1 I 7 eyl 7 wfafafy
De. 21 @F &, 3781 sfafafaa fear ar

=t AETIdR wed . qEET g
St 7 wamar 2 fFoavwe G R o
&1 yafT 3 & "rag # oF qfwfq F
oA 02 faE T w2 0 F s
=zt § f #9 7% 5 9 sifaw fom
=Y SJET, F o AT g Y

i goeAat® ;. gg |fufq swedr &
FeEl TS ATUEAT, AT A OAeET THET
TYIYAT &1 AT | AT FTH AT AT
wad, § g, fgedt #1 worfa #a7 9% g
2, fhaet ooy &1 qar &, 17 | 39
faad w1 @1 & A1 R a<g & w9
a7 FT awd g, "@ilg

st gFmmET wRE TS WmET
foims ox w=1 ¥ @ q@Eyd g WA
ST 7 wrvaTan foan a1 fF feet & w9
+1 wfa 7 & fau fafaw osat 3 o
gy faar smmm s ow wfEe
WA wEEN dar fear smmm o
T TG AIFT A T WA 36
aqurast feer o &, afe e & sEEr
27

|1 €, ar A F1 faEm @ 2w g
szwit F1 faar o awar &) afew smE
ars & #15 mfuga faor 728 frar mn
g

Shri Tridib Kumar Chaudhuri:
May I know whatl the Government's
intention is about the appointment of
a second Official Language Commis-
sion as required by the Constitution,
because the appointment of the Second
Official Language Commission has
been overdue?

Shri Hajarmavis: Firstly, that does
not arise out of the main question.
Secondly, as I have explained in the
House, we have been advised that it
is not mandatory to appoint the com-
mission. But, certanily, we have an
open mind on the subject, and if
necessarv we shall do so.

= fog Ao - wE A« @

IEE AA AT 7 A& O ¢ f A
T &, wom T fmoemgf g7

sreae wEYEd © 47 54T 3AF ATL

¥ad e

=t mifarx ave ;w47 N wEREA
#1 AW & 5 &= o # wfEew §,
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IgF 9% W1 §HE1T qiafy @8y, 96w
gfgded & o 39+ | 99 ueefa
ST & wraw e, I & FE o mi
Fraey # gfvom A2 forar mar & 1 w4
RN AER AR e &
£ wfgazat § A wegafy § =i
¥ ST & T3 T &, IHH! A FEET
¥ oforg fear amo ?

it gOCAdE - 929 9 a1 g TH
eI go o &, 99N
AT GTET F1 FATIE 7 AT & WK
T I FIAT AR &

st forg w@Y - W U @EE
HI% HTS< A€ | AWAE §4T AT 7 F:T
tfFagrgo i T g AT AT AT A7
gaT FT G B T AT g & 7

e WEIEd : §ATA qg AT 7w
Fadr T s @ ar 9 | WA
FY AT T H TE AT E 1 T7H AT AT
a1, FT07 FfAwT §F 34 9 597 =
fawifal &1 o, @ 431 @9 v
7 fawrfed &1 A1 3% A1E HIRw
fwa, 99 ¥ ¥ $19 39 § A4z gu,
Foa e u & e §0

TMo TAA AT I "aA A fawedt
wiar qasaa fafree 7, fare wer &
Fg 41 (laughter ) =9 &fed
EC

weaw WgRE ;A fas w5 aww
|T @, § T AWM

o TA= &F : favear w5t 7 Fgr 4w
f& oifewer d7dw o #r famfor
F waa =y wraewr s=et #
wrEq sfemq F&w & o ==t A
<nfgd | & ag s =vear g i mwer aw
T & A A |1 gHT, HilE g
fafreex 1 78 =@ 41 fF go dte
1076 (Ai) LSD—2.

BHADRA 13, 1885 (SAKA)

Oral Answers 4310

AR fage @i awEl § fa are
gfea dvdaw &1 a=f T8 o W@ 2
I & A% A T T gET !

Tlo TN WAYTE dAifgar: moam
R, AT UF SqETgT 7§47 & | A4
Fr% 7 oy gamd @ At fey Ay
ar fe=t aredt #1 9 99 9T gEer
5l ifgd | 72 Aga Tq @

st o fag . W9 9 ST |
FE | &7 7 A7 arre F¥ 47 |

WeqH WEIR : gl dfF et &
ga fad et ard F2F et & 1 9T o
Fg wFd & | T H v fFar o7 gFar
& 7 WA AT oY oraTE F

! gACTENE | T JIF FT FAQ
forear Wt &7 3 T &

it woErg & ST ATz £ fE
A9 g WA Y A g @ 7
T #1¢ fadw fa7 # 7 w7 77 F@ena
T & 5 §¥ T SEI § qan el ?
af fea 77 & & #\7 & waw & 7

Mr. Speaker: Order, order.

Shri Kapur Singh: What steps, if
any, are Government taking to sepa-
rate the spread of knowledge of Hindi
from its attendant emotionalism and
linguistic chauvenism?

Shri Hajarnavis: It hardly arises
out of this question.

Mr. Speaker: The only answer is
that they are two separate things,
they are not being mixed up and
every attempt has been made in that
respect.

An Hon. Member: The Minister
should say it.

Shri P. Venkatasubbaiah: Is it a
fact that the non-Hindi speaking
States specialy have expressed a
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desire that the policy of introducing
Hindi should go slow so that there
may not be any animosity between the
different languages and Hindi?

Shri Hajarnavis: The views of the
State Governments were obtained
when the President's directive was
given. 1 do not think they have
changed from that position.

Mining Industry in Goa

+
S Bt The Aot
'L_ B ; S H

Will the Minister of Mines and Fuel
be pleased to state the measures pro-
posed to be taken to give a firm basis
to the mining industry in Goa?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): A statement giving the
required information is laid on the
Table of the House,

STATEMENT

The following measures have been
taken or proposed to be taken to give
a firm basis to the mining industry in
Goa.

(1) the Government of Goa, Daman
and Diu propose to extend the Mines
and Minerals (Regulation & Develop-
ment) Act, 1957, to the territory with
a view to ensuring the regulation of
mines and development of minerals
on scientific lines. With the enforce-
ment of the Act in the territory, the
Mineral Concession Rules, 1960, and
the Mineral Conservation and Deve-
lopment Rules, 1958, framed under the
Act would also come into force.
Besides, the Government of Goa pro-
pose to extend the Mines Act, 1952,
to the territory to ensure safety in
mines and regulation of labour.

(2) The Central Government have
approved the scheme for the establish-
ment of a pelletisation plant in Goa
for the utilisation of iron ore fines.

(3) The feasibility of establishing a
steel plant in the Goa-Hospet region
of azbout 15 million tons of ingot
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capacity is being examined. A pro-
posal of Messrs. V. 8. Dempo & Co,
Limited for a pig iron plant in Goa
of 1,00,000 tonnes capacity has been
approved by the Central Government
in principle.

(4) The Government of Goa, Daman
and Diu is planning a re-organisation
of the Government Mining Depart-
ment in Goa so as to provide maximum
service, research and analytical facili-
ties to the mine owners.

(5) The Geological Survey of India
are conducting a survey of the area
to assess the awvailability of wvarious
minerals in the State.

(6) The programmes for develop-
ment of power supply, roads and port
facilities in Goa are expected to help
strengthen the mining industry in the
coming few years.

Shri Bhagwat Jha Azad: The state-
ment does not clearly show whether
there has been a rise or steep fall in
the production. Has there been any
improvement in this industry in Goa?
If so, what is the percentage?

Shri Thimmaiah: In 1962, the pro-
duction of iron ore in Goa was about
54,40,421 tons and in 1963 (January to
July) it is about 33,85,860 tons.

Shri Bhagwat Jha Azad: Has any
representation been received by Gov-
ernment from the persons engaged in
this trade in Goa regarding the diffi-
culties which are hampering .rogress
in this industry?

Shri Thimmaiah: The main diffi-
culty was that a large quantity of iron
ore was lying idle without any pro-
vision for export. This has been taken
note of by the Ministry of Inter-
national Trade. I think they have
taken steps to clear up the dump
there.

Shri R. S. Pandey: After independ-
ence of Goa, how many prospecting
licences were given to private firms
for mining in Goa?

Shri Thimmaiah: I do not have that
information.
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Shri Shivananjappa: May I know
whether there is any proposal to start
a pig iron plant in Goa?

Shri Thimmaiah: Yes, Sir, A plg
fron plant with a capacity of one lakh
tons has been approved by the Gov-
ernment in principle.

Dr. L. M. Singhvi: We are told that
the feasibility of establishing a steel
plant in Goa is being examined. We
would like to know by when this con-
sideration will be completed, what the
capital outlay would be and who would
be the persons commissioned to carry
it out.

Shri Thimmaiah: The Ministry of
Steel and Heavy Industries have asked
Messrs. Dastoor & Co. (Privatey Ltd,
to submit the feasibility report, and
T think it is still awaited by that
Minisiry.

FAucational Mission to Liberia

4+
f Shri Raghunath Singh:

L)
489'] Shri Sidheshwar Prasad:

Wl the Minister of Eduacation be
pleased to state:

(a) whether it is a fact that at the
request of UN.ES.CO. the Govern-
ment of India are sending an Educa-
tional Mission to Liberia;

(b) the period of stay of the Mis-
sion in Liberia; and

(c) the aims and functions thereof?

The Minister in charge of Ministry
of Educatiom (Shri Humayun Kabir):
(a) Yes, Sir. The Mission has already
been sent.

(b) Nine to Ten weeks.

(c) To prepare a long-term and
comprehensive plan of Educational
Development in Liberia.

it Tqare fag : & ag ST SR
g 5 wrea a7 = 9 |y @ w0
I # AR W qw T @ Oy
27
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Shri Humayun Kabir: This is a
UNESCO mission, so that, apart from
the wvery nominal allowances which
are paid to the officers, there wiil be
hardly any expenditure incurred by
the Government of India.

Shrimati Renu Chakravartty: The
Indians who go there are no doubt
members of the UNESCO mission, but
I would like to know whether any
instructions are given to them that
they should mix with the Africans
and behave in a manner that really
the name of our country will come
into respect with them? Or, do they
behave in a very high and mighty
manner when they go to Africa?

Shri Humayun XKabir: I think this
question is not fair. " ese officers
who have gone have established a
reputation for good relations, and that
is why UNESCO asked for them
specially, and- they are working for
an African Government who are
appreciating their work very well.

Shrimati Renn Chakravartty: My
question was whether our Government
makes special efforts to give them this
angle.

Shri Humayun EKabir: Yes.

Shri Sheo Narain: May I know how
many persons have been sent in this
mission?

Shri Humayun Kabir: There are at
present four persons in this mission.
Government Civil Servants

+
" Shri §. M. Banerjee:
" 7 Shri Surendra Pal Singh:

Will the Minister of Home Affairs
be pleased to state:

491

(a) whether it is a fact that instrue-
tions have been issued regarding the
protection of interest of Government
ciwil servants who take up military
service during the present emer-
gency,

(b) if s0, what are those instrue-
tions; and
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(c) whether this will apply to all
classes of Government servants?

The Minister of State im the Minis-
try of Home Affairg (Shri Hajarnavis):
(a) Instructions have been issued pro-
tecting ag far as possible the interests
of civil Government servants, who are
permitted to take up military service
during the present emergency, in
matters of lien, pay and allowances,
leave, promotion under ‘next below’
rule, provident fund, medical facilities
and residential accommodation.

(b) Copies of the relevant orders
are laig on the Table of the House.
[Placed in Library, see No, LT-1645/63)

(c) The above orders apply to all
classes of civil Government servants
who are permitted to take up military
service during the present emergency.

Shri S. M. Banerjee: May I know
whether the hon, Minister is in a posi-
tion to tel] ug how many Government
civil servants have opted for army
service, the total number?

Shri Hajarnavis: That detail is not
with me.

Shri §. M, Banerjee: It is stated in
the order dated 4th December, 1982
that as a result of this they will be
entitled to proforma promotion in their
present department under the next-
below rule. I want to know whether
the promotion that they would have
not had they continued in their own
department wil] be protected.

Shri Hajarmavis: That is what is
meant by the next-below rule If a
person below him is promoted in his
own department, naturally the person
in the army will alsh be regarded as
having been promoted.

Shri S. M. Banerjee: Let me make
it clear. Suppose [ am working in a
particular department. I opt to the
army and 1 go there. During the last
war, my promotion in my own depart-
ment was protected. I want to know
whether it will be protected or not
now.
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Shri Hajarnavis: As I said, the next-
below rule does protect the man.

Shri S, M. Banerjee: I am entitled
to a higher post had I continued in
my own department. [ have opted in
the interests of the country to the
army. Will I be protected or not?

Shri Hajarnavis: That is exactly
what the next-below rule means. If
a person below the entrant to the
defence services is promoted, then
naturally the entrant to the service
will also be regarded as having beem
promoted.

Shri Surendra Pal Singh: Is Govern-
ment in a position to give some sork
of an assurance to those Government
servants who are employed in tem-
porary service and who normally....

Mr, Speaker: Normally, no assur-
ances are askeqd for or given during
the Question Hour.

Shri Surendra Pal Singh: May I
know what will happen to those civi-
liang who join the defence services
during the emergency, but when they
are demobbed, are not able to rejoin
their old posts, as those posts may not
exist then. Will they be absorbed
elsewhere i similar positions?

Shri Hajarnavis: Ags indicated in
the order, if the post still exists, he
can go back to the post. Even where
the post ig abolished every possible
attempt will be made to see that he
gets employment.

Shri Priya Gupta: I want to know
one thing. Some officer of other
Government Department joins the
Army. In the meantime, promotions
in that Department for which he is
eligible otherwise are to be made and
a selection is to be held. In such
cases, will the officer be called back
to appear for that selection so that he
may not lose his chance of promotion?
How are his interests to be protected?

Shri Hajarnavis: What we are
thinking about the UDC's is as
follows. When the process of selec-
tion is by examination, then the age
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limit will be extended so as to accom-
modate him for the period necessary.

Mr. Speaker: He means to say that
in the absence of the officer who has
gone for military service, an exami-
nation is held for promotion. (An
Hon. Member: selection). Yes, selec-
tion. Would he be cailed there and

given an opportunity to appear in
that selection? That is what he
IMeans.

Shri Hajarnavis: No, Sir; while he
is in the Defence Services, he will not
get that opportunity. As_soon as he
comes back, if he is overage, the age
limmit will be relaxed and he will be
able to appear in the examination,

Shri Priya Gupta: It is not the .

question of age; it is the question of
appearing before the selection board..
(Interruptions).

Mr. Speaker: He has other means
to take recourse to, if this answer is
not clear to him. The Question Hour
is over.

Shri Priya Gupta: Then why should
he join the Army if he loses his pro-
motion in his own department?

Mr. Speaker: He has other means
of pgetting clarification. Now the
Question Hour is over.

WRITTEN ANSWERS TO QUES-
TIONS

Leakage of Official Secrets amd Com-
fidential Records

*485. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs “e
Pleased to state:

(a) the number of cases of leakage
of official secrets and confidential re-
cords which have been investigated
during the last two years; and

i (b) the nature of the cases inves-
tigated and the result of the investi-
gations?

The Minister of Home Affairs (Shri
Nanda): (a) 25.

(b) It would not be in public in-
terest to disclose this information.

Conference of Chief Justices

sq88. Shri Shree Narayan Das:
) | Shri Bibhoti Mishra:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the opinioms expres-
sed by the Conference of Chief Jus-
tices of High Courts held in June
last have been studied by Govern-
ment;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the important matters which
were deliberated upon by the Con-
ferences?

The Minister of State im the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) and (c). A Conference of
Chief Justices was convened Ly the
Chief Justice of India at Srinagar on
the 3rd, 4th and 5th June, 1963. The
Government of India have not so far
received any communication from the
Chief Justice of India regarding the
proceedings of the Conference or re-
commendations made by it.

(b) It does not arise.
Natural Gas for Tea Gardens in Assam

*490. Shri P, C. Borooah: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether there is a scheme for
tl_m- supply of natura] gas to tea estates
g:tuated near the Naharkatiya Pro-
ject in Assam;

(b) if so, the quantity of gas to be
made available for the purpose; and

(c) action so far taken in that direc-
tion?

The Minister of Mines and Fuel
(Shri Alagesan): {a) Yes, Sir.

(b) During the tea season Oil India
Propose to supply @ minimum of 10
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million cubic feet and a maximum of
50 million cuic fuet of mnatural gas
per month ssuring the tea off season
Oii India ;: pose to supply a minimum
of one million cubic feet and a maxi-
mum of 15 million cubic feet of natu-
ral gas per month,

(c) Oil India is already supplying
gas to the nearest of the tea gardens
and the supply will be extended to the
other tea gardens as soon as the latter
have been able to establish their own
distribution system.

weivy wfem et
*“q{sﬂﬁzmm

51 o &o I

7 foen A5 @z @@ @ oear
w41 5

(%) 7av a7 &= § f& =g
afem faeafrarm 7 = o ¢
¥ fore T fafy 2 et @ 2
1L

(@) =@ fawafaarem § i< o
5 & Wit oo R @ e s
gzré St & a3+ fAg few fafe
1w fam a7

ferr smiw & wETEE WAy
(= gmam w¥az) © (F) fomr ferfaat
X wrgaTar T & g @ W a9
ooy fo srefras £ =T ar smfers
3 1% wiad faew F w7 # ggAr
Tt £, 3% T av wrE Ay &
e 9% LA fAfa & 59 & e
g v af 31 wea felt smafes il
AT F TSRO AAEAE AE F

(=) fawafeaea o &=,
aftrer WX geTaw At # feemn
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Cooperative Societies

Shri R. Barua:
*493. { Shri A. V. Raghavan:
|_ Shri Pottekkatt:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether Indian Oil Company is
committed to a policy of encouraging
co-operative societies by giving them
sales agencies for their products;

(b) the proportion of total business
given to co-operative societies as com-
pared to other bodies or persons;

(c) whether any enquiry has heen
made to find out the real organiza-
tional set up of ‘Hindustan Organi-
zers'; and

(d)} whether the State Trading Cor-
poration accord preferential rate to
Hindustan Organizers in giving agen-
cies to sell Indian Oil Company pro-
ducts?

The Minister of Mines and TFuel
(Shri Alagesam): (a) All possible en-
couragement is given by 10C to such
cooperative societies as are well-orga-
nised and keen to undertake distribu-
tion of I0C's petroleum products. Co-
operative societies have so far shown
interest in the distribution of kero-
sene.

(b) The proportion of the quantity
of petroleum products distributed by
co-operative societies in relation to the
total sale of IOC varies from State to
State, depending upon the organising
power and the interest evinced by the
apex bodies'primary socicties, Over
50 per cent of the total sale of Indian
0il Company in respect of kerosene
during 1762-63 has been through co-
operaive societies.

(¢) According to information avail-
able with Indian Oi] Company Limited,
M|s. Hindustan Organisers Private
Limited, was established in 1955 as a
private company. It carried on busi-
ness as the marketing organisers of
Western India Oil Distributing Com-
pany till 23-8-1960; on their concluding
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an agreement with the Indian Oil
Company they ceased to work as such
marketing organisers and thereafter
their sole business was to purchase
petroleum products from Indian Oil
Company under the said agreement
and marketing these.

(d) State Trading Corporation are
not concerned with the allocation of
agencies to sell the products of Indian
Oil Company.
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Indo-U.AR. Scientific Agreement

*495, Shri P. K. Deo: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any agreement has
been signed between India and United
Arab Republic to establish a board of
scientists to co-ordinate research pro-
gramme:; and

(b) in which fields of science this
facility will be extended?

Written Answers 4322

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) and (b). The Cultural
Agreement between India and U.AR.
provides among other things for the
exchange of scientists and scientific
knowledge. In terms of that agree-
ment a delegation of Indian Scientists
under the leadership of the Director
General, Council of Scientific and In-
dustrial Research recently visited
United Arab Republic and discussed a
programme for the exchange and
training of scientists between the two
countries in fields like Solid State Phy-
sics, Ultra Sonics, Textile Chemistry,
Metallurgy, Electrochemica] Industries,
Glass and Ceramics, Leather Research,
Marine Chemicals, Vegetable Oils,
Electronic Engineering, Aeronautic
Petroleum, Chemical Engineering etc.

The programme will be fulfilled
within the available financial re-
gources.

Setting up Federal Universities

{ Shri P Venkatasubbaiah:
*496, { Shri M. P. Swamy:
| Shri Arunachalam:

Will the Minister of Educatiom be
pleased to state:

(a) whether Government
to start federal type of
in different States;

(b) if so, which are the States that
have been selected for this purpose;
and

propose
universities

(c) whether the Government of
Andhra Pradesh have approached the
Central Government for establishing
one such university in that State?

The Minister in Charge of Ministry
of Education (Shri Humayun Kabir):
(a) No, Sir. The establishment of
Universities in the States is the ex-
clusive responsibility of the State
Governments concerned,

(b) Does not arise.

(c) In their interim report, the

_ Committee on Establishment of New
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Universities had recommended inter
alia that a new University may be
established in Andhra Pradesh. The
Government of Andhra Pradesh in-
formed the Government of India, that
due to Nationa] Emergency, the State
Government could not do so, but the
Central Government may consider the
dsseirability of starting a Csntral or
Federal University in Andhra Pradesh
wholly financed by the Central Gov-
ernment.

Revision of Lists of Scheduled Castes
and Scheduled Tribes

*497, Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleazed {o
refer to the reply given to Starred
Question No. 138 on the 27th Febru-
ary, 1963 and state:

(a? whether the work of revising
the lists of Scheduled Castes and Sche-

du(lled Tribes has since been completed;
an

df?b) if s0, the main changes propos-
ed?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
C_h_andl'asekhar): (a) The work of re-
Vision of lists of Scheduled Castes and

Scheduled Tribes has not t
completed. vet been

(b) Does not arise.
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Manganese and Iron Ore

499, J Siri Ramachandra Ulaka:
) 1 Shri Dhuleshwar Meena:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the production in
manganese and iron ore mines in
Orissa and Bihar has considerably
gonz down;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
in this regard?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No, Sir. The
production of iron ore and manganese
ore in Bihar and Orissa has been in-
creasing except for a small fall in the
production of manganese ore in the
first half of 1963 compared with the
production in the first half of 1962

(b) The fall in the out put of
manganese ore wag due to the discon-
tinuance of mining operations in some
of the mines, the leases for which were
not renewed by the State Governments
of Bihar and Orissa. The slump in the
manganese mining industry also affect-
ed the output to some extent.

(c) To provide rclief to the manga-
nese mining industry, the Government
have been given freight concessions on
manganese ore intended for export. As
a measure of export promotion, ex-
porters of manganese ore are permit-
ted to import mining equipment and
machinery for the improvement of
their manganese mines to the extent of
5 per cent of the foreign exchange
earned by them through tha export of
manganes ore in the case of straight
sales against cash. A Committee has
also been set up recently to study the
problemg relating to the manganese
ore industry.
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Coal Mines

Shri Dinen Bhattacharya:
iJr. Saradish Roy:

Dr. Ranen Sen:

Shri Sarkar Murmu:

*500.

Will the Minister of Mines and Fuel
be pieased to state:

(a) the number of coal mines closed
in the State of West Bengal since the
declaration of Emergency; and

(b) the reasons for the closure?

The Minister of Mines and Fuel
(Shri Alagesamn): (a) Two,

(b) One due to fire and the other
due to financial difficulties.

Model Legislation for Universities

*501. Shri Eswara Reddy: Will the
Minister of Education be pleased to
state: '

(a) whether mode] legislation for
the administration of universities has
been formulated; and

(b) if not, what are the main
reasons for the delay?

The Minister in Charge Ministry of
Education (Shri Humayun Kabir):
(a) No, Sir.

(b) The Committee set up for the
purpose has not concluded its delibe-
rations. ki1

Production of Children's Literature

o502, J Shri Bhagwat Jha Azad:
" "\ Shri Bhakt Darshan:

Will the Minister of Eduncation be
pleased to state:

(a) whether Government have any
scheme to promote production of child-
ren's literature in the country; and

(b) whether any impetus is propos-
ed to be given to the writers for such
ventures?
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The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) and (b). Yes, Sir.
Under thae scheme of National Prize
competition for children’s literature,
initiated in 1954, prizes of Rs. 1,000(-
are given to authors of best books for
children in all Indian languages and
Government purchases up to 2,000
copies of each prize winning book for
distribution to schools.

0il Gas in Imphal

Shri P. C. Borooah:
*503. { Shri Raghunath Singh:
Shri D. C. Sharma:

Will the Minister ¢f Mines and Fuel
be pleased to state:

(a) whether highly combustible oil
gas was found gushing out from a
point in Imphal towards the end of
May, 1963 where bridge posts were
under construction; and

(b) whether proper prospecting of
the area has been taken up, so as to

locate gas reserves and to exploit the
same?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Combustible gas
was found during the last week of
May, 1963 in a well sunk for the cons-
truction of a bridge pier at Thumbu-
thong on the Imphal River.

(b) The gas seepage was examined
and samples were collected and tested,
Rocks exposed in the neighbouring
area are under study in the Central
Laboratory of the Oil and Natural Gas
Commission. A proposal for detailed

geological survey of the area is under
consideration.
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Petrolenm Prices

*505. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether Assam Government
have requested the Centre to consider
Gauhati as a port for the purpose of
fixation of petroleum prices; and

(b) if so, Government's response
thereto?

The Minister of Mines and Fuel (Shri
Alagesan): (a) Yes, Sir.

(b) The prices of products from
Nunmati refinery are being determin-
ed on the basis of supply from Tin-
sukia or Calcutta, whichever is nearer
to the point of sale. This arrange-
ment is suitable, inasmuch as it
aveids disturbance in the prices pay-
able by the consumers, coniequent
upon availability of supplies from the
public sector refinery at Nunmati.
Moreover, this arrangement is con-
sistent with the recommendations of
the Oil Price Enquiry Committee’s re-
port which has been accepted and
implemented by the Government.

“Freedom from Earthquake” Studies

1422, Shri Surendra Pal Singh: Will
the Minister of Scientific Research and
«Cultural Affairs be pleased to state:
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(a) whether it is a fact that for
some time past the Regional Research
Laboratory at Jorhat has been carry-
ing out “Freedom from Earthquake"
studies in order to guide the pianners
in locating major development projects
in non-seismic zones; and

(b) if so, whether this work has
been completed, and the extent to
which the recommendations of the
Jorhat Laboratory™In this regard have
proved useful to the planners?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) The Laboratory is study-

- ing the regional seismicity pattern of

Assam and its neighbourhood for zon-
ing out areas according to their grad-
ed seismicity with a view to evolve
safety factors in different zones.

(b) The work has not been complet-
ed and will require 2-3 years before
the Laboratory's findings will be avail-
able.

Talcher Coal Mines

1423, Shri Ramachandra Ulaka: Will
the Minister of Mines and Fuel be
pleased to state:

(a) the number of accidents, big
and small, in Talcher Coal Mines
during 1962-63;

(b) how many of these proved fatal;
and

(c) the amount of compensation, if
any, paid to the dependents of the
victims of these accidents during the
same period so far?

The Minister of Mines and Fuel (Shri
Alagesan): (a) There were 11 serious
accidents in Talcher Colliery during
1962-63.

(b) One of the above accidents

proved fatal.

(c) A total sum of Rs. 6,500/- has
been assessed as the compensation
payable to the dependents of the vie-
tims of this fatal accident. The Work-
men's Compensation Commissioner has



4329 Written Answers BHADRA 13, 1885 (SAKA) Written Answers

been requested to arrange payment to
the parties concerned.
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Police Housing Schemes

1427. Shri Rama Chandra Mallick:
‘Will the Minister of Home Affairs be
pleased to state:

{a) the total amount so far advanc-
ed as loans or grants to various States

for their police housing schemes during
1962-63;

(b) the total amount given or pro-
posed to be given to various States
for their police housing schemes dur-
ing 1963-64; and

SEPTEMBER 4, 1963
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(c) the total amount so far advanc-
ed as loan or grant to the Govern-
ment of Orissa for its police housing
schemes during 1962-63 and 1963-64?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) The total loan given in  1962-63
was Rs. 3 crores.

(b) Rs. 3 crores.

(e} Rs. 18 lakhs in 1962-63. The
grant of loan for 1963-64 is under
consideration.

National Childrem’s Museum and Bal
Bhavan in Orissa

1428. Shri Rama Chandra Mallick:
Will the Minister of Education he
pleased to state:

(a) the total amount of grant or
loan given to the Government of
Orissa for the construction of the
buildings of the National Children's
Museum and Bal Bhavan every year
during 1960-61 to 1962-63; and

(b) the total amount of money given
or proposed to be given to the Gov-
ernment of Orissa for the welfare of
the Nationa! Children’s Museum and
Bal Bhavan during 1963-64?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) Nil

(b) Nil.

Commissioner of S.C. and S.T.

1429 [ Shri Ramachandra Ulaka:
" | Shri Dhuleshwar Meena;

Will the Minister of Home Affairs
be pleased to state:

(a) the number of times the Com-
missioner for Scheduled Castes and
Scheduled Tribes visited Orissa during
1962-63; and

(b) the places visited by him in
the State during the same period?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) and (b). The Commis-
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sioner for Schedulied Castes and Sche-
duled Tribes did not visit Orissa during
1962. During April-May, 1963 he tour-
ed the Ganjam, Phulbani and Koraput
districts of Orissa.

Orissa Government Officers

1430, J Shri Ramachandra Ulaka:
" \_Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state the number  of
Orissa State Government Officers now
working in Central Government offices
who belong to the LLA.S. Cadre?

The Minister of State in the Minis-

try of Home Affairs (Shri Hajarmavis):
17.

Hostels for S.Cs. and S.Ts. in Orissa

1431, J Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of hostels proposed
to be operied for Scheduled Castes and
Scheduled Tribes in Orissa during
1963-64; and

(b) the amount sanctioned or pro-
posed to be sanctioned by Govern-
ment for the construction of  such
hostels in Orissa during the sam=
period?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) and (b). The Govern-
ment of Orissa have provided, in the
Backward Classes Sector of their An-
nual Plan for 1963-64, a sum of Rs. 3-00
lakhs for opening fifteen new hostéls.

Theft of Buses im Delhi

I"Shri Dhuleshwar Meena:
7 Shri Ramachandra Ulaka:

‘Will the Minister of Home Affairs
be pleased to state:

1432,

(a) the number of bus thefts com-
mitted in Delhi during March, 1963;
and
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(b) the number of persons convict-
ed and the nature of punishment
awarded in each case?

The Minister of State im the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) One report about the alleged theft
of a bus was received but the bus was
discovered two hours later with a few
parts worth about Rs. 60/- missing.

(b) Nil

Pending Cases in Supreme Court

1433, . / Shri Dhuleshwar Meena:
"LShri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state the number of
cases pending in the Supreme Court
of India as on the 31st July, 19637

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
1982,

Transport of Coal by Ships

1434 Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Mines and Fael
be pcased to state the amount paid
by way of subsidies on transport of
coal by ships in 1962-637

The Minister of Mines and Fuel
(Shri Alagesan): Rs. 356 lakhs.

Rape Cases in Delhi

1435 { Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of cases of rape re-
ported to the Police in Deihi during
March, 1963; and

(b) the number of persons convict-
ed and the nature of punishment
awarded in each case?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Four.

(b) All these four cases are pend-
ing in Court,

High Court Judges

1436 { Shri Dhuleshwar Meena:
'\ Shri Ramachandra Ulaka:
Will the Minister of Home Affairs
be pleased to state the number of
High Court Judges who have retired
since April, 19637

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Eight.

College Librarians

1437. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the names of States where col-
lege librarians have been given col-
lege lecturers' status as per the recom-
mendation made by the University
Grants Commission;

(b) the present status and salary of
the coliege librarians of Orissa; and

(c) whether there is any propo:al in
Orissa in hand or whether the Gov-
ernment of Orissa have implemented
the recommendation made by the
University Grants Commission, re-
garding the college librarians?

The Minister in charge Minis-
try of Education (Shri Humayun
Kabir): (a) Some of the affiliated col-
leges in the States of Andhra Pra-
desh, Gujarat, Madras, Maharashtra,
Mysore and Uttar Pradesh have adop-
ted the revised scales of pay for pro-
fessionally qualified college librarians.

(b) and (¢). Information is being
collected and will be laid on the Table
of the Sabha in due course.
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Welfare of S.Cs. and 5.Ts.

1438. Shri Rama Chandra Mallick:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
amount allotted for the welfare of
the Scheduled Castes and Scheduled
Tribes of Orissa in the first two years
of the Third Plan period has not been
spent- fully;

(b) if so, the reasons therefor; and

(c) the total amount lapsed in the
first two years of the Third Plan
period?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) and (c). Yes; but a
sum of Rs. 17318 lakhs out of the
total outlay of Rs. 22043 iakhs (780
per cent) was utilised by the State
Government. The amount which laps-
ed was Rs. 4725 lakhs (21'4 per cent).

(b) Many factors such as lack of
adequate staff, time taken in fuller
examination of Plans and estimates
etc. contributed towards the shortfall.

Foreign Scholarships

“Dr P Sripivasan-

SR "\ Shri Paramasivan:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 1689 on the
10th April, 1963 and state the number
of scholarships for studies abroad given
during 1962-63 to students belonging
to Scheduled Castes and Other Bark-
ward Classes separately?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): Scheduled Costes 3

Other Backward Classes 4

Minaret at Sirvendrarajan Pattinam

1440, Shri V. V. Thevar; Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Minaret situated on
the coastal line in Sirvendrarajan
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Pattinam (Pattukkottai Taluk, Madras
State} has been taken over by the
Archaeological Department of India;
and

(b) if so, when and the amount so
far spent on its up-keep?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr, M. M, Das): (a) No.
The Government of Maedras are con-
sidering the gquestion of taking the
monument on the list of the State pro-
tected monuments,

(b) Does not arise.

Scholarships to 5.C, and S.T. Students
in Maharashtra

1441. Shri D. 8. Patil: Will the
Minister of Education be pleased to
state:

(a) the total nufmber of Central
Government scholarships awarded to
the Scheduled Castes and Scheduled
Tribes students in Maharashtra dur-
ing 1962-63 under the schemes of the
Ministry of Education;

(b) the amount in each case; and

(c) in which month the scholar-
ships were awarded?

The Minister in charge Ministry
of Education (Shri Humayun Kabir):
(a) 9136 Scheduled Castes and
297 Scheduled Tribes students were
awarded scholarships under the Gov-
ernment of India Post-Matric Inland
Scholarships Scheme for Scheduled
Castes, Scheduled Tribes and Other
Backward Classes.

(b) Scheduled Castes—Rs, 49,93,758
Scheduled Tribes—Rs. 1,46,507.
(c) Scholarships were awarded

within the financial year 1962-63 and
no specific month was prescribed
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Mid-day Meals for Delhi School
Children

1445 | Shri Yashpal Simgh:
' 'L Shri Bishanchander Seth:

Will the Minister of Educatiom oe
pleased to state:

(a) whether it is a fact that his
Ministry have introduced a scheme of
mid-day meals for children in schools
in Del'.i; and

(b) if so, the number of schools
covered by this scheme?

The Deputy M. nister in the Minis-
try of Edncation (Shrimatj Soundaram
Ramachandran): (a) No, Sir. It is
the Delhi Municipal Corporation who
are implementing the scheme,

(b) In 1962-63. the scheme was 1n
operation in 600 primary schools with
an enrolment of about 2,00,000 child-
ren.

Indigenous Script for NEFA

© Shri Yashpal Singh:
1446. 1 Shri D, 3. Naik:

Will the Minister of Educatitn be
pleased to state:

(a) whether the Central Govern-
‘ment have, in collaboration with the
University of Gauhati, launched a

SEPTEMBER 4, 1963
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project for evolving indigemous scripts
for the NEFA tongues; and

(b) if so, whether any demand was
made for the same?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
BRamachandran): (a) No, Sir.

(b) Does not arise,

Triple-Benefit Scheme for Teachers

Shri Warior:
1447/ Shri Vasudevan Nair:
L Shri M. N. Swamy:

Will the Minister of Education be
pleased to state the progress so far
made in implementing the Triple-
Benefit Scheme for school teachers?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): A statement is laid
on the Table of the House, [Placed
in Library, See No. LT-1647/63].

Mining Survey in Bhutan

1448, Shri D. C, Sharma: Wil]l tha
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it has been decided to
help Bhutan in mining survey; and

(b) if so, the details of the pro-
posal?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes. The Geo-
logical Survey of India has taker up
a mineral survey under the ‘Aud
Scheme’ to Bhutan of the Govern-
ment of India,

(b) The survey at a total estimated
expenditure of Rupees one crore,
covers a period of 5 years, 1961—&6,
and it is proposed to cover about
18,000 sq. km, by general geological
reconnaissance and to investigate the
reported occurrences of copper,
gypsum, dolomite, limestone, gra-
phite, gold and pyrite,



4341 Written Answers BHADRA 13,

New Exploratory Wells

s [ Shri Snbodh Hansda:

¥ 'LDr. P. N. Khan:

‘Will the Minister of Mimes and PFoes
be pleased to state:

(a) whether any new exploratory
wells drilled by the ONGC. in
Anand area near Ahmedabad proved
successful;

(b) if so, the number of such wells
drilled and proved successful; and

(c) whether it will be useful for
commercial exploitation?

The Minister of Mines and Fuel
{Shri Alagesan): (a) No.

(b) and (c). Do not arise,
-

Model Books for Neo-Literates.

( Shri Rameshwar Tantia:
1450.{ Shri Basumatari:
|_Shri Mohan Swarup:
Will the Minister of Education ue
Pleased to state:
(a) whether it is a fact that his
Ministry has introduced a scheme for

the publication of model books for
the new reading public;

{b) if so, from when;

(¢} what are the broad outlines of
the Scheme; and

{d) whether the schemg will be
confined to English and Hindi only?

The Deputy Minister in the Minls-
iry of Education (Shrimati Soundaram
Ramachandran): (a) Yes, Sir.

(b) May, 1963,

(¢) and (d). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-1648/63].

Ancient Relics om Narmada Baaks

1451. Shri D. C. Sharma: Will the
Minister of Sclemtific Research and
LCultaral Affairs be pleased 10 etabe:

1076 (Ai) LSD—8.
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(a) whether some three-lakh-year
old relics have been found at WNar-
khadi, Moria, Nangam and other
places on the bank of Narmada river
near Chandod in Baroda and Broach
districts of Gujerat; and

(b) if so, what are they and the
period to which they belong?

The Deputy Minister in the Miuis-
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) and (b).
Reports about some Stone Age
discoveries made by Sri A, V. Pandyva
of Vallabh Vidyanagar, Rural Univer-
sity of Anand, have been published in
the news papers. The tools picked up
were presumably of Lower Stone Age,
which on present data is datable ap-
proximately to 3,00,000 to 2,00,000
years ago,
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Coal Productivity

1453, Shrimati Savitri Nigam: Will
the Minister of Mines and Fuel be
pleased to state:

(a) the steps Government are tak-
ing to increase the productivity of
coal per man-shift; and

(b) whether the recommendations
of the Member, National Coal Board
of UK, who visited India recently
have been implemented so far?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Steps being
taken to improve productivity include
the following measures:

(i) improvement in the layout of
existing mines by—

(a) provision of hetter haulage
system;

(b) greater use of modern
underground mining machi-
nery e.g. coal cutters,
mechanical loaders, power
drills, mechanical convey-
ing from the face; and

(c) provision of better ventila-
tion.

(ii) planning of new mines with
an accent on mechanisation
botr underground and open-

tion;

(iii) adoption of modern long-wall
with caving methods where
conditions permit;

(iv) provision of training facilities
for making the workers fami-
liar in handling machinery;
and

(v) improvement in the measures
for the safety and genersl
health of workers, etc,

(b) Yes. In pursuance of those re-
commendations, the National Coal
Development Corporation have de-
centralised its fleld activities into 7
areas, Each area is under the charge
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of an Area General Manager, posted
in the fleld  Five technical training
schools and nine evening lecture cen-
tres have been started by the N.C.D.C.
to train technicians required in the
coal mines of the Corporation. In ad-
dition, specialist engineers are bein
recruited to deal with problems that
arise with progressive mechanisation,
Also particular emphasis is being
given to co-ordinated planning.

Pending Cases in Allalabad High
Court

1454, Shri Vishwa Nathr Pandey:
‘Will the Minister of Home Aflairs be
pleased to state the number of pend-
ing cases in the Allahabad High Court
and its Lucknow Bench at the end of
July, 19637

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): Allahabad Bench—41, 462,

Lucknow Bench—=6,511.
Social Education Literature

1455, Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:—

(a) whether any financial gssis-
tance wag given by the Union Govern-
ment to the publishers, printers and
booksellers of Uttar Pradesh in the
field of Social Education literature
during 1961-62 and 1962-63; and

(b) if so, the detailg thereof?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) and (b). No
direct assistance was given to pub-
lishers, printers and booksellers of
Uttar Pradesh during 1961-62 and
1962-63. However, under the scheme
of prize competitions for books for
Neo-literates, 1500 copies of each of
the 3 prize wimning books were pur-
chased and a sum of Rs. 4500/- was
paid to the publishers of Uttar
Pradesh as per statemeni placed om
the Table of the House.
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STATEMENT
Title of the book . Amount
Year ' cpurchased Language Mame of Publisher paid
Rs.
1961~ i Chand Urdu Shri Athar Parvez, Hamid Al
po1-62 all Chen Building, Shamshad Market,
Aligarh . . . . 1500°00
1962-63 Kagaz Ki Kahani Urdu M/s. Urdu Ghar, Aligarh 1800 00
1962-63 Panchon Ka Faisla Hindi M/s. Literacy House, Lucknow  1200° 00
ToTaL . 4500° 00
Bharat Sewak Samaj Education of the Handicapped

1457. Shrimati Savitri Nigam: Will
1456. Shri Vishwa Nath Pandey: the Minister of Education be pleased

Will the Minister of Education be to state:
pleased to state the amount of grant
given to Bharat Sewak Samaj, Uttar (a) the recommendations made by
Pradesh branch, during 1961-62 and the National Advisory Council for the
1962-63 for running different camps? education of the handicapped in
1961-62 and the action taken on the
The Deputy Minister in the Minis- various recommendations; and
try of Education (Shrimati Scundaram (b) the number of recommenda-
MANICRSERIN tions which were made by the above
Council in 1960-61 and how many ‘e
still pending for implementation?
Year Amount*
The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Rs. Ramachandran): (a) At its meeting
1961-62 2,01,352.72 held on the 20th April, 1061, the
Council made 29 recommendations.
1962-63 1,11,792° 52 13 recommendations concerning the
— . State Governments have been for-
warded to them for necessary action.
*NOTE:—These grants were paid The position in respect of the 16 re-
through the Central Office commendations concerning the Cen-
of the Bharat Sewak Samaj. tral Government is indicated below:—
$. No. Summary of recommendations Present positien

1 That the monthly report of the Directorate General Implemented
of Emplovment and Training to members of the
Council r=gird'n7 plicement of the handicapped
should give fuller particulars.

2 That the deliberations of the Tra ning Sub-Commit- Finalized
tee of the Council should be finalized soon.

3 That subject to availability of funds, non-matriculate Not found nossible because the
physically handicapped students should also be number of eligible candidsres
congidered for the award of Scholarships. was large.
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5. No. Summary of recommendations Present position

4 That the proposed Training Centre for the Adult Implemented
D.af should be sstablished at Hyderabad,

5 That no cut should bs imposed on the provision of Implemented
Rs. 2 lakhs made in Third Plan for the training of
personnel.

6 That the possibility of conducting who types of With the Council's approval
courses for teachers of the blind should be ex- only one type of course I
plored. being organised.

7 That a special week should be organised to popu- The Couneil has since recommen-
larize the use of white cane and to make the public ded the observance of a Na-
aware of what it represents. tional Physically Handicappcd

Week, The State Gowern-
ments have been requested te
suggest the time for the
purpose.

8 That th2 possibil'ty of issuing a special postage stamp The Council has since recom-
might be explored. mended dropping of  th's

proposal on account of the
emergency.

9 That special programmes should be arranged on Sent to All India Radioc whe
radio and television to popularize the use of white have since arranged some pro-
cane and to make the public aware of what it re- grammes on the rehabilitation
presents. of the handicapped.

1o That it was necessary to draw up minimum standards Drart standards for certaim
to be adopted by different categories of institu- trades prepared.
tions for the handicapped. The Council autho-
rised its Chairman to appoint a Committee to
undertake this task.

11 That the Committee on the Education of mentally Will be done when it meets next
Deficient Children should be asked to consider
various definitions of mental deficiency.

12 That a Committee should be appointed to draw up Implemented.

a scheme for the establishment of rehabilitation
centres.

13 That the reason for the high incidence of the ortho-  Ascertained.
pacdically handi :apped in Kanpur should be as-
certained.

14 That the Government of India should appoint & Implemented.

Standing Inter-Departmental Committee for the
handicapped.

15 That a survey of select industries designed to as- No special surveys have beem
certain the physical requirements of jobs consi- \md:rtnkcn_ but ?.mp!aym:nt
dered suitable for different categories of handi- Officers _in Special Employ-
capped persons should be carried out. ment Bxchanges for the

Physically Handicapped de
this as part of their work.

16  That teachers and workers for the handicapped should Implemented.
be given facilities for observing professional work
in other States.

(b) No meeting of the Council was held in 1960-81.
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Rock Excavators

1458. Shri Indrajit Gupta: Will the
Minister of Mines and Fuel be pleased
0 state:

(a) whether the U.SS.R. is going
to supply India with any rock-
excavators;

(b) if so, details thereof;

(c) whether these excavators have
been allotted to specific mining areas
in the country; and

(d) how far their use will help to
increase output of coal ang ores?

The Minister of Mineg and Fuel
(Shri Alagesan): (a) Yes. The National
Coal Development Corporation, a
public sector undertaking under this
Ministry, is purchasing thirteen Rock
Excavators from the U.S.S5.R.

(b) 2 Nos. of 4 CU Meter capacity,

6 Nos. of 46 CU Meter -capacity,
1 No. of 5 CU Meter capacity.
and
4 Nos. of 8 CU Meter capacity.

(¢} These excavators will be used
in the open-cast projects of the Cor-
poration in Bihar, Orissa and Madhya
Pradesh. °

(d) The Excavators will help the
open-cast projects to reach their
target output and will be specially
suitable for use in the conditions pre-
vailing in the projects concerned.
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Compensation to Coal Industry

1461, Shri P. R. Chakraverti: Will
the Minister of Mines and Fuel be
pleaseq to state:

(a) whether the Union Government
have decided to compensate the coal
industry through concessiong linked
with expansion and modernisation;

(b) whether the development re-
bate concession carries with it the
obligation to earmark 759 of it for
future expansion;

(c¢) whether there hag been insis-
tent demand on behalf of the industry
for ap increase in the price and whe-
ther the increase has been accepted
by Government; and

(d) if so, the likely effect of such
increase in Railways and Public
Sector Steel Plants?

The Minister of Mines and Fuel
(Shri Alagesam): (a) In order to
encourage the expansion and moder-
nisation of the coal industry in India,
Government have already reduced the
import duty on certain items of
machinery and equipment needed
primarily by the coal mining industry.
It ig further proposed to increase the
development rebate admissible for
the purpose of income tax assessment,
in respect of new plant or machinery
for mining coal which is installed
between 1.4.1963 and 31.3.1866, from
the existing rate of 209, to 359, of
the cost thereof. Necessary steps are
being taken for amending the Income-
tax Act in thig behalf,

(b) It carries with it the obligation
to maintain a reserve in the manner
prescribed  in  sub-section (3) of
‘Section 34 of the Income-tax Act,
1961.

(c) The Industry has been repre-
senting for an increase in the price
of coal, but its request has mot go far
been accepted by Government.

(d) Does not arise,
Pt famm, faeeit
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Naga Hostiles

1465, J Shri Raghunmath Singh:
‘7 Shrj P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it ig a fact that a
rifleman of Manipur Rifles was killed
by Naga Hostiles in an ambush on
6th June, 1963, near Haochong in the
olg Tamenglong sub-division of Mani-
pur; and

(b) if so the details thereof?

The Minister of State in the Minis-
1try of Hom, Affairs (Shri Hajar-
mavis): (a) and (b): On June 6, 1963,
an advance guard party of Manipur

Rifles, detailed for conducting a
search for a gang of Naga goondas
reported to be moving in Haochong,
Awangkhul, Ejikarong, Marangching
ang Nagtek villages in Tamenglong
sub-division, was ambushed by armed
Naga goondas near Marangching, In
the exchange of fire ane rifleman was
killed and another received minor
injury.
Failures in Examination

Shri P. C. Borooah:
Shri § N, Chaturvedl:
Shri . J. Naik:

Shri Bishwanath Roy:

1486,

Wil]l the Minister of Education be
pleased to state:

(a) whether Government have for-
mulated a scheme for reorganising
education system at the Secondary and
University levels, in order to reduce
wastage resulting from big percentage
of failureg at all levels of educatiom;
and

(b) if so, the broad oullines of the
scheme?

The Deputy Minister in the
Ministry of Education (Shrimati
Soundaram Ramachandran): (a) and
(b). No scheme has been formulated in
regard to the re-organising of educa-
tion system, for the purpose, at the
Secondary level Ag regards education
at the University level, the problem is
being examined in detail by the Com-
mittee which has been =et up by the
University Grants Commission to
undertake a systematic and objective
investigation of the standards of Uni-
versity education,

District Gaszetteers

{ Dr, L. M, Singhvi:

1447 Shri Hem Ra)j:

*% Shri Kachhavalya:
| Shri Bade:

Will the Minister of Sciemtific Be-
search ang Cultural Affairs be pleased
to state:

(a) the total amount so far advanced
by the Central Government to State
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Governmentg for subsidizing the issue
of revised district Gazetteers; and

(b) the number of Gazetteers go far
issued and when the entire work is
proposed to be completed, State-wise?

The Deputy Minister im the Minis-
try of Scientific Research ang Cultural
Affairg (Dr, M. M, Das): (a) An
amount of Rs. 4,19,257 has been given
to the State Governments as granis-
in-aid for compilation and printing of
District Gazetteers upto the end of the
year 1962-63.

(b) Twenty-eight District Gazetteers
have, so far, been published, The
entire work in all the States is ex-
pected to be completed by the end of
the Fourh Five-Year Plan period.

‘Rajolibanda’ Project

1468 Shri P. Venkatasubbaiah: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the proposal to transfer
‘Rajolibanda’ Project  (Irrigation)
Headworks from Mysore to Andhra
Pradesh has been discussed in South-
ern Zonal Council meeting held at
Hyderabad recently; and

(b) if so, whether any agreement
has been reached between the two
State Governments in thig regard?

The Minister of State in the Minls-
try of Home Affairs (Shri Hajarnavis):
(a) Yes.

(by The Chief Ministers of Andhra
Pradesh and Mysore agreed at the
meeting to discusg the matter between
themselves before the nextmeeting of
the Council,

Excavation at Noh

f Shri Raghunath Singh:
7\ Shri Ravindra Varma:

Will the Minister of Scientific Re-
search ang Cultural Affairs be pleased
1o state whether it ig a fact that an
Indo-American joint excavation is pro-
posed to be undertaken at Noh four

1469.
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mileg from Bharatpur in Rajasthap te
bring to light certaip missing linkg in
the art history of India from pre-
historic period down to Gupta period?

The Deputy Minister jn the Ministry
of Scientific Research and Cultural
Affairs (Dr. M. M. Das): A request
has been received from the Goevrn-
ment of Rajasthan, Department of
Archaeology, that they may be allow-
ed to excavate the ancient site at
Noh in collaboration with he Univer-
sity of California,

Equipments from UNESCO

1470. Shri Warior: Will the Minis-
ter of Education be pleased to state:

(a) the total value in rupees of
equipment supplied to India by
UNESCO during the last three years;
an’

(b) the distribution of the eguip-
ment to different States?

The Minister in Charge Ministry of
Education (Shri Humayun Kabir): (a)
and (b). UNESCO had contract-
ed to supply equipment worth
Rs. 126,18,057.11 during the three
years, 1960, 1961 and 1962. Part
of the equipment ordered in 1962
has not yet been received but
it is expected to be delivered
shortly. Information regarding the
value of equipment supplied to Insti-
tutions State-wise is being collected
and will be placed on the Table of the
House,

Cal] Girl Racket

Dr L_M. Singhvi:
Shri D. C Sharma:

Will the Minister of Ilome Affairs
be pleased to state:

1471

(a) whether the attention of Gov-
ernment hag been drawn to the alleged
existence of a call gir] racket in the
capital;

(b) whether any investigation has
been made in the matter and if so,
with what results; and

(¢) the steps taken or proposed tor
be taken to eradicate the evil?

-
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The Deputy Minisier in the Ministry
of Hom, Affairy (Shrimati Chandra-
sekhar): (a) Yes. The ‘matter has
been under investigation by the Delhi
Police for some time,

(b) Investigationg brought to lighta
few caseg of the existence of call-
girls but the evil was not found to be
of any major dimension.

(e) Prosecutions were launched in
the cases that came to light and the
police exercise special vigilance to
detect and take action in such cases.

Handicappedq Children

1472, Shri Surendra Pa] Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that his Mi-
nistry has drawn up a new scheme for
the education of blind children which
will be more efficient and considera-
bly less expensive than the existing
scheme of educating such handicapped
children in residential schools; and

(b) it so, the main features of this
scheme and when it will be put into
eperation?

The Minister in Charge of Ministry
o¢ Education (Shri Humayun Kabir):
fa) and (b). Such a scheme is being
drawn up,
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Clagg IV Staft

1477 Dr. L. M. Singhvi: Will the
Minister of Home ANairs be pleased
to state the sanctioned strength of Class
IV Staff for Ministers, Deputy Minis-
ters and Secretaries in various Minis-
tries and the number of persons actu-
ally working with each Minister|Secre-
tary, Ministry-wise?

The Minister o State in the Minis-
try of Home Affairs (Shri Hajarnavis):
The sanctioned strength is ag follows:

Jemadar Peon
Minister of the Cabi-
net . - . 1 3
Minister of State 1 2
Deputy Minister . 1 1
Secretary . I 1

The information is being collected amd
wil]l be laid on the Table of the House
in due course,

Oil India Limited

1478, Shri Bhagwat Jha Azad: Will
the Minister of Mines amd Fuel be
pleased to state:

(a) whether Burma Oil Company
entered into any  negotiation with
British Petroleum and the Shell Com-
bine to sell its interests in Oil India
Limited; and

(b) if so, the result thereci?
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The Minister of Mines and Fuel (Shri
Alagesan): (a) In June, 1963 The
British Petroleum Company Limited
and The Shell Petroleum Company
Limited made proposals to The Bur-
mah Oil Company Limited for the
Capital reconstruction of the Burmah
Oil Company and the acquisition by
them of the whole of the Burmah 0Qil
Company Limited's capital as recons-
tructed. There was no specific pro-
posal regarding sale of the Burmah
0il Company's interests in Qil India
Limited.

(b) The proposal of the DBritish
Petroleum Company Limited and The
Shell Petroleum Company Limited
was not accepted by the Board of
Directors of the Burmah 0il Company
Limited,

Research and Training Wing of
ON.G.C.

Shri S. C. Samanta:
1479.{ Shri B, K. Das:
Shri M. L. Dwivedi:
Will the Minister of Mines and Fuel
be pleased to state:

(a) the progress made 30 iar in
Research and Training Wing of 0il
@and Natural Gas Commission;

{(b) the number of experts, foreign
-or local, who have been appointed up-
to date;

(c) whether all equipments required
have been procured; and

f{d) if not, the reasons therefor?

'The Minister of Mines and Fuel
/(Shri Alagesan): (a) The Training and
Research Wing of the Oil and Natural
Gas Commission (Institute for Petro-
leum Exploration) has been zstablish-
ed at Dehra Dun and a few research
-problems of applied nature have been
taken up for study. Training classes
of three months' duration have been
started in August, 1963 for Geophysi-
cists, Well Site Geologists and Mud-
«Chemists.

(by The Project Manager, Proufessor
N. A. Eremenko joined the Institute
in the end of Deceraber, 1962. Out of
the eight other foreign experis to be
appoinied wunder the Project, the
selection of seven has already been
approved and two of these are ex-
pected to join shortly. From the
Indian side, the Director, Deputy
Director, four Assistant Directors and
six Senior Scientific Officers have been
appointed.

(¢} Not yet. Procurement action is
under way.

(d) The first list of foreign equip-
ment which was sent to the United
Nations authorities in July, 1863 could
be finalised only after the Indian
Specialists had joined the Institute
in June, 1963. Other lists will be pre-
pared with the assistance of foreign
experts when they arrive.

Grants-in-Aid to Municipal Board,
Port Blair

1480. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the basis on which financial
grants-in-aid are sanctioned ¢ the
Municipal Board, Port Blair in the
Andaman Islands; and

(b) the amount of grant sanctioned
and paid in 1962-63 and 1963-64 res-
pectively?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) The grants-in-aid are sanctioned
after taking into consideration  the
yearly estimates of income and ex-
penditure of the Board; and for deve-
lopment schemes approved in the
Third Five Year Plan.

(b) The amount of grant sanctioned
and paid during 1962-53 was
Rs. 2,30,400/-. Till August 1963-64,
Rs. 50,000/- has been sanctioned. It
will be paid in due course.
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Recoveries of Loans im Amdamans

1481, Shrimati Savitri Nigam: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the amount of loans due for re-
covery disbursed in the Andamans
under various schemes (Low Income
Housing Scheme, and Taccavi Lcan
Scheme) upto March, 1963; and

(b) whether there has been undue
delay in the repayment of these loans
under the terms and conditions cf the
respective schemes? v

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Rs. 92,856.18 nP under the Low
Income Group Housing Scheme; and
Rs. 64,860°28 nP under Taccavi loans.

(b) The delay has been mainly due
to the incapacity of the borrowers 1o
pay in time.

Bureau of Education and Yocatiomal
Guidance

1482, Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state the total amount of
grant and loan so far given to the
Government of Orissa during the
last three years for the Bureau of
Educational and Vocational Guidance?

The Deputy Minister im the Minis-
try of Education (Shrimati Soundaram
Ramachandran): A grant of Rs. 9,215/-
has been given so far.

National Library, Calcutta

1483, Shrimati Renu Chakravartty:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
to state:

(a) whether valuable books of
National Library Caleutta are attack-
ed by insects;

(b} whether machines and equip-
ments for their protection cannot be
precured due to foreign exchange
shortage; and

SEPTEMBER 4, 1963
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(c) if so, the reasons for not pro-
curing alternative indigenous methods
and machinery?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c). During the periodic
examination of books in the Library,
it was noticed by the Staff that some
books in the Chinese Collection had
been attacked by insects. Immediate
steps were taken to deal with them
and as a further precautionary
measure, the entire Collection has
been treated by fumigation at the
National Archives, New Delhi. All
available indigenous methods for the
protection of books etc. are already in
use, but a Vacuum Fumigation Cham-
ber could not be set up till now be-
cause of foreign exchange difficulties.
Attempts are being made again to
secure necessary equipment for the
purpose.

Assistance to Theatres

“ Shri Bade:

181 Shri Vishram Prasad:

Will the Minister of Scientific Re-
search amd Culiural Affairs be pleased
to state:

(a) the number of States to which
Central Government have given the
aid or assistance to theatres;

(b) the standard prescribed for giv-
ing assistance to dramatic institutions;
and

(c) the amount given during 1962-
63 and to which theatres or dramatic
companies?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (¢). The following
theatre groups in the  StatesUnion
Territories shown against each, were
assisted under the Scheme of ‘Assist-
ance to Theatres' on their satisfying
the prescribed conditions and on their
being recommended by the State Gov-
ernments concerned:—
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3. No. State/Union Territory Name of the Theatre group Amount
Rs.
1 Andhra Pradesh () Andhra Artists Association, Tenali . 4,000
(s1) Sri Vizyalakshmi Naya-mandali, Anaka-
palli ] : : : ; . Do.
2 Madhya Pradesh Kaushal Natya Sangh, Gwalior Do.
3 Madras T.K.S. Nataka Sabha, Madras Do.
4 Maharasl.iza (¢) Indian MNational Theatre, Bombtay Do.
(if) Little Theatre (Balrangbhoomi) Bom I:sy Do.
Manipur Manipur Dramatic Union, Imphal Do.
6 Mysore Vizya Dramatic Association, Gadag Do,
7 Orissa (i) Janta Rangmarcha, Cuttack g 7,500%
(11) Annapurna Theatre, Group ‘A", '.Purl .
% Punjab Indian Cultural Society, Amritsar 4.000
g West Bengal i) Abuydaya, Calcutia . . Do.
(1) Chamurmukh, Calcutta . . Do.
(iff) Chaturanga, Calcutta Do.
(iv) Dasharoopak, Calcura Do.
(v) Gandharva. Calcutta Do.
(vf) Lok Mancha, Calcutta Do.
(edi) Mathurapur Young Men's hscocnatmn
Mathurapur 24-Parganas Do.
(vitr) M.G. Enterprise, Calcutta Do.
(ix) Rupa-Vaswar, Calcutta Do.
(x) Sangathani, Udmpur via Bclgharln,
24 Parganas Do.
(xt) Sajghar, Calcutta Do.
(%) Shouvanik, Calcutta Do.
(xii¥) Sreemancha, Calcutta Do.
(xfv) Sundaram, Calcutta Do.
{xv) Unity Theatre, Calcutta Do.
N *Represents both the initial and the final initalments of Government grant.
(2) This excludes grants paid in who have refused to part with the re-
1942-63 as the second instalment on cords and papers; and

plays approved for 1961-62.

Records for Natiomal Archives

1485. Dr. L. M. Singhvi: Wil|

(c) whether any legislation is pro-

posed to enable Government

National Archives?
the

quire all such documents for

to ac-
the

The Deputy Minister in the Minis-

Minister of Educatiom be pleased to
state:

(a) whether it is & fact that Gov-
ernment tried to obtained certain
important records and papers in the
possession of erstwhile rulers of the
Indian States;

(b) if so, the number of erstwhile
rulers who were contacted in  this
regard and the number out of them

try of Education (Shrimati Soundaram
Ramachandram): (a) Yes, Sir.

(b) On 14th June 1949, an appeal
was issued to all ex-rulers to  the
effect that such manuscripts and
historical documents asg they had im
their possession may be preserved
carefully in a central place and that
all such manuscripts ag have been ae-
quired out of public funds, may be
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mals over to the Director of
Archives or such other authorities us
the Government of India may specify.
It was also suggested to them that they
might m:l:» a gift to the Naticn of
such of the munuscripts as are ad-
mittedly their own private propcriies
and may be required for historical re-
search. But this appeal did not pro-
duce any material result.

Again on the 13th June, 1951, a
copy of the Resolution passed by the
Research and Publicativn C.oinmittee
of the Indian Historical Records Com-
mission in July 1950 recommending
that the records and manuscripts in
the custody of the rulers should be
preserved in accordance with scientific
principles and made accessible to
bonafide historical research, was for-
warded to all Rajparamukhs of Part
‘B’ States and Chief Commissioners of
Part ‘C' States requesting them to
take up the matter with all the rulers
and secure their co-operation. The
rulers who replied, stated that they
had nothing of importance in  their
custody. In 1957, the co-uperation of
the ex-ruler of Gwalior was sought
by the National Archives of India for
microfilming of the Menavali Daftar
in his custody for the use of the his-
torians. This was also not agreed to
by him. In view of the attitude of
the ex-rulers, the matter has not been
pursued further.

(c) No, Sir.
%Aty srafaw foen wegeTe A
*.‘:g_flﬁm'ﬁiﬂ:
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Russian Teachers for Indian
Universities

1487 Shri P. K. Deo: Will the Min-
ister of Education be pleased to state:

(a) whether some Russian teachers
are being brought to teach Russian in
some of the Universities in  India;
and

(b) it so, their number and terms
of employment?

The Minister in charge Ministry of
Education (Shri Humayun Kabir):
(a) Yes, Sir.

(b) About ten teachers are expected
to come to India during 1963-64. Their
terms of employment are under con-
sideration.

Salary of Ministers

1488 Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the average monthly emolu-
ments of the Ministers including their
pay and free amenities and services
enjoyed by them; and

(b) whether there is any proposal
to give a fixed pay to them doing
away with the free amenities and
services enjoyed by them?

The Minister of State im the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) The salaries, allowances and
other privileges of Ministers are
governed by the provisions of the
Salaries and Allowances of Minis-
ters Act, 1952 and the Rules made
thereunder.

(b) No such proposal is under com-
sideration.

Titagarh Women's Camp

1489, Shrimati Renu Chakravartiy:
Will the Minister of Educatiom be
pleased to refer to the reply given te
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Unstarred Question No. 2394 on the
6th September, 1862 and state:

(a) whether the women living in
tents in the permanent liability camp
of Titagarh Womens Camp, 24-
Parganas have now been provided
with living accommodation in per-
manent structures;

(b) the reorganisatiomal steps that
have been taken to improve the facili-
tie; being provided to the women for
speedy rehabilitation ;

(c) how many women are awaiting
land and house-building loans so as to
enable them to quit the home; and

(d) the reasons for the delay.

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaranr
Ramzchandran): (a) to (d). The State
Government of West Bengal who ad-
minister the institution have been re-
quested to indicate the position. They
have not furnished the information so
far.

Tribals in Vidharba

1490. Shrimati Remu Chakravartty:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that in
Vidharba only those tribals residing
in scheduled areas specified under
Articie 342 were declared tribals;

(b) whether it is a fact that in rest
of the State all tribals whether living
in the scheduled areas or outside it
are deemed as Scheduled Tribes;

(c) whether it is a fact that in 1961
Census, the tribals outside scheduled
areag in Vidharba were not even en-
umerated as tribals; and

(d) if so, the reason therefor?’

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
msekhar): (a) and (b). The specification
of 1he Scheduled Tribes in Vidharba—
which has been done under Article
342 —has no relation to the question
of Scheduled Areas. Some Scheduled
Tribes have, however, been gpecified
under article 342 with r=ferencs to

particular areag of Vidharba (It is
presumed that, by Vidharba, the
Honourable Member is referring to
the parts of Maharashtra which were
in Madhya Pradesh prior to States”
Reorganisation). As it happens, thess:
specified areas include all the
Scheduled Areas of Vidharba and in
addition, cover some non-Scheduled
Areas. There is np common list of
Scheduled Tribes even for the non-
Vidharba portion of Maharashtra,

(c) and (d). At the 1961 Census, no-
castes or Tribes were separately en-
umerated unless they were Scheduled
Castes or Scheduled Tribes.

The tribals living outside the ‘speci-
fied areas of Vidharba are not
Scheduled Tribes and hence, the
1961 Census did not enumerate them.

0il Fxploration in Mysore State

1421, Shri S. B. Patil: Will the Min-
ister of Mines and Fuel be pleased to
state:

(a) whether any survey has been
carried out for oi]l exploration im
Mysore State;

(b) if so, where; and
(c) with what result?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No. The rock
formations in this State do not hold
any prospects for oil.

(b) and (c). Do not arise.

Gauhati 0il Refinery

rShri P. C. Borooah:
usz.'{ Shri Basumatari:

|_ Shri Yajnik:

Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 209 on the-
14th August, 1963, regarding the unit
of the Gauhati Qil Refinery and state:

(a) how long it is likely to take to
revive working of the unit; and

(b) whether there is a dispute bet-
ween the Swiss suppliers of the con-
nected equipment and the Rumanias
coentractors who buailt the refinery,
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over the responsibility of break-down
©f the unit and whether this dispute
is likely to hold up the repairsjre-
placement work of the unit, necessary
1o put the unit into operation again?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The Kerosene
Refining Unit was re-started on 25th
August, 1963, and is working since
then.

(b) No.
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f Traffic Congestion in Delhi

1498, Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 1248 on the
l4th May, 1962 and state:

(a) whether there is still an acute
traffic congestion in some main bazars
of Delhi, particularly G.B. Road and
Nava Bazar;

(b) whether there is any proposal
in the Master Plan of Delhi to provide
parking places outside the city to
ease congestion in the city;

{e) if so, the sites proposed to be
developed during the Third Plan
period; and

(d) other steps proposed to be taken
to ease the traffic congestion?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnmavis):
(a) Yes, Sir.

(b) Yes, Sir.

(c) Sites for Inter-State passenger
bus terminals and parking are as
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given below. Some sites have already
been taken up for development.

(i) A site South of Idgah nmear
Jhandewalan.

(ii) A site North of Central Road
Research Institule on Mathura Road.

(iii} A site near Shahdra _.Railway
Station between the Railway line and
G.T. Road.

(iv) A site out-side Kashmere Gate.

(v) A site East of the Sanitary drain
between the National By-pass and the
Western Bund of the Yamuna River.

Sites for Goods parcel terminal and
parking:

(i) A site of suitable dimension in
the Motia Khan area, South of Idgah
Road.

(ii) A site in the Shahdra area, west
of the proposed airport road and north
of the proposed National Highway.

(iii) A site near Azadpur
Station on Grand
Ambala.

Police
Trunk Road to

(iv) A site between Ring Road and
Lawrence Road and North of Rohtak
Road in the vicinity of Nangal Power
Station.

(v) A site near Okhla
Estate on Mathura Road.

Industrial

(d) A Committee on Traffic in Delhi
was appointed in June 1962 to make
suitable recommendations on improve-
ment of traffic conditions Tathi.
Its report has been subm ‘-
ly. The recommendations are under
examination.
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Coal and Lignite in Madras

[ Dr. P. Srinivasan:
1500, 7\ Shri Paramasivan:

Will the Minister of XMines and
Fuel be pleased to state:

(a) the areas in Madras State where
coal andlor lignite were found re=-
cently; and

(b) the steps taken to exliract the
same?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Occurrences of
coal near Kattavakkam in Chingleput
district and lignite near Karaikud: in
Ramanathpuram district hawve “ngn
reported.

(b) The Geological = - +iy eof India
is now investigating .ne reported
occurrences of coal in Chingleput dis-
trict and will thereafter undertake
investigation of lignite occurrences
near Karaikudi.

Grants to Colleges in Assam
1501, Shri N, R, Laskar: Will the
Minister of Education be pleased 1o
state:

(a) the number of culleges in Assam
which received grants from the Uni-

-
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versity Grants Commission during the
Second and Third Plan periods upto
1962-63: and

(b) the particulars of the grants
with the names of the coileges?

The Minister in charge Ministrv of
Education (Shri Humayun Kabir):
{a) Twenty-seven.

(by A statement iz laid un the Tzble
of the House. [Placed in Library. See
No. LT-1651/63].

Coal Deposits near Karaikudi

1502. Shri Muthiah: Will the Min-
ister of Mines and Fuel be pleased o
state:

ta) whether large deposits of coal
have been discovered near XKaraikudi
in Madras State;

(b) whether Government have any
scheme to tap them in the near
future: and

(c)y if so, when necessary drilling
operations will be conducted”

The Minister of Mines and Fuel
(Shri Alagesan): (a) Mo. But an
occurrence of lignite has been report-
ed.

(b) The Geological Survey of India
will make further investigation into
the occurrence,

(c) Drilling operation would be
undertaken if the preliminary investi-
gations justify such a course,

Pay Scales in Delhi Administration

1503. Shri Yaspal Singh: Will the
Minister of Home Affairs be pleased
to state:

fa) whether it is a fact ihat in some
of the offices of the Deihi Adminis-
tration other than that of the Chief
Commissioner, pay scaies have not
been brought at par wilh those in
the Central Government ir accordance
with the Pay Commiszion’s recom-
mendations though the posts carry
similar duties;

(b) if so .the reasons therefor; and

journment and calling attention
to matter of urgent public importance

(¢) the action proposed to be taken
in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) The pay scales of the posts which
have identical duties and responsibi-
lities were revised in accordance with
Central Pay scales; whereas the scales
of other posts were revised on the
relative evaluation of the duties and
responsibilities as recommended by
the Pay Commission,

(b) and (c¢). Do ﬁot arise.

Theft of Cars and Motor-Cycles in
Delhi

1504. Shri Maheswar Naik: Will the
Minister of Home Affairs be pleased
1o state the number of cases of theft
of cars and motor-cycles _registered
and detected in Delhi during the cour-
rent year so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Ilajarnavis):
71 cases (for the period between 1st
January, 1963 and 31st July, 1963).

Qut o7 the 71 cases registered, 16
were cancelled as the ingredients of
the offence of Theft could not be sub-
stantiated by the Police. The Police
also recovered in all 46 of the stolen
vehicles. The accused in Y cuses are
under trial.

12 hrs.

RE: MOTION FOR ADJOURNMENT
AND CALLING ATTENTION TO
MATTER OF URGENT PUELIC

IMPORTANCE

st s et (faeei)
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calling attention to matter of
Urgent Public Importance

ag amq AFY 21 AT fF TEAAEE & A
g #r 3eEE g ad frwo
9 T 7z wIAARL Ao refafataa
LEASE A

There has been no failure on the part
of the Government. Therefore, it is
not admissible and [ have disallowed
it.

Shri Priya Gupta (Katihar): On a
point of order. When the Supreme
Court has delievered its judgment in
the open court, then, is it required
that we should wait till a copy of the
judgment is available to the House,
or, is it from the time the judges have
delivered the judgment that we can
take cognizance of it?

Mr. Speaker: I cannot take cogniz-
ance of that, when I see it only in the
papers that the judgment has been
delivered. The Government will have
to get a copy: some time must be
spent. We cannot say that there has
been a failure as soon as the judg-
ment has been announced. We cannot
say that.

Shri Priya Gupta: The Supreme
Court has decided that.

Mr. Speaker: Order, order.

Shri U. M. Trivedi (Mandsaur): The
wording that has been used in the
papers that have published the news
is this; the language used about the
judgment delivered by the Supreme
Court—the announcement is to the
effect—is that all his actions were
mala fide. Once the word mala fide
has been used, the only point for us
to consider is whether the man who
had taken the oath under the Con-
stitution as provided for in Schedule
III has failed to discharge that duty
and fulfil the oath and here is the
highest court in the land which has
given a finding that—

Mr. Speaker: Order, order. 1 have
followed him. All the argument that
he has mentioned is that the Chief
Minister of Punjab has failed to fulfil
the oath that he has taken. On account
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of his failure, can [ allow an Adjourn-
ment Motion here? The question is
whether this Government has failed;
that is the question that I have to
consider. (Interruption).

Shrij U. M. Trivedi: No, Sir. The
question for you to consider is whe-
ther the man who has contravened
the provisions of the Constitution,
whether that wiil be the function of
Parliament or not....

Mr, Speaker: If ho has failed, I
cannot take that up.

Shri Ranga (Chitwoor): You have
posed the guestion whether this Cov-
ernment has failed. This is not the
first time that this quesion of the Chief
Minister of Punjab has been brought
up either before this House or before
the Prime Minister. On many occa-
sions representations were made to
the Prime Minister as weil as lo the
previous Home Minister, and ali this
time they have kept mum; thev did
not do anything, “We cannot take
any action”, they were saving repeat-
edly. To that extent, that is my ans-
wer to that question you put—whe-
ther this Government has failed in its
duty.

Secondly, you were good enough to
say that the judgment was delivered
only vesterday. We do not have
copies of it. Now, it so happens that
some friends have placed this copv of
it in my possession. I am prepared to
place it on the Table of the Hou<e for
this purpose: 'you were good enough
to send word to us that i, regard to
the Calling Attention Notice that we
have given you would be glad fo mect
us sometime thig afternoon to discuss
this matter in order to enable you
and us also to have z useful dis-
cussion in regard to this matter, I
request yvou to let me place my copy
of it a private copy, or whatever
copy has been placed in my posses-
sion, on the Table of the House.
Interruption).
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calling attention to matter of
Urgent Public Importance

Mr. Speaker: This cannot be placed
on the Table of the Hou=c.

Shri Priya Gupta: On a point of
clarification.

Mr. Speaker: Order, order. What
is the clarification that the hon, Mem-
ber wants? He must sit down first.
Now, Shri Ranga has said that he has
got word that I requested him to sec
me this afternocon at 3 O'zlock  in
order to discuss this matter. If he
is going to place that on the Table
that would not be available {o me—
that cannot be done—but he should
bring that copyv to me, and we will
discuss he matter with that copy, as
to what we can do 5 this matter
That is exactly my object. When we
meet certainly we can discuss, 1t, and
then if he can convince me that in
some form it can come up, I would
have no objection.

Shri Ranga: The reason why I
made that request to the Chair is that
we should try our best to see within
the four corners of our rules and re-
gulations that we do not allow our-
selves to be criticised in the same
manner as this Government has Leen
criticised_ that it has heen shielding
the Chief Minister of Punjab.

Mr. Speaker: What does he want.
I do not know. I have told him we
are meeting to discuss it

st B T el

gFETAr 1 Hiw femoers

frar At ooy F=r fF oFemz faem

T4 g F47 | Ffaw §7 o ww

=TEY wET fF swdE fae a9 7

If 1 have correctly understood you.
vou have said that this cannot be
allowed on the plea that the judgment
is not available. But ] say that since
the Supreme Court has delivered that
judgment, it is out. Apart from that
point is there any other consideration
for disallowing it? That is my sub-
mission,
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ment and calling attention (o
matter of Urgent Public Importance

Shri S. N. Banerjee
rose—

(Kanpur)

ey WEEW : TEA WH I &
JAT qr 3 A Afar o FR oIw oawe
q e @ awEe @ faew
Z 1 A7 7z Far fF it dmar g 2
AfF it TEEz #1 Gear @
g AT AFAT |

Shri S. M. Banerjee: My submission
is only this. You have just now said
that there is no failure on the part
of the Central Government and on
that ground the adjournment motion
has been disallowed. But what about
the Calling Attention Notice?

My. Speaker: It is on that that I
have called the hon. Members to meet
me in the afternoon.

Shri S. M. Banerjee: I only want
to say that this is not the enly charge.
There have been sweeping allegations
against the Chief Minister of Punjab,
that he has been demoralising the
services. This is known to the entire
country.

Mr. Speaker: Order, order. If Shri
Banerjee 'wants to make a speech,
this is not the occasion for that. There
were two notices before me. The ad-
journment motion I disallowed.

Shri S. M. Banerjee: There is the
case of Makhan Singh Mikhaji. The
case was transferred from Punjab to
Saharanpur on the ground. . .

Mr. Speaker: Order, order, Is that
before me now ta:t 1 should take co-
gnizance that s~me case was trans-
ferred from Punjab to Saharanpur
{Interruption). Order, order. I have
only to take into account what is be-
fore me just at this moment and not
other things. About the Calling At-
tention Notice I have requested the
hon. Members to meet me.

Shri S. M. Banerjee: They are
aware of it.

Papers Laid on the 4384
Table

Mr. Speaker: They may or may
not be, That is not my concern at
this moment. I have to decide on the
notice that is before me, It is a diffe-
rent thing altogether whether Mem-
bers can have discussion in any other
manner. [ am not coming in their
way. As I said, there were two noti-
ces before me, one of an adjournment
motion and the other for Calling At-
tention. 1 disallowed the adjourn-
ment motion. Regarding the Calling
Attention notice, I have asked the
hon. Members to see me at three
o'clock. 1 hope I can have this in=
dulgence of the House that when I am
not sure and [ want to Kknow some
facts I can request hon. Members to
see me and discuss it with them after
some time, I want to know what
wrong I have committed that there
ought to be so much impatience in
this matter.

o TEAAT TERT | AT {1,
FIW HATAT T 4T AT F 7 FMfad
fF ag gim &8 #1 frqg 9a 57
oz F #q7 3f=wF AW A 3w 97 T
=i 0w FFem { fE T 99 g
AT F I F ¥ FA7 AT 20

weme WEEW ;A% AT sar oy
AV G AEIAZ 7 FAN T FA T
W% AF Z 7
Shri C. K. Bhattacharyya (Raiganj):
May I submit, Sir, that it would be
proper and fair to proceed on a cer-

tified copy of the judgment of the
Supreme Court and not on any copy.

Mr. Speaker: Let us proceed now—
Papers to be laid on the Table.

12.12 hrs.

PAPER LAID ON THE TABLE
DECLARATI®ON OF EXEMPTION UNDER THE
RecrsTRATION OF FoREICNER AcT, 1939.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Sir, I beg to lay on the Table a copy
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of Declaration of Exemptlion No. 6/
21/62-(iv)-F.1, dated the Tth August.
1963, under the proviso to section 6
of the Registration of Foreigners Act,
1939. [Placed in Library. See No.
LT-1636(63].

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

TWENTY-FIFTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): Sir, I beg to present the
Twenty-fifth Report of the Committee
on Private Members' Bills and Resolu-
tions.

STATEMENT RE. ABOLITION OF
POLL TAX IN MINICOY ISLAND

The Minister of Home Affairs (Shri
Nanda): On lst May, 1963, in reply
to part (d) of the Starred Question
No. 1115 tabled by Sarvashri A. V.
Raghavan and Pottekkat, regarding
Poll Tax in Minicoy Island, the Min-
ister in the Ministry of Home Affairs
had stated that this tax will be abo-
lished after modern land revenue sys-
tem is intreduced in the island.

The matter has been given further
consideration and it is now being pro-
posed to abolish it as soon as possible.
Government intend to ascertain the
steps necessary for its abolition and
will take them without delay.

12.15 hrs,
STATEMENT BY MEMBER

Dr. Saradish Roy (Katwa): Sir, on
17th April, 1963 while replying to
Starred Question No. 907, the han.
Minister of State in the Ministry of
Home Affairs stated in the House that
judiciary has completely been sepa-
rated from the executive in West
Bengal along with other States.

BHADRA 13, 1885 (SAKA)
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The actual fact is that the process
was initiated a few years back in
West Bengal but subsequently it is
not completed but in almost all dis-
tricts again one and the same officer
is vested with both the judicial and
executive duties, and the administra-
tive control over these officers still
continue to be exercised by the Dis-
trict Magistrates and not by the Dis-
trict Judges of the High Court. So,
the statement of the hon. Minister is
not in conformity with the facts, so
far as West Bengal is concerned. I,
therefore, request the hon. Minister to
make a statement.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Sir, T regret to say that there was a
mistake in the replv which I gave to
Starred Question No. 907 on the 1Tth
April, 1963 in so far as the separation
of the judiciary from the executive in
West Bengal is concerned. On check-
ing up the facts once again, it has
been found that the separation of the
judiciary from the executive has not
vet been completed in that State. I
express my  gratitude to the hon.
Member who drew my attention, and
the attention of the House, to the in-
accuracy in my statement, which I
now hasten to correct.

Dr. Saradish Roy: When is it ex-
pected that the judiciary will be sepa-
rated from the executive in West Ben-
gal and the judicial officers will be
administered by the district judge or
the High Court?

Shri Hajarnavis: As a matter of
fact, this is a subject which is entirely
and exclusively within the purview
of the State Government. We have
been informed by the State Gowvern-
ment of West Bengal that they have
formulated a comprehensive saheme of
having a separate cadre of judicial
officers, having their own rules of re-
cruitment etc. and they hope to im-
plement it.

Shri Dinen Bhattacharya (Seram-
pore): Is it not a fact that there is
a constitutional obligation on the part
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[Shri Dinen Bhattacharya]

of the Government to see that the
judiciary is separated from the exe-
cutive?

Mr. Speaker: What does he want
to know from the hon. Minister? Of
course, the constitutional provision is
there.

Shri Dinen Bhattacharya: When
there is a specific constitutional pro-
vision, why ig there so much delay in
the separation of judiciary from the
executive in this State alone espe-
cially when it has been implemented
in other States?

Mr. Speaker: That question should
be addressed to the State Govern-
ment,

Shri Dinen Bhattacharya: It is the
duty and responsibility of the Cent-
ral Government to see that consti-
tutional obligationg are properly dis-
charged by the State Governments.

Mr. Speaker: The Central Govern-
ment can see whether they can do
amvthing in the matter.

12.17 hrs.

CHRISTIAN MARRIAGE AND
MATRIMONIAL CAUSES BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF JOINT COMMITTEE

Shrimati Renu Chakravartty (Bar-
rackpore): 1 beg to move:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
to amend and codify the law re-
lating to marriage and matrimo-
nial causes among Christians be
further extended upto the last
day of the next session.”

Mr. Speaker: Motion moved:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
te amend and codify the law
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relating to marriage .and matri-
monia! causes among Christians
be further extended upto the last
day of the next session.”

Shri S. M. Banerjee: Sir, | have to
make a submission in this respect.
The extension of time reuested for is
not ealy up to the first day of the next
session but up to the last day of
the nex1 session. Now, thig extension
has been going on for one year. 1
would like to know from the Chair-
man of the Committee ag to what is
happening i3 the Joint Committee,
whether the Committee is  serious
about this business what are the diffi-
culties encountered by it and whe-
ther all the Christian organisations
have given evidence before it.

Shri Kapur Singh (Ludhiana): May
I enguire whether anv specific in-
convenience is caused to the hon
Member because of the delay in the
passage of this Bill?

Dr. L. M. Singhvi (Jodhpuri: My
Speaker. I also what to express my
concern regarding the request for ex-
tension of time.

Mr. Speaker: 1 do realise that there
has been extraordinary delay in this
matter; nobodyv doubtg it. The mover
of this motion is also quite aware of
it. At the same time, she has #so
conveved to me the difficulties expe-
rienced by the Commitleg in the con-
sideration of this question. It is a
delicate matter because a section of
our community is involved. Now, it
seemns, a certain sectioy of the com-
munity has objected to certain provi-
sions in the Bill. That has to be con-
sidered. I hope the house would
accommodate them. Though there has
been long delay, then too, the Com-
mittee. I am assured, has been doing
its best to expedite matters. There is
delay because there were certain
difficulties which could not be sur-
mounted. Therefore, a request is being
made for further extension of time.

Shri Tyagd (Dehra Dun): For thou-
sands of years the eommunity has
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lived happily without this enactment.
Could it not wait for some more
time? T do not think there is any
necessity for urgencv in this matter.

Mr. Speaker: That is quite a dif-
ferent matter.

Dr. L. M. Singhvi: Mr. Speaker, my
brief submission jg this. We may po!
grudge the extension of time; in fact,
we may gladly agree to it. But, In
such matters, as a matter of proce-
dure il would be desirable that =2
stutement of the reasong leading to
the delay should follow cvery reguest
for extension of time for presentation
of report of committees. It should not
be taken as a matter of course.

Shrimatj Renu Chakravarity: The
first meeting of the Joint Committec
wag helg round about July or August
last wvear. After that we did meet a*
that time. Immediately after that
we had the emergency and then, un-
fortunately, the Chairman of the
Joint Committee passed away. Then
there wag quite a bit of delay and
for a time it was almost being talked
of that it will not be takep up at all
ang that it will be dropped.

Shri S. M. Bancrjee:
Chairman now?

Who is the

Shrimati Renu Chakravartly: [ am
the Chairman. 1 was seiected round
about the begianing of this vear. We
have been meeting since then. We
have met on three occasions or so and
we have had to take a large volume
of evidence because an objection was
raised by certain Members that the
Law Commission had mnoi visited
Kerala. and that Kerala Leing the
State which has the largest number
of Christians, there was quile a vocal
demang that the Committee shouid
go to Kerala. But our Rules did not
permit that. The hon. Speaker also
said that the Rules did not permit us
to undertake a tour to take evidence.
Therefore we had to say that anybody
who wanted to come to give evidence

4390

Commissioner for Scheduled

Castes and Scheduled Tribes
suould be asked to come to Delhi. We
had asked for evidence and have
taken evidence from a very large num-
ber of people. Unfortunately, ne
women's organisation or woman in the
community has come forward to give
evidence, We have also laid it open
that if anyvbody else, speciaily
women, would like to come and give
evidence, we would again hear them;
otherwise, more or less the evidence
is owver.

There ig a feeling among certain.
hon. Members that this Bill which
deals with a minority commun.ty
should not be hustled. Several mem-
bers of that community in the Joint
Committee felt that we should not
hustle matters. Therefore in deder-
ence to their wishes so that they do
not feel at any stage thai we are
really trving to hurry them info
taking decisions we have extended
our work upto the last day of the
next session. But I may assure this
Housp that we shall try our best to
finish our work earlier so that we
might be able to present the report as
early as possible. T may assure the
House of that,

Mr. Speaker: The question is:

“That the time appointegq for
the presentation of the Report of
the Joint Committee on the Bill
to amend and codify the law re-
lating to marriage and matrimo-
nial causes among Christians, be
further extended upto the last
day of the next session.”

The motion was adopted.

12.23 hrs.

MOTION RE:
REPORTS OF COMMISSIONER FOR
SCHEDULED CASTES AND SCEE-
DULED TRIBES—Contd.

Mr. Speaker: The House will mnow
take up further consideration of the
following motion moved bv Shrimati
M. Chandrasekhar on the 2nd Sep-
tember, 1963, mamely:—



.4391 Motion re.

[Mr. Speaker]

“That his House takes note ol
the Tenth and Eleventh Repor:s
of the Commissioner for Sche-
duled Castes and Scheduled Tri-
‘bes for the years 1960-61 ana
1961-62, laid on the Table of the
House on the 15th June, 1962 and
16th August, 1963, respectively.”

Out of ten hourg allotted for the
-discussion, 7 hours amd 20 minutes
‘have been taken ang 2 hours and 40
minuteg remain,

=t Ig® (HTAT) ¢ e wEEE,

Zq Fgq F1 A wTH AF AT f7AT

s #YT @ &1 g faw & e o,

1 OTET WEST M, FAAE T ATEA

T aifas gz F=AT |RT 2, I

a9 &1 gaa7 faw
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Shrimati Savitri Nigam (Banda): I
-also support this.

ey FERA - AT A AT TF
o7 agH @y AT E

WY TR Faw (AAT) I OHI
ot o g & fam wafe 57 fam
WTF A T F1 AW aF F27 faar 9y |

wegey AEtEy e AT 9w
FTAFT AT T g, T AT AT TAT
= Znft 5w ¥ weray foAeT quw
Shrimati Savitri Nigam:
should be put to the list.

WEqR WEiEy © § AUr At aar
g fr e wwg agrn Swam, At AW
T Jgd AT | W A FH T F K A8
FCEE 1 WL TE g AT T I
F1 weil g%, at uf oy @ A FE
AT A g | A AT wer et

A stop
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sioner for Scheduled Castes
and Scheduled Tribes

Shri Bakar Ali Mirza (Warrangal):
Mr. Speaker, Sir, we have been con-
sidering the Reports of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes since yesterday. Looking
at the Reoprts we are grateful to the
work done by the Commissioner.
While he has pointed out the work
done for the welfare of the Scheduled
Castes by the Government, he has also
pointed out what semains to be dome.
He has also made mecommendations, in
fact, numerous recommendations. But
I would ask the hon. Minister and this
House as to what is the use of these
recommendations when even after
their acceptance......

Mr. Speaker: Order, order. Shri
Pratap Keshari Deo is not here. In de-
ference to the wishes of hon. Members
I would extend the time for this de-
bate for the whole of this day  Shri
Deo’s motion may be taken up on
some other day. But we must finish
it by the end of this day. But every
hon. Member should try to finish his
observations within 10 minutes. The
Minister wi!l take one hour,

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): No, Sir. 1 will take
45 minutes.

Mr, Speaker: I will call her at 4
P.M. or at 410 p.m.

Shri Bakar Alj Mirza: I was saying
that there are numerous recommen-
dations made by the Commissioner.
But what is the use of these recom-
mendations if even after their accept-
ance they are not implemented by
the Government and the Government
departments? I do not wish to sug-
gest that there is no sympathy or
there is no concern on the part of
the Government for the welfare of
the scheduled castes and scheduled
tribes. 1 know there is a considerable
amount of that. But after reading the
report, one is compelled to come to



4393 Motion re.

the conclusion that what was needed
is nnt properly done by the Govern-
ment departments. In fact, half of
the complaints made in this House
about the work for the welfare of
these classes cou'd not have been there
if the Government departments had
worked efficiently. Take, for example,
the Governors' report to the President
about the scheduled tribes. The Re-
port says that excepting Madhya Pra-
desh and Punjab, no report reached in
time. Even about the previous year's
report, reports of some States have not
vet reached the President. Take, for
instance, the report of Andhra for
1960-61 which has also reached late.
The report says that adequate facjlities
are being provided for the scheduled
tribes. The Commissioner says that
this is not correct. The report speaks
about the colonisation schemes. While
the report gives the figures for Telen-
cana, it gives no figures for Andhra.
The repori says about good relation-
ship existing between the forest de-
partment and the scheduled tribes
while the social welfare department of
the Government savs that this is not
correct. Then there is the question
of vaws which could be easily cured
by one injection of penicillin. Ewven
there the work done is inadequate.
Then, the training is given in tanning,
while the leather work is taboo for the
scheduled tribes. All this shows gross
inefficiency, gross neglect and not suffi-
cient contact with the problem itself.
It shows that the Government depart-
metns are not taking the matter seri-
ously enough.

My hon. friend, Mr. Hansda th> other
day pointed out of the case of non-re-
cognition of certain tribes in certain
areas. Now, in the case of lambadas,
the lambadas are considered scheduled
tribes in Andhra, while they are not
so recognised in Telengana. Well, 1
myself brought this matter to the
notice of the late Mr. Datar and he
promised me that he would look into
it. But I understand there are some
technical considerations. The State
has to make recommendations. It is
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only when these recommendations are
made that the Centre takes action.
Well, Sir, I ask the Home Ministry, if
an important Commission like the
Dhebar Commission makes certain re-
commendations, is it not the duty of
the Home Ministry to get the reaction
of the States on these recommenda-
tions and reach finality about it? An-
dhra State was formed in 1956. Now
it is 1962. After certain time, the re-
servation might be dropped. How long
are the poor people to wait? What are
the reasons for this delay?

12:28 hrs.
|DR. SaroJni Mawnismx in the Chair.]

Then, in the Report, there are refer-
ences to the ill-treatment given to the
scheduled castes. Aftor =0 many years
of independence, we still find a men-
tion about some Harijans not being
allowed to ride a hnrse while in the
bridegroom’s procession er they are al-
lowed to wear dhoti only at some
length. While this has been reported,
at the same time, we find that the
number of cases that are brought to
book js so small; in the whole country,
the number comes to only four hun-
dred or five hundred, and the number
of cases where punishment is given is
also so low. That means that even
when it is known that the problem is
serious, effective measures are not
taken by the Government and the Gov-
ernment Departments,

To add te this, we find that this neg-
lect is also spreading to the voluntary
organisations. The targets which they
set themselves are not fulfilled. I
thought that being voluntary organisa-
tions feeling acutely over the distress
of these classes they would take spe-
cial steps to see that the targets were
fulfilled and that the work which they
allotted themselves was done properly
and in time. On the contrary, there
are complaints about the working of
these voluntary organisatiens. Since it
is a matter of public interest, we must
investigate how these organisations
are functioning, and whether what
they aim to do or what they intend to
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do is really reaching the proper places
and the proper people.

I am siressing this because this s
not just a matter of social reform or
of removing the distress of any parti-
cular class in India. but it iz a matter
of the prestige of India. The face of
India that we present before the world
should be one which should be true
and at t*~ same time one of which we
should feel proud. Today, untouch-
ability is a blot on the face of India.
It is a matter of our prestige in the
whole world: in fact it is not only a
matter of our prestige. bul 1 i= 2'=0 a
question of integration; it is alsp a
qguestion of importance for our defence.
Therefore, this matter is not just a
loral matter or a matter concerning a
particular comunity, but i is  mat-
ter which concerns the whole of India,
and which concerns the integrality of
India.

Mahatmaji started this movement
forty years ago, and he not only pro-
pagated the removal of untouchability
but he linked it with the struggle for
freedom, at the same time, it leads to
always used to speak about these two
things. namely freedom and the re-
moval of untouchability. After forty
years now, which is not a small period,
with a campaigner like Mahatmaji,
and with protection from the Consti-
tution and with the sympathy of the
Government of India, why is it that
this evil still lingers? Why is that this
problem still persists?

It is difficult to answer the question
what the vitality of this cast: svstem
is, and what it is that makes it grip
us and what it is which makes it diffi-
cult for us to get rid of it. I tried to
learn something about this, and I have
consulted quite a number of friends on
this subject, hut I have found it diffi-
cult to get a proper anawer.

1 feel that the caste system is unique
really in the whole history of the
world. The caste system was the only
institution in the whole world, as it
was conceived, which reconciled free-
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dom with stability. It is an important
question even today. It is an import-
ant question even in the political freld
today. Take our democracy, for ine-
tance. When we have only two or
three parties. it functions properly. If
there are five hundred Members in the
House, if there are five hundred par-
ties, then surely that would be an ideal
state of freedom, because no two per-
sons may have the same opinions over -
a number of questions at the same
fime. But while 500 parties or a mul-
tiplicity of parties is an ideal state
from the point of view of maximum
freedem. at the same time. it leads to
instability. And then, for the suke of
survival dictatorship steps in, and the
cvele then continues. While dictator-
ship is an ideal thing for stability, it
is ideally unfree. The desire for free-
dom again asserts itself, and dictator-
ship topples down, and the cycle goes
on.

So. what have the Hindus done im
our country? They evolved a system
in which they gave compiete freedom
of thought. There was no Lt You
could believe in oneg God or you could
believe in g hundred gods or you could
believe in no God. But still you will
have an honoured place ‘n scoicty, and
vou will have an honoured place under
the sun. There was no restriction
whatsoever in the field of thought, and
there was such an amount of freedom
as existed nowhere else in the world,
and there was such tolerance of which
history has no parallel. For the sake
of stability, they had de:gued this
caste system based on division of work
ang divsion of functions. Even thise
division was not made rigid. When
a Brahim was not found suitable for
the function which. he was given, he
used to climb down znd become a
shudra. Similarly, a ghudra could rise
to the state of a Brahim. So, there
was this stable structure, and
at the same time there was
this mobility and there wa- 1his
flexibilitv. It was because of the com-
bination of these two that the caste
system continued to exist, and there
was so much of vaality in it that even
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teday when it is supposed to be dead,
it still continues to exist.

But. to'n, wha do we find? My
hon, friends from the Jan Sangh have
given a go-bv 1o the question of toler-
ance. They have made these divisions
and functions so rigid and one is born
in one place and one cannot get away
from it to any other state at gll.

Mr. Chairman: The hon. Member has
already taken ten minutes, He should
irv to conclude now.

Shri Bakar Ali Mirza: 1 has become
50 lifeless and so dead today, because
of this. Today, it is just like the dead
body of Sati on the shoulders of Shivg.
The situation demands that the chak-
ram of Vishnu should operate and get
this dead body cut into pieces Other-
wise. we shall face destruction.

While I am trying to explain this
caste system, at the same time, I would
like to stress that if those friends of
mine from the Jan Sangh, who consi-
der themselves an guthority on the
Vedic scriptures and Vedic times.
could get one panchama lifted to the
caste of a Bhahmin, and if they could
bring down one Brahmin to the caste
of a panchama, they will be doing a
service to the caste system which their
forefathers had created, and they will
also be doing a gervice to this country
and to the bringing about of the emn-
tional integration which we all need
most today. But instead of doing this,
they have formed a closed door, they
have formed closed castes, and in fact,
they are following and practising the

cancept of one road for salvation,

which is entirely against the Hindu
comcept or Hindu thought. I hope my
hon. friends from the Jan Sangh will
consider this matter.

‘Now, what ig it that the Scheduled

astes want? Some people have talked
about their recruitment in the services,
while some others have stated that
this is not being done or that is not
being done. There is a feeing per-
haps that if they get a certain
number of posts in the services,
or a certain number of Governots or a
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certain number of Ministiers, then the
problem is solved. Is the problem of
the Scheduled Castes and Scheduled
Tribe; just a problem of the services?
My hon. friend, Dr. Ram Manohar
Lohia wantg that whether they are
suitable or not, fit or unfit, they should
be provideq for. Suppose, tomorrow
174 per cent of the posts or so are
given to the Scheduled Castes and
Scheduled Tribes. do vou think that
that would solve the problem of the
Scheduled Castes and Scheduled
Tribes? I submit that the problem of
the Scheduled Cgstes is not a problem
of poverty:; it is a problem of their
integration, and creating a feeling of
confidence in themselves

Mr. Chairman: The hon. Memher
should try to conclude now.

Shri Bakar Ali Mirza: The time has
been extended for this debate.

Mr. Chairman. Even then, therz are
a number of Members who gre desir-
ous of participating. So, the hon.
Member may kindly co-operate with
the Chair and conelude.

Shri Bakar Ali Mirza: [ siaal! con-
clude with just two or three sentences
more.

If the Scheduled Castes want to rise,
they have to stand on their own legs.
Merely depending on some outside
agency or some Government or some
Constitution to protect them will not
succeed. In our country, before Inde-
pendence, we had Governors, Execu-
tive Councillors and what not, and yet
we had that feeling of inferiority.

«~—When Independence came, the whole

thing changed. Similarly, if the Sche-
duled Castes want to rise, they must
assert themselves, and they must as-
sert in such a way that thev break
their chains themselves. Why offer
satyagraha? It is for them to assert
and establish that they are as fit. as
good, as anybody else in this country.
Only then can they find their salvation,
It is not by protection or reservation
of offices that they can do so; neither
protection nor reservation is going tu
help them.
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SIga73 ZTEeR FIATA7 F1 A9 98%0-9
HT qeeq-v= &1 froE &1 e
ATE A NI 1 T4 F9 A9G § T FAI
fraret & aum sgewEl 97 fa= Fvn
Ffeq 21 78, wewa @ wafEn
Fa NEAFT TeeR A1 ATAAH &
gy ® oaqe fa=me gt o7 s
FIAT AT E )

Heh1 & ATHA of 91 | A, gve-
ferar 17 et F 79T 9% 0F agd
ay 7arq A1 | o fogm amemn
2 5 oo § gt 9 AT Ael
q f69 77 § =W wWET F1 qWIET
g ar | w8 791 nf F AT
=T AREATAT & 0% w41 | fag #5T
AT B qew % g wmew e
FT WETC &1 AT FEAT TE 1 wER-
form 5 avy or F1 TA F fam, g
& wifgHi #1 FmEmw fFr ommo
T a7 fam wwe 7 ifeam 7 i
Ffar qegaEE #7 & w7 foew

A ™ #1 OF qE AR E W "

F HIHT ¥ Q@A F 190t § 97 a9
arfaat &1 Jaed F1 AT Lo
far a1, 3% T a9 7 wEmr T
A7 |G 70 a7 AT | T A1
qET ¥ § wfqq 71 F F A H F%
wrEAES ®1 @21 % fAv gA @
g %7 fggr war 1 gETT wTeaay
#1 Frwfa oA i @ & 1 Afear 7
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T 2N AT ETATH WA F | WA AT
% femem F et ® ogmrr Hiw
Hgafmi FTFH F7 72 81 F o= fremr
AT T A7 F T F favAn wrEm
F1 7 AT WE F IT FAFAT T
fata oot & faa fafew zamm &
=TT far ar | A 5T T AT aueaTT
7w mgEfagEs faEe Fe
FTEAT N AN F afow WA g6 0T FEW
Form 2 5 oww I osmgfEer we
HRINE F AEA F T fFET § oA
fag® 7 72 | A% == A1 7 WA
T AT, AT FARTA AT F 3
AT AT 2 AT TEMA FET AT ¢

We must approach the tribals with
affection and friendliness and comge 1o
them as a liberating force. That is the
kind of psychological integration
India needs. If we go to them in order
to try and to change their methods of
living, to take away their lands and to
encourage our businessmen to exploit
them, then the fault is ours,

# agi T ag Fga S fFoovs wm
AATH AYTAT FT AWM I=0 FAT-
WET " AT F WU 99 FET
Fifew | W9 °E FWEAT EHIT  HETH
F A9 g0 RTA AT oAWET £ | R
ST 4T W d AT TS FEA
A, FAAT & TN F AT F | qBT IA
¥ #mz fosre wifz & Amaw 9. &5
IF K[ ATAA AT, TEN IA FT g7 A7
17 9 &4 o7 F memw A% I FT a3
HIMATT AT |

w7 oaud fag wsw ¥ v § g
T e F T F mEET R fAnn  2e A
| O IAH " 9o HIEET HIEHT 7q
‘o1 fE 3H A9 F 20 #A1 7 S 20
wifﬂﬁﬁ:qmﬁﬁnﬂﬁ

D A W
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T A &7 AT 7Y, I & I
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FT | WETAAT F 6T qF 9 HA fgen
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AN g=d wATaizy £ ey-
T FI

¥ mze #1717 fammr S e o
FATHFIN ATIEAN F1 FEASAT H O
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Faemar 4t f fam afvae #1 afes
AW 3Yo Fo TATFIAT 2 F9 AW
#1 TwmAT Fferzgza W ogED aifET
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@ & | § e T F GET ° T
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% # 5 g1 WL fE AT F =T
o 39 ¥ WEAT 259 ufge &
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INFFA H zHMIa A & fom
TF ® ®F  WEA wAEA feaw
FAr @rfga. 3w ¥ @={1 &
g ofae ®§ o9 TR FT,
mzgw ofrT ¥ age 3 Al
Forarr dreqr #7 WA g1 | K w27 9T AT
iFmTFmw iR @ AR F
gyt ST I T 7@ &7, WAt F
sfusrfeat @ =% F7 g1 Ty AW
fom #1 37 TET & #erafa 21 =9
e sfaal &, =7 faat & fa7 #1
zwedt &1 A fa & wfa 57 % z9%
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o
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TATI FA ® WA &4, af W
fandt @t gra ot fpstt S e
gt ¥4 M faint gare fear
SATAT & I FT W FIT G792 A9 |
Shri U. M. Trivedi (Mandsaur): I
personally feel that this report ang the
report of the Dhebar Commission
ought to have been studied very pro-
perly by the Government, and a conso-
lidated report embodying matters in
both ought to have been placed before
the House, so that we would have been
able to study how the position stands
today.

This report is not a statutory report,
while the report of the Dhebar Com-
mission is a statutory report, and
therefore, 1 feel that to discuss this
report without having the report of
the Dhebar Commission before us, is,
to say the least, putting the cart be-
fore the horse.

However, this report has been dis-
cussed at great length, and so many
Memberz have taken part in it, each
one trying to place some grievances
before the Government. Some hgave
only taken the opportunity to eulogise
the efforts of the Congress from the
house-tops, as if it is the duty only of
the Congress and not the duty of In-
dians as such, as if the Congress is the
only party which has been able to do
something for the uplift of the
scheduled castes and the others have
really kept mum and .stood by.

I was wvery much puzzled whenr I
heard the speech of Shri Bakar Ali
Mirzg accusing the Jana Sangh of put-
‘ting down the scheduled castes. I pity
his ignorance, | pity the ignorance he
has got and the bias with which he has
spoken. I think he must reorient his
thinking.

Shri Bakar Ali Mirza: I did no* say
they were putting down the scheduled
castes, but about their attitude I said.

Shri U. M. Trivedi: Yes, I am talk-
ing of the attitude.

I was reminded of the saying that
out gf the mouths of babes and suckl-

1076 (Ai) L.S.D—S5. .
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ings sometimes wisdom also comes. I
was just wondering whether that was
the wisdom that was coming out of
the mouth of Shri Mirza. I may tell
Shri Mizra for his information that
the Jana Sangh is the one and only
party which recognizes no distinction
between caste and ecaste. There has
absolutely never been any occasion
when caste distinctions have  been
made in the Jana Sangh. It counts one
and all only as Indians. It makes no
distinction on grounds of caste, race,
religion. This is the one and only
party which refuses to recognise the
existence of minorities. It says there
are no minorities. When this courtry
was divided, it was only on the basis
of Indians and Pakistanis. Pakistanis
are in Pakistan, Indiang are in India.
This party, my party, refuses to re-
cognise anything more than that, Let
him once and for all shed himself of
any doubt about that pesition.

When I read this report, I was sur-
prised to find that somehow or other
the scheduled tribes have not received
the consideration at the hands of our
country which is their due. Why is it
that the scheduled tribes do not get
proper recruitment in the army? The
Gurkha is recruited even if he is only
5 5" or half an inch lesser. How is it
that the scheduled tribesmen do not
get recruited in the army? [ put this
very pertinent question to the Minis-
ter. What steps have bkeen taken so
that they may also be recruited? They
are fighting tribes, martial tribes, mind
yvou. All the Bhils and Meenas living
in my area have got great courage to
fight. The report itself says that
there is no reseryation for the sche-
duled castes and scheduled tribes in
the armed forces of India, and that
this still continues. Leave aside the
question of reservation. Let them
have an opportunity to be recruited by
reducing the requirement of height,
which you have done already for the

Gurkhas. I see no reason why this
should not be done.

We have got a huge Central Reserve
Police as a matter of policy. [ shall
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not give the total strength of this
force, but it is a big force. Not one
man from the scheduled tribes is re-
cruited to this force. Qeccasionally
they have been recruited at the age of
45 tp 50, with the sanction of the ¥GP
and DIG concerned. For what? Most
of them were masons, and so they
were recruited to build good bunga-
lows for the DIGs and Superintendents
of Police. As soon as the bungdlows
were completed, they were asked to
get out. Orders were passed: it is not
possible to get your age condoned. The
Scheduled Tribes were ordinary, un-
skilled labourers and therefore, no
one has been recruited. What effort
has been made in thig direction? I
know the Commissioner, Shri Srikant.
He is a city dweller and a man living
only in Gujarat. His knowledge of
other places is very meagre and he has
not been able tp locate even the exist-
ence of the Central HReserve Police
and ask for recruitment of these peo-
ple. What about raising special forces
which were raised during the British
days? Where have the Mewar Bhil
Corps and Malwa Bhil Corps gone?
Even today there is a small unit of
Mewar Bhil Corps but its pay and
salary paid to the officers is lower than
what is paid to others. Why this dis-
tinction? In fact they ought to be
paid more than the others. They are
poorer people,

13 hrs.

Now, Sir, we have created a State
out of Nagaland with a population of
three lakhs; it happens to be our
favourite. We want to Jdo everything
for Nagaland and for nobody else. On
page 288 there is one sentence which
says that three seats in the Centre
have been reserved for candidates
from Nagaland for IAS. Why for
Nagaland? Why this special solicitude
for this State where you have got hos-
tiles who want to kill our people. Why
not for the Bhils of Gujarat, of Rajas-
than. Bhilalas of Madhya Pradesh?

‘There is one point and I do not
know whether the Law Ministry has
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studied this point or not. Very recent-
ly there was a communique issued by
the Law Ministry about Scheduled
Castes who have changed their religion
and gone away to other religions. I
do not say that any other religion is
bad, that Hindu religion is a good re-
ligion; that is immaterial for my pur-
pose. The bane of Scheduled Castes
is a bane on Hindu religion. But my
point is different. The moment 3 man
thinks that he is not a Hindu, he be-
comes somebody else and belongs to
some other religion. He has a right
to decide for himself. So when he goes
away from this religion he is no lon-
ger a Scheduled Caste. So, the deci-
sion of the Law Ministry in respect of
Scheduled Castes was a wise*one and
a legal one; it says that a man who
has changed over to another religion
no longer enjoys the benefits or reser-
vations which are meant for the Sche-
duled Castes. Why not say the same
thing for the Scheduled Tribes also?
What is a tribe? It is a community
of people governed by certain customs,
traditions ete. He renounces that
tribe. he does not belong to that tribe
and the tribe does not recognise him
as one of them. Anv reservation
meant for those who belong to the
tribe, should not be made applicable to
a person who is no more a member of
that tribe and whom the tribe does not
recognise as a member. So, this should
be studied in its proper perspective.

It is mnot enough that reserved
posts must be created for these peo-
ple. There should be a practical ap-
proach by the Government. There are
Scheduled Castes even among the
Scheduled Castes. They must be told
what their rights are and they must
be educated on these lines. They must
not be kept in ignorance. I have notic-
ed that even among the Scheduled
Castes there are some who are trying
to enjoy the benefit at the cost of all
the others. Some castes have feve-
loped in that way while the others are
still lagging behind.

Coming to untouchability, I saw Dr.
Lohia and ather Members runmning
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down untouchability, Personally I do
not believe in untouchability. I con-
sider np human being as untouchable.
From my childhood I have never ob-
served anything of thgt type. But
among the untochables themselves the
greatest offenders are those who con-
sider some others as untouchables.

About two years ago we were observ-

ing Harijan Day when all those who
belonged to Scheduled Castes were
taken from one hotel to another and
were provided with meals; they were
taken to the temples and so on. One
Brahmin was running a hotel and he
was told that Harijans would come and
take tea at his place on that day. He
was a man of orthodox views. He was
thinking: what will happen to my
hotel? 1 will have to close it down but
if T do so my licence will be cancelled.
He was in a difficulty. Another un-
touchable showed him the way. He
said: look here; you ask somebody
from the dhobi community to prepare
tea. The mehthars and others who
come to take tea at your place must
know that it is a dhobi who is prepar-
ing this tea. He did so. Whal was
the result? Al the mehthars and
others came to take tea and they found
the dhobi bov—he wag of the same
village—preparing tea; they said:
Dhobi ki banai hui nuzhin piange, They
all went away,

1307 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

They all went away without eating
there. The Brahman felt that he was
not polluted and that his hotel was
not polluted. Because the poor dhobi
boy prepared the tea, the whole thing
was gone,

What I say, therefore, is that all
should join hands with the Scheduled
Castes and all those who call them-
selves leaders of these communities
and leaders from other communities
also should join in a drive to put out
this evil of untouchability. You can-
not look upon a man zs a sort of an
inferior being, All are creatures of God,
we are all equals. There cannot be a

BHADRA 13, 1885 (SAKA) Reportsof Commis- 4410

sioner for Scheduled Castes
and Scheduled Tribes

distinction between man and man. Un-
less and until that feeling comes into
the minds of our people, it will be
difficult for us to wipe out untoucha-
bility. For that, education must be
spread to all the levels of our society.

(The reservation of seats, of jobs and
employment will not help much. True.
people get employment. Becoming an
IAS is not going to serve much pur-
pose. I will point out many commu-
nitiez who do not care for employment

“in these jobs. 1 was just calevlating

one day. How many Gujaratis are
there in IAS, IFS, IPS, etc.? Very
few. Why? They do not care; they
get employed by their own methods in
business. What do they care for the
IAS, etc.? I therefore say that let the
Scheduled Caste communities also rise
with there own power and in such
manner that there may be no need for
temptations of this tyvpes. They are
only tempting. because some momNey,
some power can be obtained.

Mr. Deputy-Speaker: The hon. Mem
ber’s time is up.

Shri U. M. Trivedi: But chey should
ris2 and make themselves one with the
nation, part and parcel of the Indian
nation. There should be no distine-
tion on accoun: c¢f caste; it must
go.

_-Shri Basappa (Tiptur): Mr, Deputy-
Spegker, Sir. today when we are dis-
cussing the question of Scheduled
Castes and Scheduled Tribes, we can-
not forget the fact that we are dealing
with nearly one-fifth of the population
of this country who are exploited be-
vond measure and who deserve the
gympathy of one and all. A situation
is developing in this country, and if
this is not taken note of properly at a
suitable time like this. il may ievelop
into a very dangerous situation and it
may be bevond redemption. Therefore,
we must take note of the conditions—
social, political and economic—of these
people and take more drastic steps in
this direction. Otherwise, the penalty
that this country will have to pay will
be very great. We the so-called upper
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class people have to perform what is
known as prayaschitha.

1 am saying this in the context of the
constitutional provisiong made for
these people and in the context of the
Plan that we have before us and also
in the context of what is called the
socialist society that we hgve to deve-
lop in this country. So, looking at the
problem of these people in these con-
texts which I have mentioned, I have
to say that what has been done is a
drop in the ocean. In this connection,
naturally our minds go back to that
great father of the nation, Gandhiji,
who had love for these people. Even
before Gandhiji's time vou. Sir, who
come from my part of the country,
know that there was a great social re-
former, Shri Basaveshwara in the ele-
venth century, who did a lot for the
upliftment of the Harijans. He even
went to the extent of advocating inter-
caste marriages in his time, but unfor-
tunately, the social integration of
society did not take place as was de-
sired. but now, his unfinished work has
to be continued. |

The hon. Deputy Minister was telling
us the other day that these people
have to be brought to the level of the
other communities. What are the steps
she was advocating, and are those
steps going to take us forward and, i?
so, when and how? These are the
questions to be answered. This way of
dealing with this question will not take
us very far. A sense of urgency has
not been felt at ali and a time has
come now when the Ministry must
give more atfention to this subject. It
was in an apologetic tone that she
was expressing the steps that are being
taken to ameliorate the distressing
condition of these people. She knew
the big problem before this country,
and therefore, it wag but right that
she was dealing with it apologetically,
but when I read this report, I find that
even the Commissioner says that it is
regrettable that the Ministry of Home
Affairs hag ignored this organisation,
name'y, the organisation of Scheduled
Castes and Scheduled Tribes headed

SEPTEMBER 4, 1963

Reports of Commis- 4412
sioner for Scheduled Cuastes
and Scheduled Tribes

by Jaiprakash Naravan. It shows that
the Home Ministry is not very serious
about considering the report of the
Jaiprakash Narayan Committee. Under
these circumstances, 1 can only say
that the sense of urgeney has not been
brought to this problem. Every effort
should be made, and drastic steps will
have to be taken, if we want to achieve
the results that we want top achieve,

'Caming to the economic condition of
these people, now and then the ques-
tion of economy comes in. I am sorry
to say that when dealing with this
question, such a consideration should
not be allowed too far. Even on the
question of appointment of an officer in
the office of Assistant Commissioner
for Scheduled Castes and Scheduled
Tribes in Delhi, a decision was taken in
1957 that such an officer should be
appointed, but in 1959 the post was
abolished on grounds of economy. In
these matters, if economy has to be
effected, the question of where and
when it should be done has to be de-
cided correctly. It becomes a policy
of penny-wise and pound-foolish if we
adopt such a policy like this. Even the
list of Scheduled Castes and Schedul-
ed Tribes has not been framed up-to-
date. They say it is due to inadequate
staff. The report says so. So, these
things should not come in the way of
improvement.

Again, there is the question of un-
touchability that is prevailing either in
Andhra or in some parts of Maha-
rashtra. They say it still persists in
a very great measure, -and so effective
skeps will have to be taken to book the
people concerned. The cases register-
ed may be few, but the cases unregis-
tered are very many. Under these
circumstances, it is not enough that
these cases are handled so leniently,
and in order to abolish untouchability
completely greater efforts are neces-
sary.

About scavengers, some steps are
being taken; wheel-barrows have to be
introduced in every town and nmumlci-
pality. Even there, sufficient improve-
ment has not been made, We cannot
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see any more the degradation of the
scavengers carrying nightsoil on their
heads.

Then, with regard to the amount
that has been set apart and the amount
that has been spent, we have been
hearing of the shortfalls and of un-
utilised amounts. In the first place,
the amount set apart is small; in the
second place, it is not spent fully; in
the third place, it is mis-spent. The re-
sults are not commensurate with the
amount that has been spent. 50, these
things have to be watched more cate-
fully than before so that resulis can
be achieved.

A lot of things has been said about
the cducation of these people, You
can.see  large numbers of opupils
belonging  to Scheduled  Castes
and Scheduled Tribes in lhe 1ural
parts walking long distances—five to
six miles—to their schools ,and you
find them coming back at 6 O'clock
without having had any food in the
interval. What have we done ior
their mid-day meals? That is a very
meagre thing. That has not been
done. Again. are those boys getting
scholarships, the post-matric scholar-
ships in time? We reserve seats for
them in the schools and colleges, but
have they been filled up? I think we
reserve 20 per cent of seats for them,
Then, even those hostels that are
meant for them are not managed well.
You know how they have been mis-
managed in different parts of the
country. As regards medical aid,
they stil] remain in a very filthy and
insanitary condition, and the doctors
refuse to go and live amidst them.
S0, something must be done to encou-
rage the doctors by giving them spe-
cial pay and allowances.

About giving land to the Scheduled
Castes and Scheduled Tribes, the
report says that there are no available
figures. Of course, here and there
lands are being given to these people,
but I would suggest that when lands
are given individually to the extent
of two or three acres, it will not
suffice, and instead, plots of land to
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the tune of 100 or 200 acres may be
given to them to form co-operative
ventures and help them in all possi-
blue ways, so that they may be benefit-
ed by these co-operative farms when
land is given freely by the Govern-
ment.

Again, the indebtedness whicn they
are suffering and the unempioyment
that is existing among them are
matters which are beyond cedemp-
tion. Ewen in the case of the lcather
industry in which they are a little
trained, they are cxploited to a very
great extent. So it hag been suggest-
ed that an All-India Footwoar Board
be established so that it will do 'hem
some good.

Regarding representation in Parlia-
ment. in the legislatures and in gov-
ernment sel‘\‘ice. we are Very sarry
that one of the stalwarts of this House,
Shri Jugjivan Ram, is not there now
as a Minister. I know he hus gone

for a good cause. But I want io say

that people belonging to Scheduled
Castes should occupy places in the
Cabinet not only in the Cenire hut
also in the different Stales. About
increased representation in the wvari-
ous government services. I would iike
to say that the increase is not ade-
quate, it is very unsatisfactory. As
hag already been represented, greater
care should be taken to see that all
the reserved posts are filled up in
T.ime,/

I would like to say, Sir, that the
constitutional provisiong are there and
they must be respected in toto.
Under article 338(3) there is an obli-
gation to set up a Backward Classes
Commission and the report to be con-
sidered carefully. By an executive
order of the Government they cannot
dispense with a constitutional right
that ig given under the Constitution.
What I find is, by an executive order
the Government has taken away that
right. The Commissioner for Sche-
duled Castes says here:

“My Organisation is now not to
be entrusted with matters rela-
ting to other Backward Classe; as
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referred to in clause (3) of Arti-
cle 338 of the Constitution, because
the Government of India has fin-
ally decided not to maintain Jists
of such classes on the recommen-
dations of the Backward Classes
Commission appointed in 1953..."

Sir, the Commissioner of Scheduled
Castes, Scheduled Tribes and other
Backwarg Classes represent not only
the Central Government but also the
various States. So he is a person
under the Constitution. By an execu-
tive order a right given wunder the
Constitution cannot be taken away,
and if that is done it would be loing a
great injustice to us.

Then, I read certain statements in
these reports which are not well con-
ceived. I am sorry to say that some of
these statements embitter the feelings
of one community against another
community. I wvery much wish that
the drafting should have been more
careful. They should not single out a
community and say that they have
tried to include themselves in the list
of Backward Classes. That would not
be a correct thing to do. Instead of
adding to the nationa) integration of
this country it might do more harm to
the cause. I would, therefore, suggest
that when comments are made they
should be more careful to see that the
national integration of this country ie
not jeopardised to any extent.

st W §A® : IUEHE 4EIET,
HY 999 F HIT K1 GqATE AT ATEAT
ifeamga & ag & =8, w7 o
J @y ¥ fay aug faar & 1 g@w wa-
iz & g AT wEEar &1 I
A g & IR R ae AT
fairt s agw # femeam & fau ey
21 & a1 A av fy amg o= A=
F A o e smadi Sfe
I qg 4% qATE  fe g @t
ara Ft wFel fooe ff fraeaw &
fom = 20
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U% RIAAM ®IW 3T § FET

Tl |

F F fau qur 39 F71 FAE@EA ]
g % fao oF gEwm & WA
R BF T dfaae TF § fafwex
#1 frafaa i =rfgm

34 fx 9= 9= § a9 13y
9T gAY FAe qgrEg 7 oy & o—

“If in course of time, a suffi-
ciently large number of Scheduled
Caste/Scheduled Tribe persons get
elected to the Lok Sabha and the
Vidhan Sabhaz from general cons-
tituencies, there will be no need
for continuing the reservation of
seat; for them and the constitu-
tional provisions in this regard can
be allowed to lapse. To bring
about such a situation. it is neces-
sary thag all the political parties
in the country should consider
this problem very carefully and
endeavour to set up gs many suit-
able Scheduled Caste/Scheduled
Tribe persons, as possible, from
their parties for the general seats
in the Lok Sabha and the Vidhan
Sabhas.”

o ferr &1 3IF 1 A9 fews ¥
TAFIA & WET @ A AATA
#Z8 § 97 77 4 ¥ 9 SEaee
m%mmm%am
Tt F fog 37 iy & ) afe @ reeR
F1 TAFAA A IT A GAT qgT FA

| fas o s d & gfom
A B WET A G AR § omfw
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7 wifaqt AT 9 N0 | W F
oATEr T "/aT Wi faww afTaE
2| ¥ A wfafey & quw
gefem & |« 39 # I qem gd
Y & & oo g oo w1 3 A
AT &1 971 qm fF ame 7w § fag
4E7 FTET Zheemi Ko7 o4 o E
wafs agi fradom &8 2 1 wor |/
X AT W | TIE TAT F O9FA &S
dyger 7z ¥ 9@ 4 W oy deEee
IMEET F OAM 4 1 AfFA A qive
FY TIFIA F AT I FT HET T
gt gz oz 77 0o y &t g
z 1 7t W= frrdew fam mar & qar
2t AT 7 AT = F ogATA O o9A
FT AT AN 2 HIT A @ AT
Hfm o ama oo #)
zafan § AT F gvea $94T § W
W= gz fmam ¥ 9= ® feam
Za1 £ 39 #1 fede &7 fmn amd,

frFizaa &1 f3se &= foor
g =@ foEea #r owafs e
agar AT ATEA AW AT TF AR
AT AT TEAT ATfEA w3 aw
a fomat 37 #1 == &, 37 F A
" #T A O g |

# HAT wEEar &1 orE feaE
= & qifafesa dwew AT aE Al
feemar =rzar g 1 = A famm g
% .

2
“The number of the Scheduled
Caste persons appointed as Min-
isters, Deputy Ministers and Par-
liamentary Secretaries in the
Union Cabinet, has gone up from
3 in 1960-61 to 5 during the year
under report. As regards the
Scheduled Tribe persons, the num-
ber increased from 1 to 2. In the
States, the number of the Sche-
duled Caste Ministers, Deputy
Ministers and Parliamentary Sec-
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retaries increased from 26 in 1960-
61 to 28 after the last General
Election, while the number of the
Scheduled Tribe Ministers, Deputy
Ministers and PaPriPiamPentary
Secretaries decreased from 15 to
11.”

e 3 % s wfes aifagt
F AFT F1 92 AATIZ FT G | 22
q3ges ZrEew ¥ AW #1 AT ¥WOH
97 WA FT 99 | AfF FE W
1 friveem 7@ 2 i = a7y
F gearsaeEa 29 2 0

™ F Al #§ RUET ST A
A g9ET #1oAr frErm =mEar
21 A daET § i fraaaa w
&1 FooFa= & 23 %1 a9z 7 3zt efemr
it ar wafas ww faat w1
foszas 78 & 379 £

3 & oAmET # qeAm 947 qERT
T eO™ F=7 42, AtFET I A
feamr sz 3 ww A e
Feza Ffaee @1 for 39 at da
9835, T 920 a7 frav gam & -
“The only member of the Union
Public Service Commission belong-
ing to the Scheduled Castes re-
tired on the 17th August 1961.
Thus, on 31st March, 1962 no
member of this Commission be-
longs tn ‘he Scheduled Caste or
Schoswwed  Tribe. In so far as
State Public Service Commissions
are concerned, the only change
that has taken place during the
year under report is in regard to
the Mysore Public Service Com-
mission to which a member be-
longing to the Scheduled Castes
was appointed. In the lost Report
it was mentioned that one Sche-
duled Caste member was serving
on the Public Service Commission
in each of the States of Andhra
Pradesh, Gujarat and Maharashtra
and one Scheduled Tribe member
in the Public Service Commission
in Assam.”
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[+ T @aF)
g gem afedw afag i # ¢
A TW A | gET A1 Og F2AT &
gfas & #wfus e gfoet & 2
afes: afaw #awer AT afqem afers
afas Figem & grarge f& o | m
I T TATEZ A7 (FAT W@ g a1 ag
ara areAfE 2 fF S 59 A ez
qTHZ HIT Y T TErES faan T =
Y qf7 g1 &% |

zg fooE o gz fzar aom 2 fF
giv=at & afaas ¥ fogasw &1 av-
=S gv1 € AT G%eT ITEEd A
Zfmg 41 39 § 997 wean € (F 5909 ¢
afgas § =g 0w ORI E1 AR
ZoTAT gFEA g, AW H . ec A
1.043 WATIZHZH U F | FAH =
gigqm H v.¢¢ W7 (s CTE
a1 faogd €1 & AT F | Wit g #
gm fafa=dt #it 7% & uF =7 Fofza
fagam 41, o7 3¢ ®TEI {8Sy AT
“Posts reserved for Scheduled Castes

and Scheduled Tribes” on 23rd Feb-
ruary.

“The Union Government is
understood to have set apart 12}
per cent of the posts in class 3 and
class 4 of the services for the
members of the Scheduled Castes
and Scheduled Tribes. But there
will be no such reservation so far
as the higher rungs of the corvice
ladder are concerned. According.y
promotions will continue to be
governed by merit in class I and
class II services.”

W F ae #§ § gm fafaex wgey
&1 ag foram foF w9 7 =@ A &7 9
w1 ot fearéwmw # ww faar ?
IR E fow 7 9w e fs o

SEPTEMBER 4, 1963 Reports of Commis-

sioner for Scheduled Castes

and Scheduled Trihes
T 30 AL ¥ o= &7 0 & A%
Y ATH 9T 9 TH 1 FHIT F4T, AT
I F A% WL TEE qHEr 4% dn
HIEH o9 AT | WL U §CHIT
arwt ag =z g fF efem dfesem
AR VTR AEEAT OB OWE, 918
FATE q g1 4T =12 #0093 g1, a1 S
FI T AT F1 3fHAE seeR
4 g5q 5 W= % zfvewy w1 e
3 & froawm & fomma & g @) @
T qa aF ouw foEie & wfw
39 &1 AT F1 wTA Afz 34 feme
¥ yfqma ofs=w afaw Ffwaw #1 o
AN AW WA wihA fF 7 e
fexese & sfva & amio wo wHo,
HTEo THo THo AT o Ue THo
Fr Aafgas # zfemi 71 9 2 91
F9 q IFEH § T AF 39 F1 q@ew
g fwar =1 5%

=t widr (Vew.E) o SqTedE
TEEa, 3 AT I aTiEl oI ;W a7
ufad wa T=r 2fewwt qar afzafagi
& far aga &1 o9 foaw € agife ot
anfaat 9 adf & afw@i F gra
FATE T3 9T, 39 T FALC oA & faq
9 A9 ¥ 9.8 & W & | £’ T’
werRg #1 fOE #1 =Y § /9y A
az gt wemt g & wrfaafadt qar
gfmt #1 wamd F fag eary s
FIor FEW FT R | AT g F
AT FAT TIA & .

U AFAT TE6 . FH FT @
o 3a ¥ 3w faw am@ w1 ¢

At A W g F §TY AT
qear ¢ fr zam aETT F T Fifw
FEA & a1 Y, T WAT FA F AQ
it sfearfaal 71 gwfa & 1 afad
g 1wl et &
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fadt 7 3@ sz frar g & wfz-
aifeat &7 gat o 78 gf & famedr
BT =TfEd ot | & o1 7| 7 awhe war
g WX = o oy feafy & 5 ow o
Tt AFY 21 a1 2 1 T® T FOO 47
2 & mifearfaat ar Jfmr & gomt
ST 6 §ET FEETO 99§
ST A FTH 4G FAA F 1 aga ¥
oF wrfad € siifE srfzafadi &1 eafa
aF A0 9T | 0F o ago & e
g w1 mifgarfent ww sfewwi &t
T FH F

7z wafafza am & ff mfeafaar
oY ; fraet & fo o1 s T S
2 ;a9 A0 1 AT § | el gHaHy
TIFAT § A1 THAT TG 4T 47 9% @9
gt zar afew @maw FwT fEar m o
TE1 AvZ gAIT GAAUT Tt § AT W
FAT THEI THT AT AT @H AR &l
%1, afes az amw F7 fqar w37
feaw g 7 a & f5 wmar wE g
T 28T geFTE & wifwy F37 9T 6
sfeatfaat &1 vAfa &1 &7 7E &
qrat & | we: # g & faasw s
f& wva gzl &1 faEma & ST
=if.a afs afeemt e mfefagt
FT FTH FTET qAT & WfT &7 & |

arfgarfagt qar :fewt & &=
¥ oA § 991 g @ g Wermi &
W FY | gATC w9 qomET o
¥ gl #T www & 1 3w & o §
T fng ¥ agy waar ar T g afew
TH FT /I AA TF AE T FS Wt e
wWifmg 1 fwmFaoaw T
<ro die &1 ot 17 fom 37 §, afew
2 Yo #Ho WERA ¥ T W =W
& faar &

gA Tk § faurE ¥ wew
T ¥ AT & | GIHIT AT T
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g9 Fdr & e Fm Fo A& g
& | oY Y qveAa g Azt A e
& & fr o 97 are faen o gfees
2 | ==t afawas mfeamr @@ &
gC & A 3 @9 T F A Aaw
AT Fd 2 | T A 2 R o
SHTL & FIH FAT AMET A% &
®T & I FT AT FT F9 21 qAF |

farer & seaeg § # 32 FzAT ATAT
g f& afuwr wfeamr afafas 20
farer & famm wrew o & AW FETE
TeET azi & mfgarfeai & fog ot
QT T TEN § A7 FA Z 1 SATAT EAT
e & 1 31 F A A T =y
F o7 o &1 w=EdE faer ofa
I ' 2 fF v &1 afaarfagn
ozl ¥ faq e oqiem
FT AT AMZT HIL I92T F @id FT
sraEqT g1 AL AfET

WL Fqarw ooer faa 7 ey
FE & FuEy § | w7 |afaw o= dar
FET & #WT @I ¥ gEETT AT OFTET
TR g7 & agr wrfEETEr S oAy
gU & | WT 3@ F ATA F2A7 q34T 2
ff aCF & Tl FTHr AAAT g
9Tt FEFTR 7 3@t wEt ¥ fou §w
o1 Agl foFar & 1 a9 ardy S99
gfmwer & 1 70w & e ofeam
zomwt ¥ faas o o & 57 7 o=y
aewi # afors #x faar o3 o =%
FTH e F Fex a1 I JT0F Ffaamat
UF WA ¥ EL WA FT T €T @0
GECI T i o

afy awwre mfzafagt o afx-
ST # WATR FCUW ARAT @ AT
BLTH T H OF OF Wl wie-
aifaai ot gfeml a1 @9 & fag
@ gy, W & oF uew F
oF wifeart  dEAgdc A1 @
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[ W]
arfgr 1| o &1 o3 fag sfamer
= gfa & 39 #7 foer & I

|rfen w1 T =T F A ZT H
sgaEqn 2T =T
Shri Muthiah (Tirunelveli): Mr.

Deputy-Speaker, Sir, the Tenth and
Eleventh Reports of the Commissioner
for Scheduled Castes and Scheduled
Tribes reveal the conditions of the
Schedizled Castes and the Scheduled
Tribes today. The Scheduled Custes
and the Scheduled Tribes form more
than one-fifth of the ponulation. and
so, their problem is really a national
problem. Their uplift is absolutely
necessary for full national integration.

There are several prohlems :olating
to the Scheduled Castes, and one of
them is untouchability. Untouchability
is still prevalent in the country. Arti-
cle 17 of the Constitution says that it
is forbidden, and the Untouchability
Offences Act, 1955, males the practice
of untouchability a penal offence. With
all th;s, iy is sorrowful to find that the
practice of untouchability is prevalent
in alarge moeasure particularly in the
rural areas,

I submit that mere legislation is not
enough to eradicate untouchability.
Apart from legislation, intensive and
continuous propaganda is to be carried
on to eradicate this evil. A greaf
change, a moral revolution is to be
brought abouy in the attitude of the
caste Hindus towards these unfortu-
nate Scheduled Castes. The Scheduled
Castes in the villages are even today
not able to assert their legitimate
right conferred upon them by the
Constitution and the Government, in
spite of the great protection given to
them by the Government. The reason
is that most of the members of the
Scheduled Castes in the rural areas
are afraid of the caste Hindus because
they are poor, uneducated and depen-
dent upon the caste Hindus economi-
.cally. Many of them, even today, are
in the grtp  of the caste
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Hindu landlords and money-
lenders. If we analyse the figures of
cases registered from 1955 to 1962, we
find that only a small number of
cases, about 3,000, have been register-
ed for the years 1955 to 1962 and a
very large numoper of cases have not
been registered. Let me say, Sir, that
the Police also seem to be a iittle in-
differemi in this matier.

Various steps have to be taken to
eradicat> this evil, Firstly, village
level workers and welfare officers and
members of Panchayats have to work
together 1o eradicate this evil Second-
1yv. the Minisiry of Information and
Erozdceasting has to carry on intense
and coniinuous propaganda through
the Al! India Radio. songs and dramas
and films and publications, These
should reach the people in the rural
areas. This is very important. Third-
ly, free legal aid should be provided
promptly for the Scheduled Castes in
cases of untouchability and harass-
ment and eviction from land. The
Harijan masses should be educated
about such an aid being there, because
many of them do not know that such
an aid exists. There should be re-
presentatives of the Harijans on the
various Harijan Welfare Boards and
Committees,

Then I come to welfare schemes, A
number of welfare schemes are being
implemented by Government to better
the lot of the Scheduled Castes and
Scheduled Tribes. In the Third Plan,
Rs, 100 crores have been allotted for
this purpose and in 1961-62, Rs. 12
crores have been spent. The welfare
schemes are intended to promote edu-
cation at all levels among the Sche-
duled Castes and Scheduled Tribes, to
improve the living conditions of the
scavengers and sweepers and to pro-
vide house sites and cultivable land to
poor Harijans, particularly landless
labourers among the Harijans.

Of the various welfare schemes edu-
cation is the most important. The
Central Government and the State
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Governments have a special responsi-
bility in this matter of promoting edu-
cation among the Scheduled Castes
and the Scheduled Tribes, Rs, 29
crores have been spent in the First
and Second Plans and Rs. 34 crores are
allotted for the Third Plan. A large
number of post-matric scholarships of
the value of about Rs. 250 lakhs have
been awarded. and overseas scholar-
ships are also given.

I should say something about the
fees. We all know that Scheduled
Caste students are exempted from the
payment of fees in schools and col-
leges, but special fees are collected
in a number of institutions, This is
a hardship and a handic®, to poor
Harijan parents, I plead that this
should be disallowed,

We know that there is 20 per cent.
reservation for Scheduled Caste stu-
dents in institutions but this is not at
2!l adhered to in a number of institu-
tions so far as mwv knowledge goes.
Education in villages has made poor
progress. In my own constituency,
there are hundreds of villages which
I have visited where educational faci-
lities are insufficient for the poor
Harijans. So, I plead before this
august House that free and compul-
sory primary education with mid-day
meals should be introduced without
delay. This will surely prove a boon
to the Scheduled Castes in villages.
A sufficient number of schools should
be started in scheduled caste areas,

With regard to schemes for scaven-
gers and sweepers, the Third Plan has
allotted Rs. 3 crores for the housing
of the scavengers and sweepers, But
this amount is not well-utilised.
According to statistics, only 25 per
cent. of municipal scavengers are pro-
vided with houses. The housing con-
ditions of scavengers are most unsatis-
factory. The scavengers are most
backward, and most jlliterate, They
are doing the most menial work and
they are the most unfortunite. They
are the lowest of all in society Jesus
said to his disciples about two
thousand wears ago: “Whatsoever you
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do to the lowest of these my brethren,
vou do it unto me.” And the scaven-
gers are verily the lowest of all among
men, and service to them is service to
God. Ruskin in his famous book Unto
this Last most elequently pleads the
cause of the lowest man in society.
The municipalities and major pan-
chayats should be persuaded to make
use of Central subsidies for providing
good housing conditions to the poor
scavengers.

I want to speak a few words about
the miserable living conditions of the
scavengers in Tirunelveli town. In
Tirunelve!i municipality—it is my
constituency—the living conditions of
the scavengers are most miserable.
Their life is very miserable and the
housing conditions particularly are
most pathetic and pitiable, The houses
are too small They are old and
leaky, They are not at al] adequate
for big families. The family usually
consists of 5 or 6 people and there i3
a very small room for a family and
these people are not able to live in
that small room. They have submit-
ted a number of petitions to the muni-
cipal authorities but up till now all
their appeals and petitions remain
unheeded. So, I request the Home
Minister here tp be kind enough to
make a note of this and communicate
this to the Madras Government and
to the municipal authorities of Tiru-
nelveli and make them do something
positive for the sake of these scaven-
gers and improve the housing condi-
tions of these most unfortunate people.

Further, I should point out that
these scavengers are heavily in debt
and on the pay day most of their pay
is snatched away by the usurious
money-lenders, So.l plead that sca-
vengers credit societies should be
started by the Government without
delay, The Government should also
take measures to civilise these people
and to elevate them in status. A spe-
cial officer should be appointed in the
local self-government department in
every State to look after their
interests,
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Then, I come to services. The Con-
stitution, the Parliamentary Acts and
the Government orders jive protec-
#lon to the interests of the scheduled
castes and scheduled tribes in  the
matter of services, both at the Centre
and in the States. There is 12} per
cent. reservation for the scheduled
castes, but still the percentage of sche.
duled castes in the services is very
low as the 1961-62 figures show:
Class I—1 per cent.; Class II—2 per
cern:, Class III—7 per cent, and Class
IV—16 per cent, of the total number
of employees, I appeal to the appoint-
ing authorities to be more liberal
towards the scheduled castes and to
consider only writien tests and not
oral tests till 1970. 1 feel that in the
interest of the scheduled castes, there
should be one harijan member in the
Union Public Service Commission and
the State Public Service Commissions
at least till 1970. This will improve
the lot of the scheduled castes.

I come to cooperation, I have to say
with sorrow that the scheduled castes
are deeply in debt in the village and
they are in the grip of money-lenders.
In order to remove this evil, agricul-
tural credit societies should be open-
ed in sufficient numbers in the villages
for the benefit of scheduled castes and
a sufficient number of consumers’
cooperative societies also should be
opened,

With regard to landless agricultural
labour, let me say that the number
of landless agricultural labourers
among the Harijans is ever increasing
and they are suffering wvery much.
Bits of cultivable land, either the
Government land, or the panchayat
land, or the bhoodan land or the sur-
plus land created by the Ceiling Acts
may be given to them in order to
improve their living conditions. The
Government should also ensure fair
minimum wages to them to better the
lot of these agricultural labourers.

Let me conclude with a prayer that
the day should not be far off, when

sioner for Scheduled Castes
and Scheduled Tribes

there will be no scheduled caste as
such, when there will be only one
caste, one community, in the whole
of India, when all the castes will be
integrated intp one nation, the Indian
nation. I pray for that hapoy day.
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gt foaret & sitfe gare mmer
Gw g ag 7 T E 5 ot A% 3w
&F wmfoFrd, =% 1 s9w F fav
AW g, 98 AW aF T A R
AT R 1 WE A qF LTE QO AR
EF, a9 9% &% ag @m afs
FH I FT  FAT IH & fow F7
T O, Twara g "Rt 7 e
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g fF 39 gm ¥ 3z =W ZETd
FTHATT AFT E1 AR |

o¥4 FA AfAA AT FA TE
g2 w2z afgm o 1 =% £

w1l A r "
& 7 g0 Wm0 2 =z AfEe
9T gt ¥ AF w9 F fAw agedr
2wl EEw WO o AR

qIY #T = & fod qzer agt w
= g ¢ A Az fed afiwe
ar faem sfasd & o @t Sy
¢ o=t fr a7 Fogar feurddz &
o W 29 & wR 3fF 39 o e
IaF AU srerean & wwa 78 g
91 e saw1 &% ¥ F¢ 9% zafar
Tz IT SIH &I dlo Mo HT & 9H
M A FLIT 8 | AT dlo o Hlo
qrza F20 § fF a7 WY wEEw W I
TE & | R TN I AT AR TG 8 |
T 9 T AT I HIT H A Y
T FF g & 7 9= 99 W 2
F1 arg AT & A wear # Sgr |mar
9 &7 F1 7 27 & A T 72 g
¢ f5 faom wmar fgges sv=m &Y
g wifen @z A& g ¥ 1 =W oA
AR WX ZT9 WM & 3T Al
#t e e faar @mar & o

ITETET LA, Aoh F awa< faEat
¥ fEges FEE & A mEdd
1 faemg saEET LT T O
ﬁag»qﬂﬁmﬁ‘(ﬁ'g'“‘éﬁ
#F @ aga 912 gfom awm wr & &
aaEa g v 39 @1 $5 disT aga
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S M v IR A
gafa &t &, =afe=w & 0% ozret T A
omar g, feamas w2m & gmn g Wk
& s g fF g2t gAmw §  fooe
T FTT I 2 | F AR 9L I
ar fremm =maaT €0

9ZTET | T AR T2 E W TR O
qrer aré R E—fa ¥ o A
@ e fadr & o o3 A oTm
far st s fs @z Ew
19 %1 §3 frgr sw @ & fF w9 &
IdF @ 2, Aifs fgges Fvew
&1 41 AT 7, ANE T A0 GA-ATET T
BIF & NATA FT AT | TETET TATHI
H 91 AT TR A& TR g AT
SUTTTAT AdT-arer 97 fAeT w7 E
§ A0 TUE FT, AEE  FI4 AT AL
TS FLZ FT AT FH FEA 7, AfFA
TAF WATIT TAET SUT mEERy &@d-
E E E 0 fiaew v § fe
fare 7 @ g w & omowr @A
WEF*H”_TWTWE’T"?TQ{

AT & ATAH ATH 924 TATHT
F w9 ¥ oF FWT T @, faes
[T 9T &AT F TATIT §F FHA F1,
T a8 S 2, ;AT T OZ1, AT &
&7 g, &4 o1 w6 31, fred e
w7 2 fear mr ar | g 91 97 free
wreFe 2 | 7uTe AF7 forsaeT wwew
F TToH AEHT, S AW ATg 479 AEHT
TFT &1 w27 2 6 w5 Ff wfaa-
FT97 2, TUH TCEA AF I AFA B,
gz FEF 29T Z &1 AT | TEE A4
w09 2 5 =2fF a0 i foe
wrer B grd @, 97 o F fawmr &
aTg 2, gafad a2 F& 1 A1 gw|r 20
¥ arwd &0 =1 oar g fw At s
foreyem #1e® § taw =W F1 FAT
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T | FIHATE &1 754 §, HUL IA 9T
BF &0 7 "W A& fwar wwaa, av
o S = #Y gAfq fF g awr
TF 76 Al wraw fzur 9w @ e e
|FT OF1 THE % E A gEE AW
7z F71 T & fF oA wfe foe
wrez ¥ § 1 o6t g § F Y awwar
f oo i #Y FF IEE faw |@3w

feara=r w2w # sAgfaa sfaan
7 mfgw snfaat &1 92 & fay oF
T H=WT FTA AT T4 47 warfereT
o1 far #ifss wezq oz &= fowrd
0¥z, 9843 | FF FT A oaA 3q
75 4T & 7, wfEw aw it 3 @arg
¥ agT AT & WY SHE #uA §F A
AT ST & 1 WY 9ed & AT
g1 9w #faw w7 a3 & @
AT 77 & 6 39 I &1 IHI9 A4S
faadt 2 | & oot aarn avan g fF
FHTY IgT UF f6eq 7 T2ard O 147
¢ | #% umifaawes A q27 9T G
1 &7 faemar f& 99 929 a9 #71
s fagy oy, AfFA gz o AT T )
grT gz ¢ fa wiferdr varfAem ox
F mraeT &5 wiE foggse s &
HIA GATE F I AAT § WL oA
2 fF fom 9oty ax 32 F19 FT7 &,
SEET A 39aT ¥ fgmm sy o ag
T FFL FITT A AET g W AT
qE FAA FT AW, O TERI FHA
fosr @y & 1 FfFw S 3z GEer
F%T T & A1 ¥ FE qEArd awe
FT agT g §, AT Fa7a1 @ fF Az Araw
Food FT FH TG &, FHL AT A E
9 q9TT 1§ gAATE AL AT 0
T gEard TS & Aqram 45 § fw
TOF &0 A%l Kt JIIT { AC AT
AT AFHIHT A3 F qT3 AT T E o
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IF g 1 A7 gA-LT QT ], 75 Wi
A E AT T XY W GUT FE
¥ oaqE 99 9§ | WX Y
T AT 7 ACE SATA ALY 2T, a¥ F
T W gElE AR ST arE

o ¥ Ard G G qET &7
fa F<m 9maar g | W9 7 gAY g
fF mt Fr q¢ AT ATET wLET
fom smar o o sE-awiaT #7 oaw
T AT AT | 2 W THT F2TIA AT FA
4, afF7 72 1 FgEaT B 2 | Jo Fo
SR feae w39 & gErEr T
g7 gorET afedt ©:F & @ g
=7 fode & Fzrmn & & =g 9z am
afeF 3% 23 a% & Jfer &t &)
g fodre & g7 wiw #1 fa fmar
g affs LA mw & aw § 3@
TE FT AT g, it femraw wEw
T AET A E | IAT WRW AT
7 TATHT, JAT S AT, fearam
w2 § fawar & 1 oF Z7ar I I
ST FET & | 2T dF qEEE, 9@,
WH AR ger faga w8 @ 9

faeei-aeret & o 987 s gAET

"R

9859-%3 #1 fOE ¥ qwzr q¢
9T IAT WEW F GFTEr TATHT &7 forsw
T wEr7 fear mam 2

“In the Jaunsar-Bawar area of
Dehradun District, a system of
bonded labour is prevalent. Per-
sons belonging to the Kolta com-
munity are reguired to work in
the house of moneylenders in
return for loans. They are given
food and clothing and no wages
are paid but the loan is free of
interest. The Committee appoint-
ed by the Government of Uttar
Pradesh, to enquire into the con-
ditions of the Koltas of Jaunsar-
Bawar areas of Dehradun District
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and Jaunpur Ravain area of Tehri
Garhwal District, have classified
Koltas intg three categories, viz.
(1y Khundit Mundit—who almost
work-+ like slaves for their masters
who, in turn, provides facilities
like clothings, food, expenses for
marriages, etc. (2) Mat—who
work in the house of money-
lenders in liey of interest; majo-
rity of Koltas fall in this category,
and (3) Sanjayat—who work for
the entire wvillage and are paid
some faslana.”

7Z AT F A AW &

IqeqH WEWEW ;AT AAAT qEET
qUAT WY "eH FI |

it wamq fug & 0F T FF A7
TEH FEAT § |

T T dM & o T fear
FTAAT, AT T AW FH ATATH O7 TR
or % IR0 Frmmifosy ¥ oW
STET # REET AT 7 OATEIT & ATH
gz ot 3@ 1 yEvd g fF oW 0z
39 A6 & wer F fow & Fmer
Tz f& @ § 39% % o= § W
FAET TEATT A0 A 97 A s
2 oar 9

AT aF WA U 39 FT q99 2,
fearaer w2w & ag a1 %7 & T 8,
Wgi IAFT agF  wEw 41, afw F
FTE TH I AFLL FIH THI BT grET
FT AFT WX IA AR BT AEA-ET
FA7 SEM ¥ wEE faear |

grsfam & a7 ¥ & ag g7 9rear
g fr efivdt ¥ frg aem ar & fam
TOT TE@T OTTE | IAET ZEA g9
& AT g% ag won faear =nfed o
afsq &t ™= ™1 AE E, 37 AW oA
SR A C TR VAU
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Shri S. M. Banerjee (Kanpur): 1
associate myself with the sentiments
expressed by the hon. Members who
have spoken before me.

¥ WA waen : fe F aifad

5 o o FANl : YW g fawATy
2 et WEreg A1 T IAY fAear &
AT figges Z1ged ¥ WIEAl F FeAr
& forg e 7 fae Gam a5 far @,
a1 A1 97 WL a0F § "G AE g &
a1 ¥ o @ g & 7 feas s
% aform faem = fer 4, 99
et 271

IUTeaE WEIRd, o9 W W g
aﬂ’f%mﬁmm%a’?aﬁéa
F1E friré gary amed @ A s 3
g Fg e wfoe fimw
Fv fay fr frat safa T @ i 2
39 fOE =1 W gl & amy
@ @ HIT I 9@ 9™
f5 so% a § 9% qar frame &
a1 mrgwr mar g 5 osEEr A
afafear 2 1 a=d § fom adF &
F T == &, S ads ¥ 3w i
o o< @ 9 & £, 59 99 1 faew
= 39 fgre & 9 faay 9 a1
¥ wwa g % aw ag ara fw g foe
arrz et gad ¥ fan foet wE 2,
gfcrt ¥ faw w@ et wE 2 1 &
“ag 7 FeA g f5 w7 fer
% fau Fo 0 A R & 0 9ER
fear & sfsw faam & aifen ot
-adt fear &

¥ 59% AT a8 a9 F A1
&1 19 TEAT ATgT § | WETW g F1e
FT UF A=Az gHT 41 for|#H Fgy W™ A
f5 foggrs #= W1 #6@w § o=
“NF WET &1, TAT T9T  IART fEve
Rt 2T =fgd, afes swew & a9
1 foEm & | g@ o fF 3
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HITFT AAATRT HIHTL wEdl g AT
fom® famr g gfoet & fomg firgmar
T & v a9 g fs o gEwt
AT FEET, AT wE AT fqar
g F1E 7 ot 77 Foen 2 o f A
g # 1 e g fae
arfghr 1 3HT a3 § gATL qrgAw HeEr
419 JSEA TS R A oA
g g ® A g sEh wm oAt fF
39 tHa F1 A0 fFn aom afew 8
gaTaTT 0F wera g f fow deuey
FREH AT H2Yre FWZ # A TF
LA FT FAT F1 TS & | I ATTAEA
Farz o 74T AgRg § # qu angar
g fr orfaz ag =6t @y @t fear mar
g1 omer o SEE AL W @gr adw ¥
AT AEl gaT g Al 3 mmEw #it
wer o 7 am A R omar

T 2o ATLNE F EATH H W
9T 41 gHH FE F OF AAHZ FT |
IW F Fgr w47 fF A0 wEg w7
& (AT 1 == AT qaYY FT, IZ A2 |
oF fawm § @ 9w ovEE AT
fmm w5 of.a, Teges s
AT dggee e F A A0 AR
ot F we oF ot A5 feer &
fom &7 frafe 1 a1 7% 7t s
& aTg AT = FT /AT AL AN AT FRAT G
1 =917 [ TTHE FI AT AA ¥ THE H
TEAT T qEAT & | AFEA GHH FE F
T & ATE AT 9198 THE TF 4
# WL FLY T 1 W qTH qF FILT A
g1 WA, 97§90 BEE AG g |

ST AT 9152 GTHE WA &4 Aifadl

%W@'.ﬁ%ﬂtiﬂmmﬁ#@

foriRTdr 8, viggee FE & AW 9T
7z FIFRETr g1y o7 aFt € 91 g
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93 | # =rgan § 5 g A s
FT T9H | TEHR F 73 TOfgy av fr
T3 ITHT TG FLAT, IT F1 TET AT
gursr § feArdt | wre avmfaw e
ar AITIF AT IAHT TG AT AT FH A
foraErd g 9T & 1 g #E A
wq wode fagar a1 guwr wfafwn
®IA HGHIT 9 T Afgd 97 A6
gust Iifgdr a1 5 o1 oF faaas
TH @S9 & ATAY AT | A9 B #T
fadvm 727 21 1 a1 &1 0% FE
FT IHE F AT ¥ wearaw am<r fE
TT AT, T CHEIATAT F qEEH F |
ag 7= far mar g1 5 5 g2 F7 d5%
qzz ar a9 faT a= g o7 @ 4v
W398 ZTeew & WRAT ¥ SftaT ww
F9W 2 | gEW FE F hA 7 0F
TEAH T AT AT @ ST AT R
I F grEeT § gegew & & a1 §
AET FdT FiF FET FT d5F T4 I
a9 I g afe 7 "Ry §1 gE@m
31 9rfgd g1 fF giw 1 F da9
¥ St qwe ;| fooet #1899 @ 8,
IH F I T FFET LA | IT A
afggarfFaram s fF g aw
fadas gz ¥ @1 @ & 1 FfET Rww
Arfew st gadr < agr & w4
forar mar | o2 Aifew FEvEA faar T
a1 SEET ngfma F1 5F91 9 /AAT
7 fe 59 &1 oF mfzad @y &
Zre o mar #iT 7 T: 95 aToE F:1
areTT w9 fF a9 § 99 0% T8
T & awdr

zafau & =r.ar g fs o 9t =W
ari F1E #7 AwH g A fow F1 g
1 3 e far & o gL A o
worHE gET &, T AW & A F oy
T &1 gfafFar § a4 arF 9 A
1076 (Ai) LSD—8,
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AN W Agd | GETeT FTE ®
WTE FY 9T qI AT Ay A § Fmar
g fF TR 1 & a0 ¥ ara Y e g,
HAT AEIRET Ft IF § AT W AA A
ST T FT AGT § A gEe gy aw A
F2 gt & | 99 @EEl A I AT A
AT F i o seagsT #) aeie 629
e H gAY anfed a1 95 wgr m fE
HIYZT ST &1 aTF ATE T 9 ST |
HIC FTETT TH G&9 § #2041 Heae
EET & 9T &1, 95 919 s6 A A
HEAT & | AL AT qz Fay A% oY R
HETAT AR T T F 619 0F /T
T AT gAY I A &7 W
AME A | AT AEIHL F ATH A
A Ffr ey T & w9
TETT AT 8, I9 TIT ATET HEASHL
& AW g1 goar g, gt F ww
HETCAT T FT A0 §1 qe@r g, Wy
FrEEr # fo & aon § 45 57 @ify
HET oY, FAFT ATH AT qOrqT 2, AfwA
99 39 a7 gl & gfusra =
FTITHTT & T@T &, a1 I miawl
F T T T fFF AT 6 AE v
&7 guT<l Sl F AT H w9y § weRe
ardr fFy § -0 fadas o| s
&, afaar =7 97 mdaT W9 FEeET
T4 § AT FrAgdl a1 AqTgAt war
FTEEA AT R, A s g fF
FUST g F Wy # AT "W
A FY AT AT AT § 1 IAF wor
T G0 F & (7 T TF T A1
faraT A et g w1 a3 # I
& AT IAF a9 AT & A1 79 A I
FAFTAE A g, afw E @ s g fE
TF-UF WA G567 57 954 &1 39 A
HIT w4 |

dr swdezy fom &1 #F zarem
fear &, & & &t A Fiawwe foard
& aar § w7 fw o g e w1
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[sfr o AYo FelT)
T &1 " 7 fem A ) wrRewm w
e AT ST fear o g Ay A
¥ fggee ®e F @10 & aEdR
AT 59 WaT A g awar g 1

srrferat, srrgfaa sfew snfadt % o
Frfedm fmdagmaa w8
=T TENTAE a6 & J1% a4 g8t
aueET & 9%, 9% & G qF q=60]
fear mar &, 59%F faw & wrw 71 wrardy
g ....

el §o WHlo @AWl : FFHMTEATH
T FEA & At @it 7 w9 e a
wH

ot areHte : HET F o g—
fe vy = 7 afaes: afarad
AT TR gd @

fara=gaiaa:
w4l T @9 ¥ fres gu o+
FATIT ARl HLaT | § ATl iAW A
ST g & wiwereT § § 9 0w 9
fast T #Fs W A g@ W 9
&40

I EATY WIHA ST ATHREOT &Y
fadfifor o &, eardy dhmii
GEU §, LHIE IW & WRA WIETEHE
THAT W TEE FAT IO gE R,
fore oy 2w o7 ATz F =T, weqwEAr
F fa=re, gfl & fa=me, s@ A &
¥ H A, A1 g I ST AesT A
T At @ 1 Az frwrw ww f A
&1 fa e uw arg 7rs & W A 988l
S AT F1 G A7, 7 A0, W T
¥ogg owT R oAg g WA & 1
foerga & 30 a9w 2 & 1 TATET &
R ST AT, I STt &9 qifedt
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T AT ¥ T I & AR S O
T ¥ HEET 5T T g ) f R
¥t qrY fardre 1 g # ool g€ 7Y A
g | avit aifeai gw a@ 1 9R YA
et § foe wnfa & o2 9 foadr o,
FfoaTe F1 IHITT I | T THIT B
arfrdf °c famr & wifaw 31 &
FwErT g i w0 99 7w ag e o,
at ot & fawml § wfeae &1 W)
i A1 S HoEa nfeat §, I AT
FEET ST A ¢ AfFT A1 FAEA
Srfera &, S aredihy, 3 9re ¥ @ §,
S B I HEE @ faeat o
ferr arfex |

¥ " s R omfax oz
WEEIAT AT FEl ¥ R, g a8 ot
9T | TH FT AW g 9% § | foaer
wifeat & ST & gwan a5 § 1 A
PITT F SOTET 1 IU-Arfaat & & oY
9% ¥ | U Wy, wifq W, wfa
af\a™, god a9 g9 97 #@iawme,
wuF w27 o g A1 97 qwrd gf
qz T aga qIEr g 1w A F
gAY FEL qUTd A« W ORI OE,
gt ®=fgafeaT o st 57 ¥ gEa}
Y ST WY & 1 gwTer F FF O
& fow g2 nfaans IOwEr 8 | 99 a9
TH WO Y qHEdT 9 TPHIEr A
2 fa=me 7l FT AT QT AR T T A
mo faamit & freres 1 oswwer @
F7, a9 7% 72 e 7 aFdr g o
¥ e ¥ OF 9T @ Vwree o sfear”
fora: =T Fo THo ZTAE | HoTHo
;77 ¥ o fammar & 9 aet #1 #@7
fr o & awz ¥ 3z wegrar @ 9
fo %1 aoig & 39 20 F A= A2 FE
fawew faoemm & 1 & AW WO
G FT HIT IH FATUT A F A
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Exploitation by a highly in-
telligent but by no means entirely
altruistic  hierarchy which had
evolved a religious philosophy
too subtle for the mass of the
people.”
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I HICHTH G FEAT | I aqrarg
“the more obvious factors which
have been indicated as probably

contributing to the emergence and
development of the caste system.

The geographical isolation of
the Indian peninsula as a whole
and of individual areag within it.

Primitive ideas about the po-
wer of food to transmit qualities.

Similar ideas of totemism, ta-
boo, mana, and soul-stuff, or life
matter.

Ideas of pollution, ablution,
purification, and ceremonial puri
with associations of ritual saeri-
fice.

Ideas of the exclusive family,
ancestor worship, and the sacra-
mental meal.

Beliefs in reincarnation, and
in the doctrine of karma.

Belief in magic associated
with crafts and functions.

Hereditary occupations and
trade and craft secrets.

Guilds and associations of that
character and various factors in

the deve'opment of economic
life.

Clash of antagonistic cultures,
particularly  between  cultures

with matrilineal and patrilineal
modes of descent.

Clash of races, colour preju-
dice and congquest.

The development of classes
with exclusive religious and so-
cial privileges.

Individual isolation of tribe
and polities and their inclusion
without absorption in larger ad-
ministrative units.

Deliberate economic and ad-
ministrative policies.

T A K e ArRiaa S " ar
g 9 & wwmar § & W wvifas
fafamar & & 59 & s o F9,
WG, §EFTT F HAETE 99 F1 0F @
frer onfa & of e s e mr &)
og Sfaa 7@ 2

& aran ¢ fe LA 2w o -
|G I AT TAS A g, FTA FT
& AT F AT GO9S & {90 goe
fey v & w gw aTs s fear v
2 ¥ urw 7 F gra A wfowi ¥
T TAT AETgENT [T "l & gry fey
& fades wgrenn At a9 @
T T & g1 | Sfe ag-wmeat
¥ A ¥ 7 9= faue 9 gu A
T F1 5997 Tigd @9AT T | O
fa=rT g ot == I F wa faawe
&, A1 3w #wIT & 71T 7 e wraiag
FAT 9TEar § | F wweran g 6 oww
faom F o a<g & w9 A X Q@ E
F a9 wA wfey 9 faw aw &
912 99 @I § IW F ST T AT
anfee |

IS 2 F HET qZ ATFAT G27 &1
wat & fr gt @t gfem s #, #ix
sit gficem sfaat & 7 gfaamg wiw sepor
fre & 1o 16T 33 T F ) A
o Wt I F1 gmarfas feEwAt &
gar o fr o awz @ S & A
TEEIX BT &, W AT ST I9 A
IS # 9T @, I &1 K AT &
feam omar & 1 # T A AT FT A
arfad F7AT IgaT § | K wgan g
zw # &% aa 741 & 5 efcew snfagi
FwrIRfa FTATE
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[ e ]

T weA ¥ g7 oy fasme wmn s
: e snfadt & smo| ® OF wETC &7
TEwAET € | 9 avad W F 99 &
ST FITEE F T w=al &7 A e
g fF 92 wwdt wiw &1 a1 &
T8 feamdt T o€ gEy A W@ H
TR W@ § | gEIL wAWI AGRA
F ot I fodret ox fawa #x FRr £ 1
IR FA R

“A deplorable trend is the rigid
observance of untouchability
among Scheduled Castes them-
selves. Due to historica] reasons
they attach considerable prestige
value to a high place in the caste
hierarchy and an individual caste,
though listed among Scheduled
Castes, seeks psychological satis-
faction in being able to parade
itself as ‘superior’ to another.”

# oy & o FOAT AT R oag
TETTAT FY AHIY FE AL 8 | ZATE 7=
Tg TATA A § ¥ FIT a1 /|
Ig T FAT F qEIETE A "G 8
F T TZN WA WS T T T B
aagA A g we | ¥ Ay 1 gF= faeman
g & = 2m # g gfem wirfaat &
ST T #, @ O A g6 TR #77
=AY FX T2 & | TAfa 3w At A W7
SUTET €A 2 FT TIEEAEAT A5 ¥
&9 9T 4 9109 AT aar & fFoew
@t # orow # mdr faame wE 8
rfaer o AR &, T o T STy Wy
T & | W FT UF q8T I NHAT
Taa T § St i areist & s 9w
F g H o A T A Al AT
at 57 gF F faard ez & 1 F7 w1
wrfaar st 7 %21 5 sgr fafiw anfagt
& @Rl F W AT @ WK I &1
faarg &ar & o @wwr # oF qEW 6T

ar g gz &% & aumer § Wi gt
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sEeqT 8 A g fF o A
A A gEaw A | Fa Mg fe
Wi ft g el @€Y sirfa /1 Aw
& S0 g & & 9, 4t 3T ¥ I
&) ST @Y IS H e 97T & 9 g
wit oo @ & fog fre A &
firz ot afz gif = goe anfedt o
I-nifeat F arear § 2 A &) Ay
FIAT &, 3 F TGIGAT FT AHIT FAT
& 2 ¥ oT o) AAmEIE g a4
FHTSETE T TET § 39 1 AGT FLAT
& o 39 1 T F1 AGT FATE,
A gEras g fFsarmm T e faar &
wfg &% 1w " @ A faw
saA & at  awwar g f5 4 amifaw
TEA ZZ GFA & | TH GFC F 9GA
A WEET § |

® sz = g fe weeifas
WT 9 W I AEE aFEAl §1oared
& yue 9w g &, @fem g 5w & gAw
& 1 39 F weaEr 3 A wue g Jifed
faw & 1 fags gu «wl &1 wies
Y goafas &7 7w F 37TEE g,
I ¥ FAfG F gHW wAAe faw W)
Q@ AT & g9 faw 7 w9 79
Wi dF A AW ¥ T WEST NI
e

N W g A F9 8 fE
T AR &1 T A &, d1 98 #
WEHE T2l & | g9 7 afedl aF qu &7
AW HET & | WTeEWTA a1 qLE T =W
U F G FC F fAg yAw AT
Magfaadra &v 7 Imd 5
£F F1 AT dE frear @ afs gw
FRT ATFT THS & A9 TOGL & FL 9T
Or o O gw F# g gEwy e
7 =i AFfal ®, A & deart o,
q7 & FEATe ¥ O g6 F a9 F aue
T 9T g A0, TR Ew #1 T STy
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Y ST G @It | AfE W 9% 1Y
feafa agf awft aa a% @ 0 ArEEFAT
o

# o7 F1 @E fw ' ¥ oW
s srwfag Fon WA § oo
¥}q9 I ¥ FW A T | TS
o T FRATEARER
T F I AMGF 3@ g, I F I
ETIAT 1 E4TE § | W1 FI - A0E
faqmad € 9 % 4 fawrc § | 9@ o
T AT &1 A EA ATfaS A AT
faamart #1 g A fear smdm a9
aF gA @FI ST THTT G T AT
AT &1 " |

SHFE TEAT S 7 o o
# a F5r | & o afeadw # aga
Aged 7@l &ar | & 59 FY &g 97 A
agt wrr | afe fom foafi § oy
w gfeae g7 § 39 F1 Y 719 36 )
o 39 & fod ST fear s &
fargai AT TEeWEl 9% 1 "It
g 3 faame fog orfa & gmew
a2 afer & Fg ¢ 5 gw o
qf @ #1 &9 & &1 FOv A feg
wifd & g AR & 1 =W &1 fawa
& fod gu &1 @il @90 S G |
T ST #Er @ weraar &t faemr
us oifs @9 § WY gH F1 I¥ A
TG ) TEA FRTE

"'qETETET & A9 ®WH OF aifes
Taw & | 97 WA AT T &
e % fod & 1 o gww feg o9 &
aga & ad=A gAML F fafww &
Ig MR AAET & @SR &
ez g

WA MiET & Fgr g 5 @
wregraT g o ¥ OF w% g, www
FT ¥ AG1 T T @ fgg ot &
AT T g & |
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o & # § w1 e wfrg &
R F AR e AEAT f g A
wrgat 3 =4 &7 o fear g wiT wRr
o 57 o s e e @A =fgdn
qAE ST FATY S agt &3 §
q AT GwETH F HEaT § 1 aC 9T
el g T AT KOG FA &
fod et s <@ & ) St & #ge srgan
g f =@ o mw gl 9 fodese
Hfafaifafeat safm & 1+ & =g g
5 @ v #1 oA o+ F fod w2
A AT 9@ | dAfEl F o,
TWA-TET F wHEn W) gEd wfaw
THEET AR 99 F F19 F qdw F
gaR A aweEr #} AR ew far
U | T & & fAu gdw Qe
¥ &1 3 #5791 FT W & I9E
oqaT # =«9r arfgw 1 afz &=
SFTC & w9 A mam a1 segemar
o AFAr & 1 89 9ET & fw s
[ AT F1, 7 F FHN WL 9L A
AT AT gH F1 IAT F THE HEIL
o
Shri David Mumzni (Lohardaga):
Mr. Deputy-Speaker, Sir, the Report,
that is before the House, of the Com-
missioner for Scheduled Castes and
Scheduled Tribes will, I believe, be
weicomed on both sides of the House,
especially when we have accepted the
Dhebar Commission Report in this
House the other day. It is important
that public confidence in the adminis-
tration of justice should be secured,
maintained and strengthened. It is

to that aspect of the problem that I
propose to address myself.

I shall not burden the House with
so much of statistical figures, but I
wouid straightway go to the attitude
of the Government, which was clear
when the Deputy Minister the other
day stated that the endeavour of the
Government was to bring up the level
of the Scheduled Castes and the Sche-
duled Tribes to the level of the rest
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[Shri David Munzni]
of the population and that wvarious
welfare schemes had been designed
to that end.

Sir, 1 was listening with great
interest to the argument produced by
Shri Trivedi, leader of the Jan Sangh
group in this House, who had con-
fusing and contradiclory remarks
to make about the ftribals. In
one breath he states that he does not
believe in inegualities, that his party
is for equality and that there is no
caste system; and in the other breath
he comes out with certain remarks
about Scheduled Castes and religion,
about tribals and religion, where
definitely the interests of the tribals
are affected.

Sir, yesterday in this context I was
listening to Shri Prakash Vir Shastri
who attacked the Government as well
as the missionaries in his own way,
serene way though, but poisonous, He
said:

“It was scandalous for any Gov-
ernment to allow that the people
should thus be exploited by
foreigners on the acore of their
economic and educational back-
wardness.”

The foreign missionaries were car-
Tying on their activities in almost all
the border States”

And then he goes on to say:

“A number of Christian organi-
sations whi.h weTe directly asso-
ciated with the foreign organisa-
tions were indulging in those acti-
vities; there was no reason why
such organisations should be
allowed to function.”

His argument ranges from Kerala
State to Nagaland and the Christian
missionaries and their activities,

At this moment, I would like to ex-
press a measure of gratitudg on behalf
of the tribals all over India to the
misionaries’ work in India. It is on
their effort and their sacrifice that the
tribaly have come to this level of
standard of living, a4 per with others.
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It is the missionaries and their
efforts which hnove given a scope for
the tribals to see the political activi-
ties in India, the administration in
India, and it is bacause ¢’ this that
they are taking part today in this
Parliament.

Sir, it is this section, I believe, which
is an iron curtain to the progress of
the tribals in India; it is this section
of people who stand as a bar to the
development and progress of tribals
in India.

An Hon. Member: Why section?

Shri David Munzni: The section, I
believe, who are occupying posts in
the judiciary, Here I would like to
quote a judgment of Shri B, Palai,
Magistrate, Uditnagar, Panposh in the
district of Sundargarh in Orissa
where his judgment reads as follows:

“According to provisions laid
down under section 145 Cr.P.C,, it
is not the lookout of the Criminal
court to enquire into the merits
of the claim of the contesting
parties or to their rights to pos-
sess the subject of dispute. The
security proceedings are meant for
maintenance of peace but not in
the interest of preservation of
rights. According to provisions of
section 145(4) Cr.P.C, the scope of
enquiry is confined to an enquiry
to decide which of the contesting
parties was on the date of the
order in possession of the land
under dispute.”

Sir, this is what is taking place at
the helm of affairs all over the coun-
try and this is how the tribals are
treated by the judiciary. Tribals pos-
sessing land are displaced by non-
tribals, This ie the type of cases we
will find and, as was submitted yes-
terday by Dr. Ram Manohar Lohia,
thers are o many cases which will
show what type of decisions eare
taking place in favour of the tribals.
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Sir, I find from the Report how the
laws are taking effect and what the
Tribal Commissioner has done so far.
1 know, all the efforts are there,
endeavours have been pronounced, but
I am sorty to say that in action the
position is entirely different. This is
what appears in the Report on page 17
g0 far as landg are concerned:

“4 12, Certain deficiencieg in the
laws on the subject, at present in
force in Orissa, were pointed out
in the last Report. These defl-
ciencies do not seem to have been
removed by the State Government.
It has been reported that the
Revenue Officers authorised to
grant permission for transfers of
lands by the Scheduled Tribe per-
sons, generally, do not make any
careful enquiry into the circum-
s.ances and merits of such cases.
They usually permit such trans-
fers as a matter of course and
seldom refuse permission. Such a
practice, as can be easily realised,
defeats the very purpose of the
protective laws.”

And then again, the Report says:

“4, 10. Legislative and execu=
tive measures to prevent aliena-
tion of tribal lands—The position
regarding the existence of iegis-
lation to give protection to the
Scheduled Tribes, and also the
Scheduled Castes, against aliena-
tion of their lands in different
States {Union Territories, has been
described in detai] in the previous
Revorts.”

Sir, we are making laws in this
House, and whether it iz land laws or
forest laws or excise laws, these laws
are being enacted in the States. But
what we find is that this type of work
which has been recommended by the
Commission. ...

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Davig Munsni: Sir, I shall not
take much time 1 was saying that
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various laws are made in this House
and in the States, But this Commis-
sion and the Commissioner have not
seen about the implementation, how
these Acts are affecting the people at
large and the tribal people in parti-
cular, The tribals live on land and
forest, and the second alternative for
them is employment, In employment
preference should have been given to
the tribals when they have got no
scope in the field of cultivation and
forest. But both in the public sector
and the private sector, both in the
State Governments and in the Central
Government, we know the figures
which have been produced by the
Deputy Minister. Land and forests
are the life of tribals. So much has
been said in this House about them.
I think the Deputy Minister will
assure the House to give tender care
for the tribals in India.

it amTe fag (F7AT) - SuTemE
wergg, @ gfomt # far ok
frgaes greew & fau oY g9 = @Y
&, 38 ¥ A W= @ ¥ A awar
g w3t fe & agw W= @ &, A
oF @t ffqre ffex T wm o a9
e T fFar @ 1 FwR QA
i wx T ¢ f5 O gu F wig
9% fe I1F W% F A9 avg 9w
& & guw & aw § fr g
& fau o9 @ § & T 41 ofeqw
H & 3T & W1 o9 § oF TERE
g9 ¥ &9 2T § | 6 "o 61}
FE TH AF AT G A@TE | A€
T T o § o feadz
=T T W % arg &1 g, afed
T W ot og TEf weer & fE
pFeori & T & forg #7€ ot e
£t ot o & & gwfy vt aF o)
IT T EF |

, ORI G1T et wv wow? ey
gIFE g W T wmkw dqtaa iy
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[ = aware fag [
eI g, IW F fau ww aF Wi
sifiwr & A oww W oW
WA ARIAT qadi g A gt
& fog sorn 2 1 w9 ww § 9y e
grRrEa 7 I 3 § warfest w2, wEr
;e frFgmar vz
gC &0 1 ¥ & AT 58 AW & wifew &
fagiv agTRl #1 |1 FT g qATC
¢ i w1 i+ T
fesmu 2, foi wmm &R &1 @
& =9 faar &, fagim wa &7
wT foar &, 99 WW &1 a8 o W
& wam = fa= @ a8 FR &
foa = T &1 aw @ g

PR AW @ w@ o @
fs 4 wofter § 1 & 7 41 wofierd
fosmefer g sk @ a8 wiRw g,
#feT & wgar § fa = o gae A=
W, (WO aEl H, o FTHTeRT AR
fag & o &, i worgt /1 For
t & §iv 2o uEE 9N i
fodl o % & S | S AER
g, Az AT waT #12, 9. 1 gt
& 2, T7 Al IA & FLIE T &7
g, fom ™ e | A o e
ART T~ A 9% € % 9 A e O
93 AART FI E | AT FEA q
aif.o fr 2% uw fafaeex #ot 2faaa
F, W g F1 ch-Amar :few
%2 ¥ 2, :fet &1 2, #1 56F 9%
fafeedt & g+t 97 43 )

AT 20 T@ ¢ (o wadET 11 g
FE A, 99 § T HEAG A, T T
a< fean & & 321 & ¢ afwet &, S
F1, 1T oz arfan faeer =if oo
gfase #a€r # oA wiew & f ae
FTA F1 A0S # AT FFA g AL AW
1 g2l &7 & mif@ar faerar -awar
2 | wfew gadt aow gare e fafrex
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a1 frar mr 2 1 & w1 efwe
# T F O FT A a9 oSnzar
| 39 &1 Fo TR0 F FEaAT 3, Fait
T FT gl 8, a8t d%st ww efgai
T A7 Al §, AEA W 6O
F1E TEHET AT W AT FgT 9 ==
FCF, a1 7au feg 9@ &7 G Ry
AT T GT IE | 27 Fgd & [ ACHIC
FT% 3 FIH I, TFT F9 FL
¥ fegem, dfF7 #7317 F8 T
TR

“F g7 WAT  fF 7 FEErT #
qef & 1 A & ST 41 79 T FHEd
w1 frirsreafes g 1 afe e 1 go dro
¥ g :fom 0 8, o 5 sfewr o
F gfeoHl &1 U FT A & 1 AT A
@ qi ae @ g, & e e
% ox o f 9 AT F1 FE9 [ Tw@Y
7T |91 7 WT A qerreEd 4, 6
¥ Ot ¥ T @ g, /1 an f gme
% ue fawme &1 o9 gt fw fa foa
iTeE &1 fEEl FEET IEEA
g faar | WX § S ¥ @9 gy,
T T | WL § FICGET ¥ @ g T,
a‘rw:\?i?mﬂqlmir-ﬂaqmﬂo
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Yegr, @M IC | WA FHT &
¥ g, @Y W T wTe 7 gfedie
Yewdmsgr ariamawa fowr
aét & o &% gu, W g, @i fe
et wET faw A7 9% FTn AgEr g
war ag wrr g @ wed § §e
ozt @ Et afew wm ot #
v i & ST A g 1 -
foQ ST O SA F AU FT R
o mer AWEr # |

s gitw &1 wk grd #E R
et & g% # gawr faar g, ar a9
w1 wfge 7@ faF o, =t wr
By T2 A4 Y W ! o W §
forem weTgR ¥ dmaT § f5 9 ™
a7 ar=t ot § fF wifaw gfom +=
faor wix gff wifaw efem @& faar
wafay gl &1 @ faarmr o
ware 1% & fe wivamie & fodr sifaw
ghom #gr & faer ama &, ot &
for Frfaer gfcom wgi & faer o &
few o/ ®E Fg T FT FAF AEGT
%, 3 997 Ty @ g f Frfaw gf-
X E A & | TEET qES
ghmm |

T g OF O 994 & A
3, frax efomt & & amr & fag Q@b
wie & & &9 fFar @ 1 &% f,
HEIAT FTA FHAT a1, T AT § 5919
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Shri D. J. Naik (Panchmahals):
Madam Chairman, I thank you very
much for giving me an opportunity
to speak on the two reports of the
Commissioner for Scheduled Castes
and Scheduled Tribes that are before
the House. They are quite volumi-
nous reports. The report for the year
1960-61 contains about 444 recom-
mendations and the other report, the
report for the year 1961-62, contains
219 recommendations and suggestions.
The other day, the Deputy Minister
for Home Affairs told the House that
some of the recommendations made
in the report for the year 1960-61 have
been accepted by Government. We do
not know what recommendations
have been accepted and what have
not been accepted. Madam, 1 sug-
gest that the recommendations which
have been accepted by the Govern-
ment should be placed on the Table
of the House, and the reasons in res-
pect of the recommendations which
have not been accepted should also be
placed before the House. Other-
wise, we do not know what the
Government is doing. About the
Dhebar Commission’s recommenda-
tions the Home Ministry called a con-
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ference of the Ministers in charge of
Tribal Welfare and the Chief Minis-
ters also and many of the recommen-
dations were accepted by that con-
ferince. They were placed on the
Table of the House. A similar pro-
cedure should be adopted in the case
of this Report also and those recom-
m.ndations which have been accepted
may be placed on the Table of the
House,

Though untouchability has been
abolished by the Constitution, it is
still there. It is still being practised
in some parts of the country or the
other. Harijans in the remote villag-
es are not allowed to take water
from the wells. They are not allowed
to take bath in the ponds and tanks,
as Swamiji told us. In some of the
States they are not allowed to wear
dhoties below their knees, as the Re-
port of the Commissioner has stated.
In some areag the bridegrooms are
not aliowed to put turbans on their
heads; they are also not allowed to
ride on horse backs. These are the
thingg which are still being practised
in some of the States. This land
which boastes of a religion, of Upani-
shads and Gita, this land which boasts
of sages and saints, this land of which
the oldest of Upanishads and the Gita
BaYS:

ae] qAT qar weaa sg

FAHAY WA qar A fapEd |
that lang is still practising the things
which I have narrated above, in spite
of all the social reform measures ini-
tiated by Mahatma Gandhi. Of course,
I do not blame the Government for
net doing anything; I think we should
take the blame on ourselves. Social
reforms are always to be carried on
by social workers. Social legislation
may help to a certain extent but it is
really the job of social workers, and
they should do it. Here I would ap-
peal to the social workers and to the
leaders that they should do something
to remove untouchability from this
land.

I have a very unusual gsuggestion to
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make in this connection. I want
every social worker and every leader
who has the welfare of harijans in his
heart to adopt a girl or a boy as his
daughter or son. That is the only
way to remove this canker of untou-
chability. Gandhiji has done it. He
adopted one Laxmi as his daughter
who was sent to him by Thakkar Bapa.
Every social worker sghould do that
as that is the only way of doing away
with this sin of untouchability,

Then, there are certain practices
which are treated as offences by courts
of law. In the case of offences relat-
ing to untouchability there is much
delay in the courts of law. It is stat-
ed that about 40 per cent of the cases
relating to offences under the untou-
chability act are still pending in law
courts. This delay in the matter of
disposal of cases relating to social
justice jeads to many unpleasant re-
sults. How long should the Scheduled
Castes and the Scheduleq Tribes wait
to get social justice? It is really pain-
ful to see al] these things.

Shrimati Jayaben Shah hag told us
something about the condition of the
scavengers. Swamiji hag alsp spoken
about it. I have myself seen the
conditions of the scavengers. Can
anybody imagine his mother or sister
carrying a headload of night soil every
morning. The very idea is revolting
to us. Yet. we do not seem to do
anvthing about it. Our hearts have
become so hardened and we have be-
come so degraded morally more than
the harijans themselves that we are
still permitting the continuance of thie
practice of carrying nirht s=2il on
heads. Government h- adopted a
very liberal policy in th's rcgard. It
{5 giving grants t{g the panchayats and
municipalities. Yet, they are not
taking advantage of this facility offer-
ed by the Government. I would sug-
gest that those municipalities and
panchayats which do not avai] them-
selves of this offer and yet continue
that evil practice should be penalised;
they should not be given any grants
or loans by either the Central or State
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Government. That is the only way to
put an eng to thig practice; otherwise,
it wil] go on and night soil will con-
tinue to be carried on head, which is
such a revolting sight,

Then, though bonded labour has
been abolished, it is still prevailing in
wvarious States, In Rajasthan it is
known as Sagari, in Gujerat as Hali,
in Mysore as Jeetha and in Orissa as
Gothi. That practice stil] continues.
It should be abolished forthwith.
Government should take immediate
steps to abolish bondeq labour, which
Is stil] being practised in one form or
another in warious parts of the coun-
try. Even among the tribals in NEFA
I have seen the prevalence of bonded
labour. It is high time that it is
abolished.

There is good progress in the field
of education and we are really proud
of that. The two achievements in this
fields are scholarships and ashram
schools, which are really outstanding
achievements of the Government. Yet
in respect of girls’ education much
groung still remains to be covered.
Many tribal girls are not going to
schools. I would suggest that ashram
schools for triba] and harijan girls
shoulg be established in central plac-
es, particularly in towns and villages.

Then, much has been said about the
shortfall in expenditure. Here 1
would like to ask one quesiion, Why
should there be shortfall in expendi-
ture? According to the Report, in
1960-61 during the first quarter, April
to June, the expenditure was Rs. 81
lakhs; during the second quarter
Rs, 65 lakhs, during the third quarter
Rs. 83 lakhs and during the fourth
quarter Rs, 348 lakhs. The disparity
is really extraordinary and staggering.
How can Rs. 3-48 crores be spent in
three months time? During nine
months they have spent only Rs, 2-50
croreg whereas in three monthg they
have spent Rs. 348 crores. It is quite
possibie that the amount was misspent
or irregularly spent. We do not know
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how it hag happened and how such &
huge amount wag spent jn three
months,

Then, there is exploitation. 1 am
not going to speak much on exploita-
tion. We want four freedoms for
the weaker sections of our people.
The first freedom is freedom from
hunger. Freedom from hunger does
not mean simply filling up the belly;
it means freedom from malnutrition
and providing two square meals a day.
The second freedom is freedom from
exploitation by sahukars, money-len-
ders, jagirdars, inamdars and from
Government officers also at the village,
taluka and tehsil level. Thirdly,
they should have freedom from social
disabilities and social injustice. Last-
ly, there shoulg be freedom from ig-
norance. These are the four freedoms
that we want for the weaker sections
of the society.

ot W T (dAfar) o e
A wEmn, W A W AR o
faat wwe F 7 S oo faar &
I+ fad & =T g29 F AT § o
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& a1 "I W1 FATAE 9 ST 9w
ol T A ST Ao SRS & ST
¥ FT q F far A @ fE oo
et § g w9 s #Y
@t wi gt AR SAer aifew
FaETsl § FE 9L T gAT g |

g% A T8 T AE
W I wLA v g w6
g T AR ¥ F Gl & faw &
F& TFEE AT 1 BRI g
TR 919 #1, 97 fF 72 Teeafy 4, s
ax fage F sy 5 ¥ Sk
gAT 4T | g § T AT #X W@ 9§,
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“In the case of scheduled tribes,
however, religion is immaterial
and a member of scheduled tribe
continues to be one even though
he may, change his religion”.
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Dr. M. §. Aney (Nagpur): I am
glad that you have given me this brief
opportunity to address the House on
this very important motion. Many
hon. Members have spoken on this
motion already.

I regard this present session of Lok
Sabha as a very important one, and
it will be remembered for two things,
firstly, because of the no-confidence
motion that had been moved against
the Council of Ministers by my hon,
friend Shri J. B. Kripalani, and
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secondly because of the great amount
of time that had been allotted for the
discussion of the question of the Sche-
duled Castes and Scheduled Tribes in
this session. This question first came
up for consideration on & motion on
the report submitted by Shri U. N.
Dhebar, and that discussion went on
for a long time. Apain, the same
question has come up for considera-
tion, because the annual reports have
been submitted by the Commissioner
for Scheduled Castes and Scheduled
Tribes and they are being discussed
now.

If we carefully observe the discus-
sion, then we shall find that a major
part of the discussion is in a way a
kind of complete condemnation of
Government for their failure, and the
entire trend of the discussion comes
to this, namely that Government have
not done enough for the progress of
the Scheduled Casteg and Scheduled
Tribes people. It is a kind of sullen
disapproval by the Members of the
Scheduled Castes themselves, most of
whom are also Members of the Con-
gress Party. They have all joined in
saying that so far as this particular
problem is concerned, although some-
thing has been done, enough has not
been done, and much remains to be
done yet. If the progress goes on in
this way, then they do not know what
will be the time when they will be
able to really enjoy a position of
equality with the other sections of
the Indian community. This has been
the general trend of the discussion.
In a awy, it is alsp a continua-
tion of the debate on the no-
confidence motion which was moved
by my hon. friend Shri J. B. Kripalani

I look at this question in a differen*
way. The Government of India have
a certain outlook and certain policy
to carry out. That policy is that this
country is to be turned into a socialist
State with a socialistic pattern of
society. So, the broad principles of
socialism have to be observed by them
while enunciating the policy and while
carrying it into effect. One of the
principles of socialism is that equality
has to be attained by all sections of
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the people among themselves, Not
merely economic disparities, but dis-
parities of social status also which
exist between one community and an-
other community ought to be eliminat-
ed and destroyed. This must be the
general line along which all measures
have to be thought of for the sake of
bringing up these sections of the com-
munity.

I am in eintire agreement with those
Members who say that the disabilities
under which our scheduled castes and
scheduled tribes people are suffering
have to be removed. But the main
thing is, what is the way of doing it.
1 am afraid that the way that has been
adopted by the Government, if we are
to impartially judge the thing by the
results achieved, is not the correct
way. With the best of intentions, the
way we are proceeding to tackle this
problem may not lead us to the goal
we have in view in this matter. We
are offering them certain concessions,
allurements, inducements, The idea
is that they wil] be getting these con-
cessiong ang they will be able to im-
prove their condition. But what is
happening is this. All these conces-
sions do not go to the improvement
of the community as a  whole.
‘The concessions can be taken by cer-
tain individuals, and such individuals
would be getting more and more ad-
vantages. But the community as a
whole remains where it was. The
concessions have raised the status .or
position of certain individuals, but
notwithstanding that, the community
ag a whole remains where it was.

Take, for example, the reservation
of posts. We are a country of 44
crores of people. By the educational
and other concessions offered, a cer-
tain fraction of them can be absorbed
in the service at some time or the
other. So if you increase the reserva-
tion, it can never lead to the creation
of a sense of confidence in the com-
munity ag a whole. We cannot say
that the community as a whole has
come up in status or position; only
individuals will have some benefit or
advantage,
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So if we want to raise the status or
condition of the community as a whole,
then those advantages which can be
had only by certain individuals are
not enough to put them on the right
path. Something else wil] have to be
done. On the other hand, we find that
because of certain advantages being
given in the name of education and so
on, many people who are outside the
scheduleg castes and scheduled tribes
or backward classes think that their
community also should get those ad-
vantages. Therefore, instead of feel-
ing proud that they are not among
the scheduled castes and scheduled
tribes who have to be ubplifted, they
fee] that their community also should
be classed along with the scheduled
castes, scheduled tribes or backward
classes so that the members of their
community could get those advantag=-
es. So instead of the sense of indig-
nation which the community should
feel for being what it is today, there
is a tendency to clasg oneself as ‘back-
ward' in order to get certain material
advantages ang concessions. If this
continues, the entire object with which
the Government is working all this
scheme iz defeated. This is a big thing
that should be taken into considera-
tion, As to what other things should
be done is a different thing.

There ig another point to which I
wish to refer in the few minutes avail-
able to me. My hon. friend, Shri Pra-
kash Vir Shastri referred to the work
done by the missionaries among sche-
duled castes and scheduled tribes.
My hon. friend who preceded me also
made a reference to it. The policy of
the Government of India is to give
certain advantages to the scheduled
castes and scheduled tribess to keern
them isolateq from the rest of India.
The reason, as Panditji has remarked
in the party meetings and also some-
times here, is that other people go
there with a view to exploit them.
Therefore, the other parts of the In-
dian population should not enter their
territories. Is that the way of solv-
ing the problem, and creating ove
nation? You must try to create in-
creased intercourse between them and

-
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the rest of the country, and make
communication between each other
more and more possible. After all, we
have to live together, work together
and carry on our common efforts
more and more,

So, instead of bringing those people
and the rest of the country together,
the present policy is to keep them
isolateq as they are, with some peopie
only allowed for administrative pur-
poses. This will not do.

While the Indian people are kept
separate from them, others who go
there with a view to impose upon
them 5 different system of religion,
culture and ideas, have got full li-
berty and any amount of advantage
to settle there, carry on their propa-
ganda and convert people in large
numbers. Those with whom these pco-
ple should feel one are kept aside, and
those who must be kept away are al-
lowed free access to mix with them
with ulterior motives, with the resalt
that a transformation is coming into
the minds of these people. My hon.
friend is extremely grateful to the
missionaries for whatever they have
done. But we have seen the result of
conversion in many places, particu-
larly in Nagaland and Kerala. We
find a different ideal takes hold of
their mind, and their loyaity shifts
from India to something clse. A new
kind of patriotism, or rather an anti-
patriotic attachment is createq in
their minds and it grows. This kind
of work on the part of the missionaries
goes on unheeded, unnoticed and
uncheked by this Government.

* Shri Prakash Vir Shastri was right
in bringing this matter to the notice
of the Government. Instead of comsi-
dering the total welfare of the people
of India, and particularly that of the
scheduleg castes and scheduler tribes,
and making them one with the rest of
India, we are keeping our own people
away from them while allowing others
to carry on their nefarious activities,
to carry on their propaganda for
conversion among these people. This
conversion which denationaliseg them
must be taken into consideration,
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With these few remarks, I request
the Government of India to take these
points into consideration in framing
thelr programme for the welfare and
progress of the scheduled castes and
scheduled tribes.
1553 hrs.

[Mr. DepuTy-SpEARER in the Chair]

Mr. Deputy-Speaker: Shri Wasnik.
Not here. Anybody wanting to
speak?

Some Hon. Members rose—

Mr. Deputy-Speaker: Shri R. S

pandey. Five minutes only,

st T wp Al sl 9]
Ffawre & o 9 O & w5 |
F gy gufeqa § o 3w 9 ==
a @y

7 a7 ¥ 99 g W A omifaw
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g ARfmiderwmaw i e 09
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s sawqr W 39 oOwdd
ol B UHr ANGAE § S gus 59
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T E FUST B I
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[ 7w @gra qica)
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o Y wegwrEr 3 A & ¢ afz
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Conivd- |

dfqa &1 arw 33c F weeid
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Teeafast & # @ R s e Aga
W famd wfa @ o w
W & a7 wd Ftww faomr @ §
formdr R W mrEdR Ol
oo @ § | afsm g ¢ fF faoe
famfed ™ FmA F #E I
FHifad & &7 Afq T A= g |
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IEL g AW #1 wfas afew |
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ghomt ot mfgfagi #1 30<
e & fqu M uxs 99 adfw g
AT WE /T W G SO
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[ AT g ww R §e g
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aq g9 gF At ST A q | Aft
& foare Tt gATO 99 N9 |
TH A FH ATl H A 9 AR w1
9 B @ q | IEE g1 A T
sifaewre gam,  wH & faw g,
w0 e @ w0 fer afuwre-
s dfedi 7 aEt aren & fr faw
qgAl FT AN FHT WX TG T WO
fear wow oW & fag

# Fgar g fF mror s ATk awe
w1 gufy & far o 9% gEE
A% fau, gd e T aren o
FEEAl 9T o1 qEEAT |AMMEC | =
F AT W WEEET T STl
g1 I6 AW WY A F €9 1T
GATT FBd &, AfET AT ST F gl
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d4g 7 gl, 9 YA, dg @,
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SFTT FY HEFfT & WX fFw 9w IwET
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IOA  FET AMEY |

oI & W a7 Ao fF gw ae-
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FATE, &9 WIA gare & 56 Iufera
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wifey f& #& &7 a7 ¢F T @
T f@= g, wEF g9 & OF 5
S99 WEIGE! AT A FL A |
WITH AT T AR A g afed
AT AT FT W A FT e A GAAT
aifge faast gaw a1 A7 o6 Fiar-
T oFE R

foer &t gfee &% wgar g f
I AT W A FE &7
T dEEEE AT § & e F
FAEEAT AT GHIST # gHA ¥
FUT Y ATE TAT N=EH
e F AR SHEENT g1 W
T L T A owEer § 0%
faard & &%d &1 3@ T
g & gaatw Jrgas faw & af
2 o fggm wmaramg @ qe
g geaF faamdf o w9 Heam
gFT AT, A 3T weAw fardt
X sfaad 7 g | W A A
Yo7 ¥ weaw faaret #t foremr qx
gfq arg =09 gt 1 w9 afq feandf o
afa #gH 3o Ay 4% smw F&
T ZA SART IAM FET AT &
AR SF@1 FAC a7 Wed g ar
oA, ag FHIAGL &1 9T |
16 hrs.

vafas ehed @t w7 feafa d ?
Gﬁqﬁwuqoo'ﬁq‘&ﬂﬁf
g @4 g9 £ w9 qafas ened
S SyaeqT F AYAT A1 g gl TG
F@ #1 Igagy, AfeE qR g9
aifs qafes ofat  Fd sgaear #7
a1 gH WIS I X S ;i qg
gugaw fewiz gt afew gae
e maw 9T fF 5w oA 4F
gfq faamdf ox s arer afw =@
AT @ W g faar wmw aifw gw
fanfeai #t w8t a@ & foar 3
7| Tg T fF 30 WY ¥ gy
fas T & awdr g

BHADRA 13, 1885 (SAKA) Reports of Commis- 4490

sioner for Scheduled Castes
and Schedulec Tribes
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OF THG FT AR G far S w]
gEEm ¥ 3% faes wd #
sgadT El | 9auTT JIAT T 98 998
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FIAR Fag oo A FEw
frardt +1onfs arfeary a0 &
U@ SR gW 4 T99 qTEE TR
wgA & | Sae forew fawr &
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[ < 7grr qnda)

A ah g fraes smmEm A
=|TEAT w61 | gER E 3ftew 7]
TF W GETAT | 9 avg ¥ S|
[ % oF && W SEeEm
zTag'w gwas davgem ) e ¥ fag
ITH IH e ATF FTHAT GITEATI
oF ga1 fawer w wifs qurs aifs
Y wT aifaT | AR wmEm
3% gar da1 fewr @, a7 H=TC
R s fqmam w@ g,
T I SR IS faw F ogH
fazmr AT 3% FIX TETT R A
qd @ w2 e W TW A Ew
ITH AWITAF T IAGT T HT
qq T4, SARI AN § SATC AW
FIC I5M W GHAT AT FR
% frogw 9% ¥ sgaeqr 40, 3
YFR & qEEE FOT arag AW faA
AW AT 9F g AT W W
Tt FAFEA FAT T THAET |
T AR F AT IFT IAR
foenr g9 §@ F o Sranfeg 7
att gn #2 fF W smoEd gt R
gfeai & fer & fAg gwd oy @«
gfagd 1§ I qEfas =
T UF FITHH R | T THI AR
s amfaar qafa &, ot g
FAT @ &

Shri Wadiwa (Seoni): Mr. Deputy-
Speaker, Sir, 1 must thank you for
giving me at least the opportunity of
expressing myself on these reports.
I will just be as short as possible so
that within the time allotted to me I

shall express my points asg quickly as
possible.

In Chapter of the report for 1961-
62, Part I, it is said that the Gov-
ernment of India have not so far taken
any decision as regards the classifi-
cation of the Scheduled Castes and the
Scheduled Tribes though, as is refer-
red to in the report, the suggestion
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for the appointment of a committee
had been made. In the same report,
it is also pointed out that there is a
possibility of certain persons belong-
ing to some non-Scheduled Caste
communities and having surnames
similar to those of some of the Sche-
duled Castes, trying to avail of bene-
fits provided specially for Scheduled
Caste persons, The report adds:

“For instance, a person belong-
ing to the Pasi community, which
is a group within Khatri caste of
Punjab, may claim that he is a
Scheduleg Caste because Pasi
caste is included in the list of the
Scheduled Castes for that State.”

They have said that this ambiguity can
be avoided if the term ‘community”
used in the form of certificate is re-
placed by some other words or some-
thing like that. So, an investigation
may be made into this matter.

Similarly, I want to point out
that in the case of Madhya Pradesh
angd the Vidarbha region of Maharash-
tra, a community known as Halba
and Halbi is included in the list of
Scheduled  Tribes. Unfortunately,
after the promulgation of the Sche-
duled Tribes Order in 1950, people be-
longing to Kosti and Kosta, a caste
which is present there, have begun
to add Halba or Halbi as a prefix
or suffix to their names. After some
time they have also started taking ad-
vantage of the facilities that are
given to Halbas and Halbis. I
would like the Government to exa-
mine and see how many tribes under
the name of Halba and Halbi have
taken advantage of the facilities given
to these people. If an investigation is
made into this matter and if their
parentage before 1950 are looked into
it will be found that they were only
Kostas and Kostis and not Halbas
and Halbis.

About the welfare schemes the re-
port says that although provision is
made there are various shortfalls and
the shortfalls continue specially in
the case of the Scheduled Tribes. It
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is the most unfortunate part of it,
and the blame lies with the Govern-
ment. The report points out that
mainly the shortfalls are due to
late issue of sanctions by the State
Governments, lack of staff, delay in
deciding about locations, lack of
building material, defective procedure
for payment of subsidies ang diffi-
culties in purchasing private land in
rural greas. All these factors are
within the purview of the Govern-
ment and the Government is not
doing its level best to overcome these
difficulties, This is what the report
has pointed out.

As far as other welfare schemeg are
concerned, the Government think that
there is sufficient provision, but accor-
ding to me it is not sufficient. In the
First Plan the provision was Rs. 32
crores which was one per cent of the
total provision for the Plan, in the
Second Plan it was Rs. 83 crores
which was two per cent of the total
provision and in the Third Plan the
provision is Rs, 114 crores, but it comes
to only one per cent of the total
outlay. In fact, for welfare activi-
ties for Backward Classes more ought
to have been provided. These short-
falls and drawbacks should be avoid-
ed. We are not coming to the level
of other communities because there is
not sufficient provision.

Another thing is, even the provision
that is inadequate is not spent. That
is the most unfortunate part of it.

Then I come to the voluntary brga-
nisations. I am of the definite view
that all necessary help should be given
to voluntary organisations. The re-
port says:

“If the policy of encouraging
and aiding voluntary agencies in
taking up these various activities
is to be pursued effectively, there
is an urgent need that the State
Government/Union Territory Ad-
ministrations should make a study
of the existing agencies in these
areas, their experience, present
performance and potentialities
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for different types of work. This
study should also enquire into
the procedure ang terms ang con-
ditions under which grants are
being given at present and the
changes that will be needed, if
their activities are to be ex-
panded.”

I am pointing out this only because
some of the hon. Members pointed out
that it is no use helping: voluntary
organisations. I say it is necessary.
It is said here:

“Voluntary organisations in a
democracy form the infrastructure
of that society. They support,
subserve and supplement the poli-
tically organised structureg at all
levls, namely, local, state and
national. They explore, experi-
ment and lead the Governments
which are pre-occupied with
routine tasks within the frame-
work of laws, rules and regula-
tions. Voluntary organizations
should identify and experiment
with solutions for the eommu-
nity's troubles and problems for
government to solve them when
those become problems of a more
general nature........

The activities of voluntary or-
ganisations whose resources are
few and whose spirit is scattered
are overshadowed by the specta-
cular array of show programmes
sponsored by Government. The
priorities of present day gov-
ernments are upon, first, build-
ings; next equipment and lastly
career personnel without much
thought about whether the bene-
fits are reaching the needy. The
Governments’ concern is with
budget allocations, achieving phy-
sical targets and submitting proper
returns and paper reports.

The wvoluntary organisations
have to allow this tide of love of
the spectacular tp pass and allow
nature calmness in Government to
settle.”
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This is the reason why I am in
favour of helping voluntary organisa-
tions.

Coming to education, it is no doubt
true that there is progress, but the
progress is at a snail's pace. Here 1
will quote some figures, not necessa-
rily those mentioned in the Report.
It is an admitted fact that literacy
in India as a whole is 23'7 per cent.
The average in the case of those States
where the tribals predominate like
Bihar and Orissa will be lower still.
In the case of Madhya Pradesh the
average is only 169 per cent. I do
not know how long it will take that
State to come to the level of the
other advanceg States. I do not think
even by the end of the twentieth
century they would be able to come
to the level of the rest of India. If
we want to make of this leeway, there
should be intensification of effort in
this direction also.

How can we help the education of
these people? It is only by the
payment of scholarships in time, pro-
vision of hostels and exemption from
fees. Now though the tribal and
Scheduled Caste students are exemp-
ted from payment of tuition fees,
they have to pay all other fees,
like admission fees, library fees or fees
for games which comes to Rs. 55 to
85. The poor students are not able
to pay this huge amount. So, they
should be exempteq from the pay-
ment of any fees.

Coming to the services, the position
is not at all asatisfactory. The re-
presentation for the tribals in the ser-
vices is :00 something. The figures are
very disappointing.

Mr. Deputy-Speaker: His time is
up. He should conclude now.

Shri Wadiwa: 1 will take only one
more minute,

It is said that there is development
and progress; yet it is not keeping
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pace with the progress of uther com-
munities, For example, take the
average per capita income, which is
Rs. 327:3. In the case of backward
States like Madhya Pradesh it is only
Rs. 260. For Scheduled Castes and
Scheduled Tribes it is only Rs. 171
to 204. This is the figure arrived at
as a result of a survey by the Nation-
al Council of Applieq Economic Re-
search. I do not know when our
tribals will come to the level of
the rest of the communities.

So, I will conclude by saying that
Government should take more interest
in the welfare of Scheduled Castes
and Scheduled Tribes. They should
take intensive steps tp ameliorate the
poor conditions of those people, as
that will result in the genera] uplifi-
ment of the nation as a whole,

Shri Balkrishna Wasnik (Gondia):
Mr. Deputy-Speaker, Sir, I am grate-
tul to you for giving me an oppor-
tunity to participate in the discussion
that is being held on the Tenth and
Eleventh Reports, one submitted by
Shri Shrikant znd the other by Shri
Chanda. These reports are nothing
but a record of the Government’s ac_:l.s
of commission and omission to dis-
charge their constitutional obligation
and to ameliorate the lot of the
Scheduled Castes and  Scheduled
Tribes. We have to see whether this
Government have done their duty well
or whether they are lacking in some-
thing. So many things cogld he
said and there are rare occasions In
this House when hon. Members be-
longing to this side and to the other
side agree on something or speak
with one voice. The discussion on the
reports of the Scheduled Castes and
Scheduled Tribes Commissioner is
such an occasion when h'on. Members
belonging to all sides are unanimous
in expressing their opinion as alsp in
their recommendations. The differen-

- ce s only in their language. I would
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not go into details because I consider
that the time with me is very short.

As you might know, there have so
far been eleven reports and ip every
report we find a number of recom-
mendations made by the Commis-
sioncr. So far there have been 2,305
recommendations in all these eleven
reports. The Tenth Report carries
444 recommendations whereas the
Eleventh Report carries 218 recom-
mendations. That means that today
there are 663 recommendations before
us. I want the hon. Deputy Minis-
ter who will be replying to this de-
bate to tell the House as to what has
been done to these 2,305 recommen-
dations, particularly, to the 663 re-
commendations that are before this
House,

When the Estimates Committee or
the Pubile Accounts Committee make
certain recommendations, we find that
the Government give certain replies
and it is put on record that the Gov-
ernment have accepted a particular
recommendation or have rejected a
certain recommendation. Then that
goes back to the Estimates Committee
or to the Public Accounts Committee
‘who make certain changes or again
press the Government. I want to
know what the Government are doing
about all these recommendations,
whether  they have accepted
some of the recommendations,
whether they have rejected some of
the recommendations and whether the
recommendations which they have re-
jecteq were worthless.

I would like to mention that Shri
Shrikant in his last report has also
mentioned that day by day less im-
portance is being given to his office.
His office has also been excluded from
some of the committees. I do not
know why such kind of a thing is hap-
pening. Every time we find that big,
bulky reports are presented. Their
covers are alsp very nice. We dis-
cuss them every year. This year we
are discussing two reports. I do not
know what is the value of those reports
except for giving them to raddi-
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walas or just to beautify our
bookshelves. If we do not carry out
those recommendations, what is the
meaning In making those recommen-
dations? If we do not implement what
is said in the recommendations, I do
not think that there is any meaning
in submitting every year these re-
ports,

There are so many things which I
would like to mention but I do not
want to, As you know, last time the
Dhebar Commission’s Report was dis-
cussed in this House. It was on the Tth
September, 1962 that it was discussed
in this House. We find that the
reports pertaining to Scheduled
Castes and Scheduled Tribes always
come at the fag-end of the session.
Because that was the last day ang the
House could not sit for some more
time, the discussion on that report
was carried forward. We find that the
discussion of that report was taken up
only two or three days back, that is,
on 27-8-63. Sir, you will be able to
find that almost one year has elapsed.
I understand from the figures which
I have got that Lok Sabha met for
675;8 hourg before this discussion was
again taken up on 27-8-63. I do not
know whether the Government con-
sidereq that the report submitted by
Shri Dhebar wag such an unimpor-
tant one that siice only important
discussions took place in those 675
hours they could not give a little time
for the consideration of that report.
What was the time allotted for the
consideration of that report? The
time allotted was 5 hours—4 hours and
5 minutes had already been exhaust-
ed upto 7-9-62 and only 55 minutes
remained. Still we find that the
report was not considered in those
675 hours that the Lok Sabha met
here, This is the treatment that is
given to the reports that are sub-
mitteg on the living conditions of
scheduled castes and scheduled tribes.
1 would like to submit that if such is
the importance that is given to the
reports of the Commissioner for Sche-
duled Castes and Scheduled Tribes
or other reports that have been sub- .
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mitted by  dignitaries like Shri
Dhebar, why should there be the ne-
cessity of such an office? Mr. Shri-
kant—it is good that he has gone—is
now engaged somewhere else for
some good work. Now, well there is
Mr. Chanda. We have known him
in the House, in the Second Lok
‘Sabha. He is a very energetic man,
a good man, an efficient man and all
that. 1 consider that his efficiency,
his knowledge and his ability to do
the things should be ultilised for some
other purpose than such a thing like
this when the report is not properly
considered, I mean, it is only shown
the way to the waste paper basket.
Therefore, 1 request the Government
that they should consider the feasi-
bility of giving the importance to this
report a is given to the reports of the
Estimates Committee or the Public
Accounts Committee. But I do not
think that kind of a thing will be
done here. '

A frienq of mine opposite, Shri
Banerjee, has referred to the carry-
forward rule of reservation in the
services that was made unconstitu-
tional by the Supreme Court the
other day. I would like to request
the Minister to kindly look into the
matter and see if anything cou'd be
done. So many things could be said
regarding that. But I would not like
to elaborate that point because the
time given to me is very short. I
would only....

Mr. Deputy Speaker: The time is

OVET,

Shri Balkrishna Wasnik: Yes, Sir.
1 thank you very much for the op-
portunity that has been given to me
to speak on this report.

Shrimati Chandrasekhar: Mr. De-
puty-Speaker, Sir, I am very grateful
to the House for having given eleven
or more hours over the discussion of
these reports. Quite a number of
suggestions have been made and i
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we can classify them we can group
them under a few heads. There was
a concern about the improper utilisa-
tion of funds or the non-utilisation of
funds in full, given by the Centre.
There was also the point about the
delay in discussing these two reports.
I would rather say that that may be
about the first report, but so far as the
second report is concerned, it has
come well in time. A lot of concern
was shown by Members about the
economic uplift and also the question
of land distribution among the Sche-
duled Castes and Scheduled Tribes,
Then, there wag the housing problem.
Then, another matter which was re-
ferred to was the benefit that the
Scheduled Castes and Scheduled
Tribes were getting from the Central
Government by way of scholarships.

1 would like to give some explana-
tion for the so called commissions and
omissiong on our part which have
been referred to by my hon. friend
Shri Balkrishna Wasnik. Taking,
firstly, the delay in discussing the
report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
for the year 1960-61, I would like to
mention that this report was placed
on the Table of the House in the
month of June, 1962, and we wanted
to take up the discussion very soon.
But in the following winter session
of 1962 and then the budget session
in 1963, we had quite a "number of
urgent matters to be discussed, and
besides, Members wanted more time
to discuss the report. So, the discus-
sion was postponed. But I hope hon.
Members will appreciate the com-
mendable way in which we have
brought up the Eleventh Report for
discussion, which was placed on the
Table of the House on the 16th
August this year, and has been taken
up for discussion within a fortnight.
Actually, the printed copies of the
report for 1961-62 were available to
us only round about the 10th August.
In view of this at least, I hope the
House will not accuse us of indiffer-
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ence or of treating the subjeci as
unimportant as my hon. friend Shri
Balkrishna Wasnik mentioned.

Shri Balkrishna Wasnik: That re-
port was submitted to the President
on 31st December, 1962,

Shrimati Chandrasekhar: A number
of speeches have been made, and there
were occasiong when I really should
have got up and said ‘This is not cor-
rect, this has been answered earlier’
and so on, but I did not want to inter-
rupt hon. Members, because I thought
I could have my say later on. So, I
would request hon, Members not to
interrupt me now. Finally, if all the
points mentioned by them have not
been covered, then I would like hon.
Members to put questions, and I shall
answer them.

Though this is a very short ses-
sion, ycu have given us time to dis-
cuss this report, and you have been
very kind enough to extend the time
also. Though only 10 hours were
allotted for this discussion by the
Business Advisory Committee, you
have given us actually more time to
diseuss it. You were expecting to
call me at 410 P but you have
given opportunity to two more Mem-
bers, and thus you have called which-
ever Mambers were willing to speak.
This is the way the House as well as
Government have been treating this
subject. So, it is not fair to say that
this subject has been dealt with in an
indifferent manner,

Regarding the Dhebar Commission's
report, the discussion could have been
concluded when it wag started on the
first occasion, but since Members
expressed a desire that more time
should be given, the Speaker allowed
more time, and so, it had to be carried
over to the current session, and this
discussion got concluded last week.

During the discussion, many an im-
portant point was mentioned. While
I was initiating this discussion, I
made mention about a number of
schemes that we had undertaken and
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how we were eager to implement the
schemes that were meant for the
weifare of the backwargd classes.

Now, I shali deal with some of the
specitic poinls mentioned during the
discussion during the )ast three days.
Mention was made by Shri Kajrolkar,
I think, about strengthening the field
organisation of the Commissioner for
Scheduled Castes and Scheduled
rribes. We are now actually think-
ing of having not only one officer in
ecach State, as hon. Members have
desired, but in some Stateg where
there are more problems and which
are very unwieldy, we are going to
have two officers.

In addition, we are also strengthen-
ing our set-up in the Ministry.

As regards economic uplift and
distribution of land, much concern
was shown. This is a very important
subject as the scheduled castes and
scheduled tribes constitute 42 per
cent of the landless labour in the
country. , Naturally, these people
should be given land and that is the
only way by which, besides otner
measures, they can be brought up to
the level of the general population.
During the mid-plan review, the
working group proposes to make a
special study of the policy regarding
land a'lotment in the different States
with a view to working out how sub-
stantial benefits could be secured to
the scheduled castes and scheduled
tribes from the programme of distri-
bution of land which State Govern-
ments have with them. Along with
this, 1 would like to mention that
during some of my tours, I have seen
in some States that lands have been
distributed, but the people do not put
them to use due to lack of irrigation
facilities. It is not worthwhile to
give wastelands to landless labour and
then say that we have given them
land. Unless we give irrigation faci-
lities, the land is of little use. So we
are also thinking how best we could
see that the land that is to be given
in the future programme is also put
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to use so that it really benefits land-
less labour.

While we were discussing the
Dhebar Commission’s Report, I had
mentioned at length about tribal deve-
lopment blocks. During this debate,
some Members did mention about Dr.
Verrier Elwin's report and said that
quite a number of lacunae were point-
ed out by him in his report; it
amounted so much as to say that the
43 multipurpose tribal blocks were
useless, If that were so, following
the recommendations we would not
have been allowed to start any more,
whereas on the other hand, the re-
commendations were encouraging.
After judging these 43 multipur-
pose blocks, we were able to start
330 in the initial stages, I informed
the House that on the persuasion of
the former Home Minister, we were
able to have more funds from the
Planning Commission which has en-
abled us to start an additional 120
blocks to cover almost all the 6 areas
where there are tribal populationg to
the tune of 662/3 per cent. I also
informed the House while initiating
the debate of our tentative proposal
to have tribal development blocks to
cover areas where there is 50 per cent
tribal concentration. These blocks
may be started—500 tribal blocks—in
the Fourth Plan period. I also said
that they will probably be at the rate
of 100 a year.

In this connection, I would like to
say that we are giving about Rs. 10
lakhg over and above the Rs. 12
lakhs being given by the C.D. Minis-
try. ‘This Rs, 10 lakhs is meant for
economic uplift which includes also
co-operation, social services, commu-
nication and other necessities like one
or two jeeps—because in the tribal
areas jeeps are very necessary; the
roads are not negotiable otherwise—
and alsp deployment of trained tech-
nical personnel there.

Shri Kajrolkar mentioned that less
than 20 per cent of the Plan outlay
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had been spent in each of the first
two years of the Plan. This does not
mean poor progress in any way. The
bulk of the expenditure in the Central
Sector is on the tribal development
blocks and post-matric scholarships.
In the case of the tribal development
blocks, the phasing is accepted as
10, 10, 20, 25 and 35 per cent of the
total number of blocks in each sue-
cessive year of the Plan period. The
number of blocks started in the ear-
lier years of the Plan will not reffect
the proportionate outlay in the Plan.
As the Home Ministry’s outlay on the
post-matric scholarships supplements
the fixed sum of Rs. 225 lakhs given
by the Education Ministry, this ex-
penditure will not be uniform in all
the five years of the Third Plan. It
rose from Rs, 92 lakhs in 1961-62 to
Rs. 156 lakhs in 1962-63, and we will
not be surprised if it goes up to Rs. 2
crores in 1963-64.

Hon. Members mentioned that the
amounts that we are giving for the
heusing programme to the benefi-
ciaries was very inadequate. We have
just completed a comprehensive re-
view of the pattern of assistance to
the housing schemes in the different
States. As a result of this, we are
likely to bring about some changes
in the scheme. We are also seeing
whether the present ceiling of
Rs. 1,000 per house and the limit of
Rs. 750 for Central assistance should
not be raised. We will have to strike
a balance between having more
houses and fewer houses strongly
built. All this will be taken up in
future by the working group that has
been set up for the mid-Plan review.

Members expressed concern over
separate hostels for Harijan students
and  their segregation from the
general population. We top do not
belive in separate hostels. Our policy
now is to have no exclusive hostels
for the Harijans. Most of the State
Governments have already started a
scheme by which they have reserved
a certain percentage of seats in the
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general hostels for Harijans and for
genera] students in the Harijan hos-
tels. Thereby we intend and hope to
bring about a certain amount of inte-
gration of the Harijan community
with the general community.

Some Members pleaded for in-
crease in the number of overseas
scholarships being given to students
from the scheduled castes and sche-
duled tribes. This scheme is being
administered by the Education Min-
istry. We shall wholeheartedly re-
commend this to them and see whe-
ther they can get more.

Stress was laid on the importance
of residential schools. We consider
the concept of Ashram schools parti-
cularly to be wvery useful. I have
visited quite a few of them, and I
have seen the boys being given fuod,
uniforms and books free. In fact,
Ashram schools will have a wider
implication because if we train them
in the Ashram schools, we can absorb
them for work in the tribal areas and
tribal blocks. It will be very useful
With this end in view, we are having
more and more Ashram schools.

Many Members deplored the delay
in the disbursement of scholarships to
the scheduled castes and scheduled
tribes. We have taken measures to
go into the reasons for the delay in
the disbursement. In one of the
meetings a few months back, g Mem-
ber mentioned very forcefully about
this. We at once wrote to the State Gov.
ernments mentioning the delay in the
payment of scholarships to the students
and the hardships they are put to.
So, we are happy to note that quite
a few State Governments have pro-
mptly responded by making a scrutiny
of the present arrangements and
revising the procedure wherever
necessary. Measures have been adopt-
ed in some States and being consider-
ed in others. Instead of coming to the
Secretariat for everything the heads of
institutions are empowered to renew
the scholarship and fix the time
schedule for analysing and processing
the applications. The provision that

the scheduled caste students should
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furnish a certificate of income with
their application has been done away.
Instead we ask the parents to give
a declaration about their income.
That has to a large extent minimised
the hardship of the Scheduled Caste
candidates in procuring certificates of
income from revenue authorities whom
they could not approach. We shall
constantly keep the position under
review and do whatever necessary
for quick disbursement of scholar-
ships. At the request of many Mem-
bers sometime ago it was the State
Governments that were empowered
to award these scholarships.

I will now come to another major
question reservations. Shri Vishram
Prasad, Dr. Lohia, Mr. Maurya, Mr.
Laskar and many others showed con-
cecrn about it. They said that the pro-
gress in giving effect to the reserva-
tion orders has not been satisfactory.
Their argument was that on 1-1-1962
in all services excepting class IV, the
Scheduled Castes constituted much less
than 12.5 per cent, while the Sche-
duled Tribes, in all the services, fell
short of five per cent. That is true to
a certain extent. I too feel that they
should come up. But the real posi-
tion is not being correctly understood.
It should be seen that the figures on
which they relied represented the
total number of employees under the
Government of India. One fact is
overlooked that all these employees
have not been appointed after the
reservation orders came into force.
A pgood proportion of those now in
Government service were already
there when the reservation orders
came into force in 1950, We did not
start from scratch. We started doing
this after 1947 and the reservation
order came into force from 1950.
If the position had been that on the
date of coming into effect of the
reservation orders there were already
12.5 per cent, Scheduled Caste emp-
loyees and 5 per cent Scheduled Tribes
employees, the criticism levelled
against the Government that the
policy of reservation has not been
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successfully implemented would have
been justified. However, that was
not so. We started with a situation
where the proportion of Scheduled
Castes and Tribes employees was very
low and that proportion had to be
increased by giving them a share
only in the new appointments made.
It will be seen that this process is
bound to take sometime because we
have to make up the back-log which
was tremendous.

There is also another aspect. Fairly
large proportion of the new appoint-
ments happens to be in the technical
field where, at least in the first few
vears after the reservation orders
came into effect, it was difficult to
get sufficient number of duly quali-
fied candidates. I mean the techni-
cal field. I am not repeating what
other Members have been saying.
I am saying that in the technical
field there were fewer candidates
and that is why we could not do full
justice to this order which came into
effect in 1956. If these facts are taken
together, hon. Members will appre-
ciate the practical difficulties that
existed. We cannot get over the fact
that when we started, the reservations
for Scheduled Castes and Scheduled
Tribes were quite few in numbers
both in the field of service and in the
field of education. With the wide-
spread programme of education with
more and more emphasis on techni-
cal education, coupled with sincere
efforts to implement the reservation
orders. we are sure to achieve better
results which will however progres-
sively manifest themselves in the
years to come.

Hon. Members will also remember
that while initiating this debate 1
mentioned about the steps we are
taking to find out methods by which
the Scheduled Caste and Scheduled
Tribe candidates would be given cer-
tain facilities just as we did for the
TAS, IPS and other Central services.
In this connection, I would like to
bring to the notice of this hon. House
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the results that we have achieved in
the IAS and IPS in the last few years.
Though & lot of criticism was made
about the representation of or reser-
vation for these people in the ser-
vices, none mentioned about the
shortage in the IAS and IPS which
used to figure year after year. Par-
haps that is because hon. Members
have themselves seen the results of
the last few wvears in the IAS and
IPS as regards the Scheduled Castes
and Scheduled Tribes. Instead of
saying, “Yes, you have done a good
job” they did not say anything. At
least here, they could have congratu-
lated the Government. Even that they
did not do. Anyway their silence
itself showed that they approve of
the work.

In the year 1961, for JAS the total
number taken was 87. Out of this,
the reservation for Scheduled Castes
was 19 and for Scheduled Tribes,
four. Of this, the number actually
filled was 9 for Scheduled Castes and
five for Scheduled Tribes. In 1962,
the total number taken was 99, out
of which 22 were reserved for
Scheduled Castes and four for Sche-
duled Tribes. The number actually
filled was 22 for Scheduled Castes
and four for Scheduled Tribes. In
1963. the total number was 87, of
which the reservation was 11 and four
respectively, and the number actually
filled was 11 and four respectively.

Similarly, in the IPS, in 1961, the
total number was 64 of which 14
for Scheduled Castes and five for
Scheduled Tribes were reserved. The
actual number filled was seven for
Scheduled Castes and one for Sche-
duled Tribes. In 1962, the total num-
ber of candidates was 73, out of which
17 and 6 were reserved, and ten and
five were filled actually. In 1963, the
total number of candidates was 68,
out of which 16 and four were reserv-
ed respectively, and the npumber
actually filled was 15 and 4 respec-
tively. -
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This, we feel, is due to the good
work done by the pre-examination

training at Allahabad. Knowing the
good results, we have started another
one in Bangalore and it has started
functioning since November last. We
hope many more will come in—more
than the number actually reserved—
through competition. Knowing these
good results, as I mentioned three
days back, we have put before the
working group the idea as to how
best we could take wmeasures by
which we can improve the represen-
tation in Class I and Class II services.

Much was said about indebtedness
and bonded labour, The hon, House
knows that we had a conference of
State Ministers in charge of back-
ward classes; they met last time to
discuss the Dhebar Commission's
report: this was one of the important
recommendations of the Dhebar Com-
mission. This was considered by the
State Ministers and they have agreed
to conduet a survey to find out the
extent of special legislation that is
necessary to help these people who
are smarting under this bonded labour
and indebtedness.

Then there is another ticklish prob-
lem and that is the problem of un-
touchability. The House knows that
in spite of the abolition of untouch-
ability under article 17 of the Consti-
tution and the subseguent legislation,
namely, the Untouchability (Offences)

Act, 1955, there is still untouchability
practised mostly in the rural areas
and in some forms in the urban areas
also. This was also discussed at the
State Ministers’ Conference in July
last year, and we wanted to find out
how best we could tighten up the
loopholes in the Act and if there was
any necessity to bring in amendments,

We are making a critical study of thi

Act and we will do the needful to

tighten up the loopholes if any. ﬁ
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About voluntary organisations many
things were said. We are giving
assistance to a number of voluntary
organisations of All-India nature—
the Bharatiya Depressed Classes
Teague, the Harijan Sewak Sangh and
others. They are all expected to do
propaganda, and they are doing pro-
paganda. I know some of these
institutions have branches all over
the country and in small villages also
I have seen, wherever I have visited,
their branches work. They are doing
their propaganda and publicity work
to do away with untouchability. This
is in addition to the measures that
we are taking, which I clearly nar-

rated last time.

Shrimati Jayaben Shah and even
Shri Muthiah mentioned about the
condition of the sweeper class and

said that they carry night soil as

head loads. Shrimati Jayaben Shah
said that we have not given effect to

the recommendations of the Malkani
Committee. The recommendations of
the Malkani Committee have been
largely implemented and the Govern-
ment of India have already put the
wheelbarrow scheme into effect. They
have taken up the scheme in the
Central sector and have absolved the
State Governments of incurring any
expenditure. They have also provid-
ed liberal grants-in-aid to local
bodies who take up this work. The
State Governments are constantly
reminded to pay close attention to this
scheme. Not satisfied with this, we
'have appeinted an advisory com-
mittee of which Shri Malkani is the
Chairman and where Shri Balmiki
aind Bhola Raut. Ji and some others
(rom outside who are interested in
§this work are members. Also, wher-
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ever they visit, from the States they
co-opt members. They tour the
different States and mobilise efforts
for the successful implementation of
the scheme.

In this regard I would like to say
that Shri Muthiah said that in his
municipality these scavengers have
not got good houses. For housing the
scavengers and sweepers hundred per
cent grant is being given from the
central sector. Also, 75 per cent of
the cost of the wheelbarrows and
scrapers, for doing away with their
carrying the night soil as head loads,
is also given. 75 per cent grant is
given to a municipality with a popula-
tion of less than one lakh and 50 per
eent grant is given to municipalities
with a population exceeding one lakh.
During their visits the Committee
advise the local bodies on the pattern
of wheelbarrows. If the wheelbar-
rows are unwieldy or if there are
devices which are not suitable or
which are not taken up eagerly by
the community, then also they advise
them. We have also schemes to give
house-sites to people belonging to
Scheduled Castes who are engaged in
other unclean occupations and who
are landless labourers. ’

Some mentios was made about cot-
tage industries. We are thinking in
those lines and we shall request the
Khadi and Village Industries Board
to draw up some schemes to help the
poorers sectionrs of the people.

Shri Basappa has stated that the
Ministry has not seriously taken up
the Jayaprakash Narayan Study
Group report. That committee was
set up by the Ministry of Community
Development and Co-operation, not
by the Home Ministry. When the
report was submitted to the Ministry
of Community Development, since it
deals with wider questions, it was
referred to the Planning Commission.
We have gone into the wvarious
recommendations wvery carefully and
have sent our detailed comments to
the Planning Commission about a
year ago. We shall certainly be most
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happy if all the recommendations are
implemented. The sincerity with
which we are dealing with this ques-
tion can be seen from the fact that I
have referred to the report of this
Committee in my initial speech.

Shri Subodh Hansda was under the
impression that the scheme for girls'
hostel has been given up completely
in the Third Plan. All that was done
following the emergency was tempo-
rarily to postpone the Centrally-
sponsored scheme, by which it was
intended to give assistance to one or
two selected institutions in each State.
In other words, the scheme was a
small pilot scheme and the amount
provided was only Rs. 10 lakhs for
the Third Plan period. Further, that
is not all, There is a huge provision
of about Rs. 7 crores for girls' hostel
in the State sector of the Plan. On
the accepted pattern, the Government
of India bearing 75 per cent of the
expenditure of these hostels. So, 1
would request Shri Subodh Hansda
to pursue his effort with the State
Government and get the girls’ hostels
put up.

I think I have covered almost all
the important points, and if I have
not touched the other points which the
hon. Members have mentioned, they
should not take it that we are side-
tracking the issues. We are doing
everything as sincerely as we can. As
the House knows, we have taken up
a number of measures and as more
and more funds are available more
and more schemes will be drawn up
for levelling up the condition of the
Scheduled (Castes and Scheduled
Tribes, because that is the only way
we can really integrate them in the
society., Whatever may be the enact-
ments, whatever may be our efforts,
it is only by levelling up their econo-
mic conditions and giving them pro-
per education that we can have full
integration of the Scheduled Caste and
Scheduled Tribe people with the
general population. I thank the House
once again for giving me so much
consideration and making -~s0 many
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valuable suggestions to strengthen
our hands to implement the schemes
for the welfare of the backward

classes.

= TREaw qEw ;. AfagE &
e wEBT # wyEra (3) H
g =maeqr ¢y wegafa & s
fredt wnfeqt &t feafs SR
¥ F e F A ag S S
ot sfqgza ¥, 9w sfaEeA &
ATPAHT T TT FIHL FT qSAF T2
a7 @A e | & Afaelt w@Ear &
ST ATed g s agaEA & qe
9 T AT WK afe Agr e
Al AT HE Er ATLAT AT T A A
FqT 9 9T 991 gl 7

Shri Subodh Hansda (Jhargram):
What is the reaction of this Govern-
ment to the recent judgment of the
Supreme Court regarding the reserved
posts that are carried over?

Mr. Deputy-Speaker: 1 think that
point was met.

Shri Subodh Hansda: There is
another question. The hon. Minister
has referred to the recruitment to
IAS and IPS and said that hon. Mem-
bers have not mentioned about these
posts. There is no doubt that arrange-
ment has been made for the training
of boys for these posts; but, ag I said,
so far no opportunity has been given
for training these people for other
categories of services. That is one of
the reasons why the posts are still
remaining vacant.

17 hrs.

Some Hon. Members rose—

Mr. Depuiy-Speaker: We cannot
convert it into Question Hour, I will
allow one question. Shri Berwa.

= wiw A dTr oA, #
Tg AT AT o g £ FIeET
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H T AT 0F FOg 7ug &7 fArier-
FEAT &, IW F qwE A T
FT WIETET ZATE, T IAF AICH FE
CFEEL FT FT HCRTC T fa=re g ar
FrE T AT TE F

Mr. Deputy-Speaker: Please ask it
in English because she does not know
Hindi.

A Gie w@ avar (Frer): &
gafaw 7@ wFET | w9 gafAw ®
Tigere w73 |

Shri Ram Sewak Yadav: Should 1
also ask my gquestion in English?

Shri N. R. Laskar (Karimganj):
Many hon. Members including myself
had made a suggestion for setting up
a commission to evaluate the progress
made by these people in the last
15 years. So, may I know something
about this from the hon. Deputy
Minister?

Some Hon, Members rose—

Mr. Deputy-Speaker: No more
questions,

Shri U. M. Trivedi: The question
that Shri Berwa has asked can be
translated.

Shri Vishram Prasad (Lalganj):
Mr. Deputy-Speaker: s he trans-
lating that question?

Shri Ram Sewak Yadav: I have
asked my question in Hindi

Mr. Deputy-Speaker: He has asked
it.

Shri Ram Sewak Yadav: Shall 1
ask it in English since you have said
that she does not follow Hindi?

Shri Sivamurthi Swamy (Koppal):
I have not spoken.
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Mr. Deputy-Speaker: I am not
allowing any more gquestions.

Shri U. M. Trivedi: The question

Shrimati Chandrasekbar: I have
followed it. Give me some credit for
following it.

About article 340 of the Constitu-
tion, I think we have taken action
The Commission was appointed by
the President with the duties pres-
cribed in sub-article (1); the report
was submitted by the Commission so
appointed making such recommenda-
tions as they think proper, and Gov-
ernment have placed a copy of the
report so submitted before Parlia-
ment together with a memorandum
explaining the action taken thereon.
These are the three things that have
been mentioned in the article and we
have done that.

Shri Ram Sewak Yadav: Was it
discussed?

Shrimati Chandrasekhar: About
the Supreme Court judgment, aboutl
a couple of days back it was reported
in the press and as soon as we saw
that we tried to get a true copy. We
have recently received it. We will go
through that and shall take steps to
safeguard the legitimate interests of
this section of our people.

Shri U. M. Trivedi: No reply has
been given to his question.

st wiwreaTe FTA ;0 AT HATT 4T
waTa A€ fama mar €
Shrimati Chandrasekhar: What is

the guestion?

Shri Ram Sewak Yadav: My ques-
tion has not been fully answered.
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Shri U. M. Trivedi: His question
was whether any inquiry has been
instituted by the Government into
allegations that have been made of
defalcation of about Rs. 50 lakhs in
works carried out at Shahabad where
about Rs. 1 crore have been spent,

Mr. Deputy-Speaker: That has
nothing to do with this.

Shri Ram Sewak Yadav: Mr.

Deputy-Speaker. ... ..

Mr. Deputy-Speaker: No more gues-
tions now.

Shri Ram Sewak Yadav: I am not
asking any new question.

Mr. Deputy-Speaker: She has
replied to his question.

Shri Ram Sewak Yadav: My gques-
tion has not been fully answered.

st siwTCeTR dTAT ¢ A2 ATA FH
fagase Freem & fAam gom g
Mr. Deputy-Speaker: Please sit
down. The guestion is:

“That this House takes note of
the Tenth and Eleventh Reports
of the Commissioner for Sche-
duled Castes and Scheduled Tribes
for the years 1960-61 and 1961-82,
laid on the Table of the House
on the 15th June, 1962 and 18th
August, 1963, respectively.”

The motion was adopted.
17.05 hrs.
The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,

September 5, 1963|Bhadra 14, 1885
(Saka).
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482 Unwcmrya(R.maknshna
Muission, Belur . 4296—98

483 Botanical garden in Delhi 4268—4200

484 All India Scr\rmes Exa-

minarion . 4300—06
486 Progress of Hindi . . 4306—I1
487 Miningindustryin Gea . 4311—13

489 Educationa] Mission to Liberiag313-14

491 Government Civil Ser-

vafits . 4314—17
WRITTEN ﬁNSWERS TO
QUESTIONS . . . 4317—78

S.Q.

No.

485 Leakage of official secrets
and confidential records .
488 Conference of C]nef
Justices 4318
490 Natura] gas for tea gardena
in Assam 4318-19

492 Aligarh Muslim Unmrs:ty 4319

4317-18

493 Co-operative_Societies 432021
494 Iron ore deposits in

Maharashtra - . 4321
495 Indo-U.AR. Snenuﬁc

Agreement 4321-22
496 Setting up Federu] Un;-

versities 4322-23
497" Revision of lists of S‘Cs‘

and S.Ts. . . 4323
498 National Atlas 4323-24
499 Manganeseand ironore . 4324
500 Coal mines : . 4325
so1 Model Legislation for
» Unijversities = = 435
so02 Production of children's

literature i .4325-4326
503 Oilgasin Imphal . 4326
504 Vacation couvrse for

science teachers 432627
505 Petroleum prices . . 4127

WRITTEN ANSWERS TO

QUESTIONS—contd.
USQ. Subject
No.

1422 'Freedom from Earth-
quake' studies

1423 Talcher Coal Mines

1424 Camp  on translaticm
problems

1425 Advisory Comrmttce for
ibraries

1426 Teachers training
1427 Police Housing Schemes .

1428 National Children’s
Museum and Bal Bhava.n
in Orissa

1429 Commissioner of §.C,
and S.T.

1420 Orissa Government officers

1431 Hostels for 5.Cs. and
S.Ts. in Orissa

1432 Theftof busesin Delhi
1433 Pending cases in Supreme

1434 Transport of coal by
ships . i .
1435 Rape cases in Delhi
1436 High Court Judges
1437 College Librarians

1438 Welfare of S.Cs. and
5.Ts. .

1439 Foreign scholarships

1440 Minaret at S:rendrumn
Pattinam

1441 Scholarships to S, C. and
5.T. students in Manav
rashtra

1442 Delhi police .
1443 Oil field on the Bank of
Hooghly . :

1444 Christian Missionaries
1445 Mid-day meals for Delhl
school children .

1446 Indi Igcnons script fo:

1447 Triple benefit scbeme for
teachers

1448 Mining Survey in Bhut:m

1449 New exploratory wells

1450 Model books fo'r Nto-
literate

1451 Ancient relics on Narmada
banks .

1452 Retirement age
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4327-28
4328-29

4329

+ 4329—31

4331
4331-32
4332

4332-33
4333

4333
4333-34

4334

4334
4334-35
4335
4335

4336
4336-37

4337
4337
4338

4339
4338-39

4339
433940

4340
4340
4341

4341

4341-42
4342
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WRITTEN ANSWERS TO
QUESTIONS—contd.
USQ. Subject
No.

1453 Coal productivity
1454 Pe_nding c.usca in Allahabld
High

4343-44

4344
1455 Social Educuuonal htera-
ture 4344—46
1456 Bharat Sewak Snmn; . 4345
1457 Education of the handi-
capped - - 4346—48
1458 Rock-excavators ; 4349
1459 Demonstration of U.5.A.
system of education 4349-50
1460 Camp of foreign studcms
in Kashmir 4350
1461 Compensation to coal
industry N 4351
1462 Education Depanment.
Delhi 4351-52
1463 Text Books Sclcmmn
Committee of Delhi Edu-
caticn Department 43152-53
1464 Trxt books for Delhi
schools i . 4353
1465 Naga hostiles 4353-54
1466 Failuresin examination . 4354
1467 District Gazetteers 4354-55
1468 'Rajolibanda’ Project . 4355
1469 Excavation at Noh 4355-56

1470 Equipments from UNESCO 4356
1471 Call girl racket 4356-57
1472_Handicapped children . 4357
1473 Copyright Act 4357-58

1474 Vice-Chancellors’ delega-
tion to Russia . 4358

1475 Working daysinschools .  4358-59
1476 Valu-sof life in the motion
world . . 435960

1477 Class IV staff 4360
1478 Oil India Limited 4360-61
1479 Research and  Training
Wing of O.N.G.C. 4361-62
1480 Grants-in-aid to Municipal
Board, Port Blair . 4362
1481 Recoveries of loans in
5 - . 4363
1482 Bureau of Education and
Vocational Guidance . 4363

1483 National Library, Calcutta 4363-64
1484 Assistance to threatres . 4364—66
1485 Records for  National

Archives . . - 4365—67
1483 Central Advisory Board

for Primary Education 4367-68

CoLuMNs
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.s.Q. Subject
No.

1487 Russian  teachers for
Indian Universities

1488 Salary of Ministers

1489 Titagarh Women's Camp

1490 Tribalsin Vidharba .

1491 Oil Eplomtmn in M)sou
State

1492 G&u‘mllOiIRt:ﬁncr)f

1493 Assistant Educational
Advisers . .

1494 Librariens in Central
Secretariat Library

1495 Education Officers

1496 Hindi in Centrally Ad-
ministered territories

1497 gx_*nn;lation of folms in

1498 Traffic comgcsnnn in
Delhi
1499 I JA.S. and IPS Oﬁice:rs
om J, & K.

1500 Coaland Lignite in Madrns
1501 Grants to Collcges in
Assam

1502 Coal dcpusus near Karan-
kudi

1503 Pay scales in Delhl Ad-
ministration

1504 Theft of cars and motor-
cycles in Delhi

PAPER  LAID ON THE
TABLE

A copy of Declaration of
Exemption No. 6/21/62-(iv)-
F.1 dated the 7th August,
1963, under the proviso to
section 6 of the Registration
of Foreigners Act, 1929,
was laid on the Table \

REPORT OF COMMITTEE

ON PRIVATE MEMBERS'
BILLS AND RESOLU-
TIONS PRESENTED

Twenty-fifth Report was'pre-
sented

STATEMENT BY MINISTER

The Minister of Home Affairs
(Shri Nanda) made a statement
regarding the abolition of
Poll Tax in Minicoy Islan.i .
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4368
4368
4368-63
4369-70

4370
4370-71

4371

4371-72
4372-73

4373
4374
4374-75

4375-76
4376

4376-77
4377
4377-78

4378

4384-85

4385

4385
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STATEMENT BY MEMBER

Dr. Saradish Roy made a state-
ment in respect of the reply
given on the r7th April, 1963
to Starred Question No. go7
regarding  separation of
Judiciary from the Execu-
tive.

The Minisier of State in the
Ministry of Home Affairs
(Shri sjarnavis) made a
statement in reply thereto.

TIME FOR PRESENTATION
OF REPORT OF JOINT
COMMITTEE EXTENDED

The time appointed for the pre-
sentation or the Report of
the Joint Committee on the
Bill to amend and codify the
law relating to marriage and
matrimonial causes among
Christians, as further ex-
tended upto the last day of
the next sessicn.
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MOTION RE : REPORTS OF
COMMISSIONER FOR
SCHEDULED CASTES AND
SCHEDULED TRIBES 4390—4516

CoLumNs
4385—87

Discussion on the motion re :
Reports of Commissioner for
Scheduled Castes and Scheduled
Tribes moved by the Deputy
Minister in the Ministry of
Home  Affairs (Shrimati
Chandrasckhar) on the 2nd
September, 1963, continued.
The discussion was con-
cluded.

AGENDA FOR THURSDAY,
SEFTEMBER s, 1963/BHADRA

4387—90 14, 1885 (SAKA)

Discussion on the motion re :
Annial Report of the Life
Insurance Corportion fer the
y;gr ending 21st December,
1961

Discussion on the motions

re : () Rise in prices of food-
grains and () Food policy.

LSD—12—¢- 63—880.



